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Tuesday, March 28, 1972/Chauia
8, 1494 (Saka)

the Lok Sabha met wt !leven of the
Clhe!

[MR SpTAKIR n the Chiar]

WILCOME TO YU GOSLAV PARIIA-
MINTARY DLEITGATION

MR. SPEAKER . Hon Members,
htore we commence the proceedings, 1
have to make an announcement,

I have the great privilege, and as s
our convention, I welcome the President of
the Federal Assembly of Yugoslavia, His
Pxceliency Mr Mualke Todorovic, Mis
Tudorovie, Mr Alt Sukiya, Mr Myusho
Sthalie, Mr Almaz Deuthegovic, D1 Nikola
Mijjunic, Mrs Daitnka Pusharic, M1t Blegoja
Talesht and Dr Joza Vilfan, who constitute
the Yugoslay Parliamentary Delegation to
India and other officers accompany ing them
I hope they will excuse me for myv bard
pronunciation

T welcome them and extond to them our
wury very hearty welcome and a very happy
Uy n our country,

Thank you.

Wo have & new Member who will take the
0ath

- -

MEMBER SWORN
SHRI BIREN ENGTI (Diphu~—Assam),

- — =

2

ORAL ANSWERS TO QUESTIONS
Trnwt JTen au Yl 2w (W dow)
w1 ®ET T

*161 WMo @I HEW : FT
W qdt 9 oW A g sa fe:

(F) ™7 wem WE W ow
T €W 16/17 $EA, 1972 Y
e g o fer m v

(@) afz e1, @ @@ aT gl 9E
w9 oA fra wfr g & e

() 37 TR F A § W
7o AT grar & A aee g
A 30 fry W@ §?

THE MINISTER OF RAILWAYS
{SHRI K. HANUMANTHAIYA) (2) Yes;
on 16 2-72. The stetion 18 on South Cen-
tral Ratlway

(h) Approvimately Rs 570 1n cash

{0) The culprits responuible for such
offences 101 Mahasashtra und  Andhra
Pradesh States were rounded up by the
Mahairashtia Police  All the important and
magor stations are manned by Government
Rarlway Pelie and RPI Staff, Plain
clcthes Pohce men have also been deployed
to collect mformatin and watch the acti-
vities  of cinunals

DR.SANKATA PRASAD : What 1s the
averdge loss per annum suffered by the
Indian Ralways on account of thefts and
dacoities?

SHRT K. HANUMANTHAIYA : It is
estimated to be about Rs, 5 c¢rores.

SHRI DHAMANKAR : May 1 know
from the hon Minister whether the RPF
was thetc at that time?
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SHRI K. HANUMANTHAIYA: The
force was not there at that time. These
dacoities take place all of a sudden and
every station has not got RPF. They are
sent  when required.

MR. SPEAKER : Allof a sudden ?The
dacoits don’t give notice!

st gv wq woAW : FAW
AEEy, T AT § ATeAN ¥ Hel ALy

e Set & a8 &, ufogar g
tar wmHd fomr &1 oI B WE
Rl 9T g e s fava
mﬁﬂé%’*ﬁ'ﬁmm

oft gwst oY wOAW : T AA G |

SHRI K. HANUMANTHAIYA : For-
tunately the dacoitics arc not on as large a
scale as thc hen Member makes out.  We
have certainly taken precautions to sce that
the railway property and the property
of railway stations are properly safeguarded.
Sometimes it happens, once 1n a while,

mnw&ﬁgaﬂvawahwﬁw
Wa wewEl 9v HT weAr 38
7 W aR & & effmi 4

o
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SHRI. K. HANUMANTHAIYA : There
is no separate force meant only for dacoities.
They are doing the general work and they
detect if possible wherever there is  dacoity
buttheres no particular force assuch meant
only for finding out dacoities,

RFDUCTION IN PRICE OF COARSE AND MEDIUM
( LOTH

*163. SHRI DIIARAMRAO AFZAL-
PURKAR : Willthe Minister of FOREIGN
TRADFE be pleased to state:

(1) whether  the prices of coarse and
medium varictics of coth  were higher in
December, 1971 1n comparison Lo the prices
prevaihing in the month of January, 1970;
and

(b) if <o, the steps taken by Government
to effoct a reduction in the puces of such
cloth which 1s generally used by poor people?

THEF MINISITR  OF FOREIGN
TRADE (SHRI L N. MISHRA) : (a) and
(b), A statement s Lud on the Tahle of the
House,

Statement

(1) There has boen no incrcase in the
prices of controlled cloth (Coarse and
Medium B) since May, 1968. However, the
percentage increase in the prices of non-
controfled varichies of Coarse and Medium
cloth between January, 1970 and December,
1971 1s as follows:

Coarse .. 25.39 to 40.32
TLower Medium ., 16.35 to 45.12
Higher Medium .. 4.16 to 50.00

(b) Prices of non controlled cloth are
determined by the demand and supply posi-
tion.

SHRI DITARAMRAO AFZALPURKAR:
According to the statement, the percentage
increase in the prices of controlled varicty
of coarse and medium cloth and higher
medium are 25 to 40, 16 to 45 and 4 to 50.
May I know from the hon, Miuister as to
what steps Government has taken to bring
down prices 5o that the poor mancan pur-
chase the medium and also the coarse variety,
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SHRI L. N. MISHRA -: So far as price
of coarse cloth is concerned, there is the
controlled variety and the prices have not
gone up. The production has increased by
about 8 times, from 12 million balcs to 100
‘million bales. But then, prices of fine cloth
went up last ycar, That was mainly because
of shortage of cotton within the country.
‘We have drawn up an ambitious scheme to
increase the yicld of cctton per acre and a
scheme costing Rs. 15 crores is finalised, in
consuitation with the Planning Commission
and the concerned Ministries, and we believe
that the prices of fine cloth, which are
governed by the law of supply of demand,
will not risc.

SHRIDHARAMRAO AFZALPURKAR

May I know regarding supply and demand,
whether Government has taken any action
to increase the supply of the non-controlled
vatiety and coarse and medium variety to
meet the demands of the people?

SHRI LN, MISHRA : T stated, the prices
of fine and superfine cloth did risc and [
have stated that the main reason was shortage
of colton. The figure came to Rs. 3600
per bale as against the support price of
Rs. 1600 per bale. The prices were more than
double, and naturally the prices of super-
finc and fine cloth went up. In regard to
controlled variety of cloth, price did not go
up; production had incrcased by about 8
times.

st srw fagrd wrwddy @ o e
e wratew § e frife ae
W AYET § ¥ A H  qEt
AT § gymew WY &7 A S wwEy
T AR € I/ wg o @
& amr & aeer wwEr weT @dd
W o ag o mow ke
i Wt g fawmw w@ €
fr-mfas w2y e 3@ W T
‘fﬁ?mnﬁﬁfmm.m afmn

Wt oo gve fam: N —
Uwaw w § o0 wgw
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T w1 e9Er ¥ owEd  amw wurEy
fad m &1 € oF W oS
R A g &Y faar o §

gra warg fear § fF gC T TR

HrzT 9T ag Tag fo=l |1 St a%
74T wTE 89 N AT g WA
ager @ g @ f5 we S §
99 FT ITT A § AT gl WK
7 AN faaw &= AW AR w7
FT8T gAY € X gW Saw §a-
forgrew FTamd § AN N BET FIET
gaar g1 e o faelt g€ Al
g1 3w ww FERR D wUE
Faar & ol ot WY war €,
Ay B TIX A W § oW
T T 9X @ IEd §
fo 8% geTardl @ S R faes
§ FreT FX WY AT R OWA I
&

SHRI K. LAKKAPPA : In the caso of
the cloth meant for the poorer classes, the
manufacturers have taken a fancy for manu-
facturing more designs so as to creatc a
more artificial and attractive taste among
the people, with the result that the poor
people are not able to compete with the
richer classes who go in for these varieties.
Therefore, may 1 know whether Government
will consider the gquestion of stopping the
manufacture of more designs of cloth in
order to see that in the cheaper cloth, only
one design is avaijable tc the poorer classes,
and if so, what steps Government arc going
to take to improve the situation?

SHRI L. N. MISHRA : It is a suggestion
for action. But there should not be only one
design for the poor people; they should
also have some alternatives to choose from,
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ot A o wgfeart . ¥w WA

9gS I Squr §Y off fv e
vy wfuw wrEr § darc frn s
fraeg wEh 9% & T Y D
AT A N et e § A
fre #t frar wAaT &A@ arE
WE & qWW oW Tou § faear
o s w27 AW wUYr
sy &are fear war § ar @i ?

@ o gro fm- #F W
wr § 5 g St & ow e we
W & 5 fr & ol aTvE AT A
¥ FT JreA qgr 1 s fafama
Wex & gy & fafoaw e &
i@ aw g T E A
AW} A T, I 4
TERT g g @ ¥
1 9% wIE AE A AR A ferr
g.mmgq-(quﬁsﬁﬁﬁ
78 & I ot XYoo 77 § R
fig T § wOW 41 I g0
v T gl ¢ ot fed amr g
& garey s 9 @ 6 T A e
£ geafer 53 AT ATC A 60 TG A5H
& o <& & 1 oy srem @ B g A
IEY Y A AL agt qmft

SHRI DINEN BHATTACHARYYA.
May I know whether Govuament are aware
that the pnces oi controlled cloth vary
from oneo State to another and from one
place to anotber, and if 50, what steps they
are going to take to we that the pries are
umform everywhete?

SHRI I.. N. MISHRA :The pries fived
are umform. But it depends on the varicty,
that 18, the count of the cloth,

SHRI DINEN BHATTACHARYYA. It
vanes from oty to ¢ty In Bombay, it 18
different from that in Calcutta,

SHRI L. N. MISHRA : It may differ
from town tolown and even in the same town

MARCH 28, 1972
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from shop to shop, because by undesirable .
methods they  mov  charge mote prices.
That 1s why wo are taking recourse to the
Essontial Commodities Act and we are
persuading the State Governments to take
necessuy  steps against the defaulters.

RELIFF MLASL RIS FOR RAILWAY IMPI OYLES
KILLED OR INJUREIY DURING LAST
IND «PAL WAR

*161. DR, LAXMINARAIN PANDEY:
Wall the Mimister of RAH WAYS he plcased
to state

(2) whether the Railway omployees in-
Jured  or Niltud duning the last Indo-Pok
War will be tieatxd at par with the armed
personnel hithd or inpuned for the purpose
ot kel measures  and

th) 1 not, the reasons therefin

THE MINISTTR OF RAILWAYS
(SHRT K KANUMANTHAIYA) (a) and
th}, The motier s under camination

o WEALEN  qiiy L Cil
WEEA A ¥F & a3 W fram-
g 21 & WA wmem § fr oo
AT T A% g Ao ?

SHRI K HANUMANTHAIYA : The
hon Member can rest assyred that the
monetary benefits that are permissible under
the ruks have been given to these raiiway-
men,  Bewdes, Re, 11,000 each has been
given by the Rulway Advunistration as
well as the State Conernments, So, 1t 13
not that they are left without any compen:
sation and aflowances, What the hon.
Member wants to know 1s whether thoy arc
to bhoe brought on par with the defence
persoracl.  Whenever there is a question
of panty, it has to go before the Finance
Mitustry for findl decision. That is under
examination,

Tte owtATTRAW qidw : A dur
wrower & wa o fookr @ smom?
wrAq fufeedt & st e
T SAAEC AW TG § TR *¥ A%
froflr & amome ? & s
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Tgar § 5 W darmr #m %W o
N HAFE T@WEAA & AR A
fqT § oAl § 7

SHRY K. HANUMANTHAIYA: Fach
of the Ministries, Rauways and Delence,
is governed by its own salary stiuctusc and
allowancss. To bring any partcular class
on the same level, the Finunce Minustry
has to process it, I um not piowsang st,
Therefore, 1 cannot give any time-linat,

o WEHATOW qigq . o9 v
T GWNEH WA & ar g ?
TR 3T AEr wrar &7

MmO WP F dHE § 7R
ar g é‘t

SHRI K. BANUMANIHAIYA.  The
hon member can rest asspred about it
It tact, the benehts daned by the depen-
aents of the rallway personnel who died ate
dimost egualto thos of the detence perdon-
md There 18 not much of a difference

SHRI ATAL BIHARI \AJPAYLYD
[h.n why not panty?

SHRE K. HANUMANTHAIYA @ We
wonpt ntroduce panty between Mamistry
ant Minustry because  cach does a different
tpe of work. Thetefie, the guestion of
Purity 14 only notsonal

SHRI PARIPOORNANAND PAINULI :
What 15 the total number ¢f 1ailway em-
dovees kifled and injured 1n this war ?

SHRI K. HANUMANTHAIYA : 13
hise been Killed and 26 wounded.

SHREH. M, PATEL : Thc hon. Munister
Staled that there is only a fittle dsflerence
Wun the Railway Munntiry's compen-
Mlon «heme aad the Defoce Ministrys’
and that the Finance Ministry's convert has
' be obtuimed. Even for the Defence
WY personnel, the Defonce Munister
?g:“"'%"cd specizl rates and concessions on
w.wm;;? ion. The question is, will the Rarl-
ey ‘llll'swl' rmnd the same con-
5uf[¢r:d o the railway personnel who have
per as 18 being given to the defence
Sonnel 7 Xt 45 g spocial case.

CHAITRA 8, 18%4 (S4K4)
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SHRI K. HANUMANTHAIYA : That is
what we have recommended.

DEITCTION OF A PLASTIC BOMB NEAR

RAILWAY TRACK BETWELEN DIMAPUR

AND RANGAPAHAR SPATIONS ON
NORTH-EAST FRONTIER RATLWAY

+

*165. SHRI NIHAR LASKAR :

SHRY HUKAM CHAND KACHWALI :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether a major train disaster was
averted on the 20th Febiuary, 1972 in Upper
Assam by the timely dcetection of a plastic
bomb ncar the railway tiack betweecn Dima-
pwr and Rangapahar Stations (Northeast
Tiontier Railway);

(b) whether any investigation was made
1in the matter and 1f so, with what results;
and

(c) the measuies taken to avoid such inci-
dents in future?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : () No Sir.
One hand grenade and not a plastic bomb
having marks P.O.F. was recovered near
the rariway track between Dimapur and
Rangapahar Stations on 20-2-1972 at about
10 25 hours,

(b) The case is under Police investigation.

(c) A statement 18 laid on the table of the
House,

Statement

The following measures have been taken ¢

{1) Security patrolling by the police/
Home Guards in  vulnerable sec
f1ons.

(i) Track patrolling by Railway gang-
men in conjunction with the Police
and Army authorities.

iy Guarding of vital instaliations
round the clock by Ammed Pclice,
Guarding of important bridges by
Armed Police and Home Guards.
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(iv) Search-light pitrolling by 59 Moun-
tain Brigade.

(v) 10-Metre arca on cith.r side of the
Railway track declared as pro-
tected arca under the Assam Main-
tenance of Public Order Act, 1947,

{vi) Obscrvaticn posts set up at impor-
tant Railway stations,

(vii) Railway Protection Force Dog
Squads arc employed to track cul-
prits.

(viii) Surveillance is kept over suspects,
especially blacksmiths and dealers
of scrap material,

(ix) A strict cye is kept on discharged
gangmen and casual labourers em-
ployed on track patrolling duties,
who indulge in such mischief with
the idea of getting patrolling rein-
troduced and thereby sccure eni-

ployment.

{x) Rewaruing persons responsible for
timely detection of sabotage acti-
vities.

SHRI NIHAR LASKAR : Is 1t not a
fact that several other incidents occurred
in this very area? May I know what steps
Government are taking to prevent recurrence
of these incidents ?

SHRI K. HANUMANTHAIYA : It
has stopped alrcady. There 1s no question
of repetition. The incidents to which the
hon. Member made refercnce have been taken
notice of; some arrests have been made
and cases registered.

SHRI NIHAR LASKAR : Is therc any
evidence of any foreign country having
been involved in instigating hostile elements
in our country for this purpose?

SHRI K. HANUMANTHAIYA : I nave
no information,

oft gww wR woww: W w@a-
Hz & wgr g AgeEql i 9T
T 47 T AT FC @ §1 &/
araaT Arear § fR o#lw A s
gt & a0 fre § far A s
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X g fafrmw el &1 A
qradr 27 oWl w©uA AgE & 69
g1 AT FT T THH! ATCW FA AT
§7 o ag R w & fr dep
W Zmd I & AT oEER T
@ & AT fag 7T e R g
IAAT AT FETCT | FIT J AT ATTR
o & fag #v swar w¢ wrw fedr
97 3% ®C wFa £ ¢ sy stfeat
fedft T & T & ywEw & W
qrer g¢ few & W orAEtT ¥
FE FTAE § W sufvw § W
WG § wmT A FA 7

SHRI K. HANUMANTHAIYA : The
hon. Member asks, who commts these

thefts. 1 can only say thieves commtt the
thefts,

ot ZOR @y weA™: {A g0
gfrdamed oxd g AN &
T F

SHRI K. HANUMANTUHAIYA: So far
as the point regarding important and un-
important stations is concerned, I would
not think that thieves make any such distinc-
tion,but they commit these thefis or damages
to railway properties whever they choose.
After these incidents, the State Government,
the police and the army have made very
effective arrangements, The hon. Member
will be pleased to know that no such incident

has subsequently happened.

SHR1 MUHAMMED KHUDA BUKHSH:

May 1 know through what agency this
responsibility for the detection has been made
known to the Government ?

SHR! K. HANUMANTHAIYA : The
primary responsibility is that of the railway
police which is under the State Covern-
mems.

e
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REQUEST FOR RAILWAY CONC) SSION
TICKETS BY ALL INDIA FEDERA1ION
OF UNIVERSIIY AND COLLEGE
TEACHERS ORGANISATION

*168. SHRI RAMAVATAR SHASIRI :
Will the Minister «f RAILWAYS be pleased
tostate :

(a) whether the requests of the All India
Federation of University and  College
Teachers” Organisation for the ssuc of
Railway Concession Tickets to thewr re-
presentatives to cnable them to participate
n their  Annual  Conferences have been
forwaraed to his Mimstry by the Fducation
Depaitment of the Goveinment of India;
and

{b) if so,
theieto?

the reaction of his Mustry

THE MINISTIR OF  RAII WAYS
(SHR1 K. HANLMANTHAIYA) : (a)
Yes, Sir. The Mianstry of Lducation ana
Social Welfare hwd recommended the grant
of concession i fores o Unwvorsdy  and
Collegeteachets for atiending conferences of
the Federation,  However, no aitect icguests
have been made by the Fedceration.

(b) The request has not been agreed to.

ofY qwraaTT Wt ;. HaAT Wy
i vy & fe Stvam d fafmec o
feadde o eratezr ad faar &
i3 @ 3g qor N A @) w50
TERE X T A(q *Y wewraieA feat
g A8 e w€w faa AT AY
Mg Wal WEET WA WA & ag
Wi agar g fv fggeara 7 faa-
tFy dmeal & wadwa fowe fad
T § e 9 ®@RAl ®t sadud
fevz 3% & wraew § ¥ar wgRfear
frafes fod m@ &)

SHRI K. HANUMANTHAIYA : Briefly,
the concessions arc admissible to athictes
Uavelling to participate in  tournamonts;
Drofessional and amateur artistes when
aveling to give public  performance;
Sludents of recogmsed educational institu-

CHAITRA 8, 1894 (S4KA)
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tions when travelling for educational pur-
poses, cadets and officers of the National
Cadet Corps when travelling to participate
in camps; blind persons; TB, cancer and
leprosy patients when travellng in connec-
tion with medical treatment; scouts and
members of the St John’s Ambulance
Brigade when travelling on scouting or
ambulance duty: kisans and industrial
labourers in parties of not less than 20 when
travelling to see the country’s river-valley
prujects, etc.; trained nurses and midwives;
teachers of primary, secondary and higher
secondary schools when travelling on educa-
tioral tours ; porsons attending annual
confeicnees of some all-India bodies of
educational social and cultural importance.
So far as organisations are concerned,
there should be of all-India nature and not
regional or provincial, and of educational,
cultural or spc1al importance. It should not
be polttical, religious or sectarian in appeal.
Generally only one all-India organisationin a
particula: ficld of activity is given concessions
and duplications ate avoided.

A wged 4 Al §, I g
IETY @ R A=A qw A o R
g oftn v dadf o T @R
g1 ¥ 7@ A wew &R
wESl@l A1 JWH FC T WT W
7 AR & e afefedm g
oo fafaedt & sadww feve 3
% fam o Gwds feur 8, 39 W
afqq war &7 WA waww ] I WY
waaw fowe 7 &R %1 WY der
fear &, 9t wdmw 9 3w #71 Mg
FOO AE qqaT {1 & ;G ST
ag § 5 @R Hawra few i
& qg wAauq feve wdvdar aman &

SHRI K. HANUMANTHAIYA : These
lists were there before I assumed office,
We arc guided by the lists that were prepared
and were in cxistence, So far as I am con-
~crned, instead of accepting the suggestion
of my hou. friend and making some additions
in the list, I propose to subtract, The reason
is not such as will not be appreciated by the
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House. Hon. Members are always telling
me to kcep the Ralway's finances m
groen and not 1n red. Tlose ahout Ry 2 crotes
annually on this account. T do not ss¢ any
reason why thc Ratlways atoac should bz
made to pay for conferences of other Mims-
tries or cther professions. If 1 hive my
way 1 want to abolish all concessions.

SHRI K. LAKKAPPA : 1 have infor-
mation from the Railways thit there are
certaun facilities and concessions extended to
rehgious heads and matathipathus. 1f <o,
how many matathipathis and heads ol 1c-
ligrous denominations have boen give1 and
would the Government see that such con-
cessions are stopped ?

MR. SPEAKER : This gquestion conceins
only university teachers.

SHRI K. LAKKAPPA : During the
course of his reply the hon. Minister analysed
the whele thing. Arising out of that answer,
T am putting this question.

SHRI K. HANUMANTHAIYA I
have categorically stated that no rehigious
institution gets this concession. If my
hon. friend has any information about anv
particular institution, hc might pass it on to
me and I shall immediately stop it

st ®o THo famry . udr &l
wiRE A w1 & 5 04 owAATT 39
# Iwag w1 feamA A fAT 2
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W gz A wgAr § fs Wdw Y
& gy 33 ® fegar feataw
Ay azfeg wTar qgar {1

weam wgaa : fafreer amga A
aft g fear & f& & 0T R
F AFAA AT T

SHRI K. HANUMANTHAIYA : 1
have already said: two crores,

TAKE OVIR OF MICA TRADL

+173 SHRI R.P. YADAV : Wil the
Munister of FORLIGN TRADF. be pleasad
to state:

4} the yaantum ol mica gxported, coun-
try-wise, and the forcign cxchange carned
thetetrom,

(L) whether Government - are contempla-
ting t v nattonalise ths micd trade and e¢x-
part baasaess, and

() 1f w0, an outline of the proposal i this
regard 7

THi, MINISTER Of FORLIGN TRADE
(SHR1 L. N. MISHRA). (a) tu (Ch A state-
ment 1 Lad on the Table of the Housc.

Statement

(&) The quantty and value of mica ¢x-
ported to varsous countries m 1970-71 and
1971-72 (April-September) is as follows:—

Quantity : Lakh Kgs.

value : LakhRs,

Country 1970-71 1971-72 (up to Sept. 71)
T Qty. Value Qty. Value
Czechoslovakia 14 72.8 i 4.7
Poland 14 118.0 S 46.4
German Dem. Republic 6 .5 4 43.2
U.S.S.R. ] 544.0 3 322.2
Franc: 26 67.0 16 33.3
U.K. 35 133.0 18 61.8
US.A. 57 173.0 21 129.8
Japan 45 159.0 23 63.2
German Fed. Republic 14 40.8 ] 15.3
Others 51 336.9 17 55.3
Total 268 1716.0 123 813.2
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(b) and (¢) Lxport of mica (eacept fabri-
cated  and manutactured mica) hes been
canalised through the MMIC with effect
from 24th tanuary, 1972 Undet the schems,
the Corpoiation 1n addition to being the
exporting agency for establishud tradets,
will also asstst small exp o tors/nume-ow acrs
m thar productic n and expott cfforts

WY AR AW I Ay
aEn, Eie &t EAN § 9AT AW
f¥ s f& 1970-71 ¥ 1,716 ¥0T
1 faata feav o & 1971-72 W
813 %9 F fauia feayr war &, A
TA K @A Z F4T AAY AT AE
FTH 41 v v fR g7 wE v
A -

stg®e wRe faw @ a7 1716
FZT TAT R, 17 FUZ 10 9@ §
AT AT 9T FT FAT AT 8 FUT
10 1 &\ 9417 FTv0r qR E 0
g% T AW Ffamr & g W @
¥, ea % wawdegz faran wr ?
gAfaT oY FRTIT qTAL 94T IA A gH
S gz 78 &1 S vam ag g 1
™ AT W IR 7 FOET S
fagd ga qud  aare Fv fee §
ey F¢ a% | afeq wfeard T w

t

ot Trex NI qTAA T TR
T AT T @I FEO ATAT § 7
afy g, @ w7 W& fag # we-
M T Wy

sht gqwo Qo st : g, 47 a
fis gw 5@ & fra ware # @ § fexw
F ogAw W I § ad AT A
W v wgd g wfs ghar &
T & avr dw & fggerra ot 9uE
M wear AT ¥A FT AFI AT
T wg® ar Jo7 e Wl e
N @ W R @8 W
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# gfaar % ara & TAHT 0F A FTOv
® § e gaeiegen g @
Tq ST FA A AT agT 9 I ak|
st T agw qiE . WIET & O99-
R & w7 W @ A @
gu v Far "t wgea A w@ fF
q% AAFIEIE qAUT I |
AT F FE A AT 4R W R
way & Fr¢ frad Y & 6 g7 &1 A
AT IwEE & 7% fan & o oA
9 ¥R F 17
5t qAo QAo fAam AR seaer
wgrRT, T FT QM AN IF gg WY
g & st amwr faarad aet @@t
# uifws om & 39 M A g Ed
T fen 5 gq 1 39 Teree wafady
{92 arA AT W & Al g
IEE 48 & A% g1 TAfay g
o ER wge fom foar fe o
frara &t darmze fem oI @R
oWt Tegawew feEr oam @@
wmw fawra MMamgu § & @ §
T I ITF & ¥R ¥ &
gy §t st W A w0 SO
I FT BT | TW S FIL g @A FCA
g e & 9 § = @R
W = FoEW @ A8 Wigd
§ T 7@ F GUT @W FLE W
IO TRA & @b a1 qg wEr
qTEA & | THT ATE A7 AIGH gRT
f& ofl g TeEa w1 W1 gem 9m
¥fer IH W T T FL B
gr A e @y # o9wEr) W
artd fegm s 7 WY dar wgR
A ATATT & THT A

st TPATEETC MIE | AEI AR,
ag wgw fagr & ®a ¥ Sunwn gar
1§ qg AWAT AEA F, F@ERS
A wae e gwe o £ fe fare

4}
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¥ wfi & W WR I gEe
goar @ &, TN guw @ g
@oﬁOQﬁO ﬁlﬁﬂma &
JereT F@ 4TS W Ed v oad
21 TR TR A T A W W
g AFATATZIE 199 FT TSR
Wt & w1Eq & | TafeesT Y S AT
¢ Su« faerad gwk 0w &, g9 A
FT AW aE AN qEA § | ;e g
Sl 3 o afw Al Y § S A
] VP FT FI )

INCREASE IN CATERING CHARGES ON THE
RAILWAYS

*[74, SHRI1 S. C. SAMANTA : Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Ruillway Catering Service
charges higher rates for food and beverages
than the market rates:

(b) whether culenng rates on the Railways
arc revised according to the increase or
decrease in market rates and if so, at what
frequency; and

(c) the steps taken to ensure that the
catering rates on the Railways are reasonable
and at par with the markct rates?

THE MINISTER OF RAILWAYS
(SHR! K. HANUMANTHAIYA): () No,
Sir. The Railway Catering Service dozs not
charge ratss for fuod and beverages higher
than those in comparable establishments
outside,
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(b) and (c). No, Sir. The rates for food
and beverages are fixed taking into account
the cost of raw materials and overhead
costs. The rates are revised only when there
is increase in costs and not according
to any fixed frequency. Such revisions also
take into account the prevalling market
rates.

SHRI S. C. SAMANTA : May 1 know
whether the catering rates that are prevalent
in different zones are determined by an all-
India committee hike the All India Tume-
Tablec Committee?

SHRI K. HANUMANTHAIYA : Thue
is no all-India Committec.

SHRI S, C. SAMANTA : Then, may |
hnow how these rates aic notificd and
whether they are strictly followed ?

SHRI K. HANUMANTHAIYA : The
respective zones have their committees and
offices 1n consultation with wham these
rates are fived.

SHRI R, V. SWAMINATHAN: it is
not a fact that the mmster himself has
admutted that the food supplied in railway
canteens is not wholesome and is infcrior.
May I know what steps he has taken or
propuses to take to improve the quality?

SHRI K. HANUMANTHAIYA: 1 have
seen myself that somctimes it is good and
sometimes it 1s not good. Many hon.
members have written to me that in certain
places they have found the catering to be
good. 1 propose to take the House into
confidence and as indirectly suggested by
Samantaji, [ propose to set up a National
Committee consisting of Mcmbers  of
Parliament not only to fix the rates but
also to determine the quality.

SHR! SAMAR GUHA : According to
newspaper reports yesterday, the minister
hims:If observed, that it was a ‘Socialist
misfortuno’ o have changed the railway
catering from private agencies to the de-
partment itself. If the ministér himsell
said so, may [ know whether he has
any infention to divert the ownership
of railway catering back to private
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agencics, or, if not, what steps he is taking
to improve the condition of the cataring
system?

SHRI K. HANUMANTHAIYA : I did
not make any such statement. Al 1 said
was, to begin with there were a lot of com-
plaints by hon. membets and others that
privaty contract system was detrimental
to qualityand ccst Therefore, departmental
catering was introduced. Esen this depart-
ments! cdteting has not satisfiecd hon.
members ana many other customers. This
1s the predicament in which we aie placed.
T am not abolishing departmental catering.
let not the House be under the impres-
sion that reverting back to the old system
will improve matters Both have their own
deficiencies The real problem relating to
depaitmental catering is that the overhead
charpges ate too mgh, bhecause we have to
p+v emoluments of all varetes just as we
pay to raidwavmen. But I propose tn
make usc of the e«<perience and wigilance
of the hon, members ¢ f the House to tone
up thc catening sysicm by sctting up a
Nationat Commuttee,

W aem ufgeare . seam
7Ry, #§ Wl wEwRw ¥ qg WA
gt g 5w o9 & 9 w9 T
fowma oot & f& s @ defor
g 3@ 7 W1 gm wlwr wwEw @
g # ] AFAT W AR gl {
Fama smax § fam §
gratA agl faeer &, & €@
AT AT FICH |

%

MR. SPEAKER : I do not treat it as
a supplementary question,

ag a5 WEA AR ¥ oam ®
A 7 f9 o sy @ T

SHR1 S. M. BANERJEL: : He saia he is
going to estahlich 2 committee. But a
committes known as the Parimel Ghosh
Committec was already cstablished and it
has already submitted a report. May I
know whether the Minister has tried to
ascertain why the meals supplied to railway
passengers are costlier and of inferior quality
than the meals supplied to M.Ps., by the
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same railway catering in Parliament House?
We pay less and get better food. May I
know why this difference exists and why it
cannot be removed?

SHRI K. HANUMANTHAIYA : The
hon. Member may note that I am not thin-
king of a commitfee to investigate and
report, T want a permanent standing
committee ol; the hon. Members of both
Houses so that they may adequately super-
visc and make suggestions and watch where
they go wrong. So far as deterioration in
quality i1s concerned, though I am a Minis-
ter I have no hesitation 1n admitting that
theie 15 a lot of corruption and itis such a
difficult thing to stop corruption everywherc.

SHRI S. M. BANERJEE : Sir, I have
asked about the food served to Members
of Parhament by railway catering.

SHRI K. HANUMANTHAIYA: I am
coming to that.

MR. SPLAKLR: May [ request the
Munister not to give very long answers?
He should be concise, precise and to the
point.

SHRI K. HANUMANTHAIYA : The
reason for hon. Members getting cheaper
and better type of food s that the canteen
is subsidised to the extent of Rs, 1,25,000 a
year,

SHRI S. M. BANERIEE : Sir, T want
clarification. He refersto a standing com-
mittee.

MR. SPEAKFR : No arguments during
the question hour.

SHRI S. M. BANERJEE : Only membeis
of the standing committee will get good
food.

Wt FEN WX $OAT ¢ GO W
WY sageqr w2l 9X fawdy &, o ®
gfzar fFeq &1 7 T 0F FTO7 47
Wt & s fawr ST F A sl fed
aR €, F Ty TH Y w@ &, AN
W &g § X ST W W T
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from 1 afk g oF sw w1 §
& T gawTe. &Y oA Afw sreeddf
faqg @ SAET A9 ST &Y g W
T FTH FI& & I Ared T g I

ot ®o gARRET : AT WX

Wit gwW W WOAW : IF WY I
gaT, Femy WERT |

Foww AFTW : ATTFT TAE A AT
g ogr € —A1 ¥

ot gew a woura: 7 QT 9T . .
AR WERW : 9T Y & I |
st g w wouw : 3fFT I A
faerared | WA A qw T & 1 T
AT FT qN § A 3 AT E
oW WERG ¢ FTIN AT TRAET
Al Y, SRR s §— A aT
oft g W wow A wgr T i
a-aE € W M 2wl ) §,
agt fo % am wrEw A qu E R
g w0 T8 w99 &, AU § wW
wqd & faw £ qAeAg g9 7 &
I AT FW G F T IJW
3 Ad A9 |

MR. SPEAKFR : 1 tlank the Minister

should make his “No, Sir™ very clear to
him sometimes,

SHRI PI1 OO MODY : 1t all
bec.iuse he 15 not precise.

arises

MR. SPEAKFR : T do not want further
clucidation from him.

SAFEGUARDING INTERPSTS OF INDIAN
TORACCO IXPORTERS TO U.K.

%176, S}IRT SATPAL KAPUR: Will
the Minister «f FOREIGN TRADE be
pleased to state

(a) whether the contracts of sale of
Indian leaf tobacco exported by the Indian
Leaf Tobacce Development Company
Limited to UK are signed in London;
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(o) if so, whether export of tobacco is
made without fixing prices before ship-
ment ; and

(c) if so, what steps have been taken by
Government to safeguard the interest of
Inuian exporters?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE:
(SHRI A.C. GEORGEF): @) .0 (). The
export of Tobacco is frecly allowed to all
destinations subject to the condition that
the Tobacco cannot be sold abroad on
prices less than minimum Export prices
notified by the Government every yeai,
There is no provision in the export Trade
Control  Regulations that the contracts
must be signed in India. The Government
do not keep any information in respect
of the contracts finalised by the ndividual
parties.

oY waare wye : war ey aEe
Faegs 6 amfo uHo o o, AT
A A qETE avar §, 9w w1 fafeay
e g o F v o d €,
wife g wary, gE-art  wfad
FTAATE ?

SHRI A. C GEORGE : There are 11
or 12 vaneties of tobacco and at th: begn-
ning of cach tobacco ycar that s,
in January of every year, prices are
fixed by the Administrative Commitiee of
the Tobacco Export Promotion Council.
For all the varieties we are fixing the floor
price for export,

oft wowrw ®YT (FTAE g R fw
21-2-72 % rgey A1 Thear § g
T, CRNE STTReTT & s dte
#o Fo ¥, M Ao THo Ho o
¥ Bifar sl t 8, w1 @i
war & fip wfewmn oy ey Aare e gy
¢ w afrar § ww frd de qdfw
wfry | v w¢ frar wa e
gara dWarem W @ § fe aany
Ay e amd o 2 A awag
a¥ waw Pt o 7
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falwr wavare Wt (s qEe g
) : oz af & g® ¥ Tav A
WM ITAEH rwdm A&
T wg § 5 oY ag N9 qam
fear 1 g qrg W wElEd W@y
ost § < arge @ wiw o otk &1
TER M A w{i I MW
g} AT # oftT wey & fF wegiw srffua
LaCRE A

st s wqT ;@A S aAA
FARHA a9y $5 T wgr )

SHR1 A. C. GEORGE : 1t is under the
consideration of Government.

SHRI K SURYANARAYANA : Several
times we have raised this point and when-
ever we have raised it they have tried to
escape 1t, throwing the solution of this
problem on one ministry o1 another. In
vicw of the prohlem facing the tobacco
trade and industry, is the Government not
fecling that there 1s nced for the formation
of a tobacco board immediately to fulfil
the needs, specially of the growers in the
entire  country?

SHRI A. C. GEORGE : We do appre-
ciate the agitation among hon, Members
regarding the constitution of the robacco
board. It is true that wc have not yet
finalised if, but T may submit before the
House that this proposal is in advanced
stages of consideration and quite soon a
decision may be eapected.

SHRI BIRENDER SINGH RAO: 1
would like to know whether the export of
tobacco has come down on account of
reduced production during the past year,

SHRI A. C. GLORGE : It is just the
reverse, Last year out export was to the
tunc of R4, 34 crores and this year we are
attaining the target of Rs. 37 crores. Our
production also, as hon. Members from
Andhra Pradesh will be knowing very well,
has gone up by 20 per cent.

UTILISATION OF BUDGETED MONEY FOR
RAJASTHAN CANAL

177. SHRI N. K. SANGHI : Will the
Minister of IRRIGATION AND POWER

be pleased to state 3
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(a) whether out of a budget allocation of
Rs. 9.23 crores for 1971-72 for Rajasthan
Canal, only Rs. 6 crores could be utilised
till January, 1972;

(b) whether the pace of work had slowed
down considerably duc to inadequate supply
of coal and steel ;

(c) what other factors contributed to
the fall in utilisation of budgeted money;
and

(d) the remedial steps taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) ;: (a)
About Rs. 5 60 crores have been spent till
January, 1972, However, the entire allo-
cated amount is likely to be utlised during
the current financial year.

{(b) No, Sir. Orly few items of work
were slightly affected duz to short supply
of coal on account of emorgency.

(c) and (d). Do not arise,

SHRI N. K. SANGHI : In view of the
very slow pace of construction of the
Rajasthan Canal and 80 per cent of the
water of thc Beas River going to Pakistan
presently, do you anticipate thut Pakistan
may raise th.is issue of claiming some water
from the Beas River if it is not tken to the
Rajasthan Canal and do you expect to
complete the Rojasthan Canal within a
period of ten years ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO): Pakistan
cannot raise any claim on the waters that
have been allotted to us. Il that is done, we
can make a much better claim on thom.
Much of the water that is at the moment
going down the river will be complotely
focked up as soon as we finish the Pong
Dam which we hopc to complete by
1973-74. The difficulty about the completion
of the Rajasthan Canal has been the ques-
tion of funds, We are not geiting as much
funds as we should have allotted tu it,
It will be completed by the end of 1973-74.
Only a few things remainto be done. As
regards Stage 11, we hope, it will be com-
pleted by the end of the Fifth Plan.
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SHRI N. K. SANGHI : The Govern-
ment was discussing with the World Bank
for a loan of Rs. 200 crores for the develop.
ment of command area cf Rajasthan Canal,
Has any progress beecn made on that for
getting Rs. 200 crores from the World
Bank?

DR. K. L. RAO : We are not expecting
any such lcan, nor is that amount required,
We are already on the I Stage. We hope,
this year, irrigation will be spread out to
abcut 5 lakh acres of land and, next year,
it will go upto 7-8 lakh acres of land.
While cxtra funds will no doubt help
towards rapid development, 1 do not think
we are thinking of depending any more on
the World Bank loan.

SHRI AMRIT NAHATA : Is the hon,
Minister aware that the Rajasthan Canal
is 2 years behind schedule and the money
that is allocated for Il stage is being spent
for the completion cf I Stage 2 1t s
very strange when the bon. Minister says
that the moncy meant for this year has
not been spent, that less than half has been
spent and hs expects the rest of it will be
gpent within a few days. Is the Government
awarc that therc is tremendous corruption
and misusc of moncy which is providad by
the Central Government to the  State
Government and, if so, will they sct up an
inquiry to invesugate into the proper or
improper us¢ of money given by the Centre
to the State for the completion of the
Rajasthan Canal?

DR.K. 1. RAO: The actual position is
this. An amount of Rs. 9 2 crores had been
allotted for this year, 1971-72, Out of
this amount, they have spent Rs. § crores
and there is a balance of about Rs. 3
crores. Apparently, it looks very strange
how in the month of March they can snend
all this money. What the Project authonties
do is that they do not pay the 1).G.S & D
and cement manufacturers immediately.
The D.G.S & D and cement manufacturers
have to be paid. They always postpone
payments to them to the end of the year,
So, Rs. 1} crores are to be adjusted to
them. Only 1} crores remains for actual
construction work., That will be spent,
It is not that the amount allotted to Rajas-
than Canal has not been spent. Actually,
more money must be spent on it.
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It does not Jead to any corruption. What
I want to submit is that if funds were
available, 1 would have rather allotted more
money for the Project which is long pen-
ding and it should be completed as carly
as possible, As soon as the Pong Dam is
completed, their waters will be available for
usc in Rajasthan,

SHRI VIKRAM CHAND MAHAJAN:Is
it a fact that you gave an assurance in the
House that the Rajasthan Canal will be
completed within schedule and thut the
oustces from Himachal Pradesh where the
dam is being built will be rehabilitated
by 1974? In view of the fact that this
project is being delayed, how are you going
to live upto the assurance that you have
given in the House that all the oustees wall
be rehabilitated within schedule ?

DR. K. L. RAO : The hon. Mcmber 1s
apparently responsible for the difficultics.
Onginally, the cost of the which w:ll be
submerged was Rs. I8 crores and now 1t
has gone upto Rs. 45 crores. And he still
wants more money. That is the whole
trouble. Still he is not satisfied with that.
We are fully aware that when the Pong
dam is filled up with water, all the people
there must be rchabilitated. We are having
some difficultics. They arc now claiming an
interest of Rs. 18 crores. From where 18
the money to be found ? This is not for
any productive purpose. The money should
be available for Rajasthan Canal obviously.
Of course, we are taking up the mattes
with the Himachal Pradesh Government
and, 1 hope. within one or two years we
have got, the difficultics will be sorted out.

KANDLA FREE TRADL ZONE PROJECT
+
*179. SHRI BIRENDER SINGH RAO:
SHRI MUKHTIAR SINGH MALIK:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Committee which was
set up by the Government of India to
enquire into the working of the Kandia Free
Trade Zone Project has since submitted
its report;

(b) if 30, the recommendations made by
the Committec; and

© ll;a rorction of Government theteto?

’



29 Oral Answers

THE DEPUTY MINISTER IN THE
MINISTRY OP FOREIGN TRADE (SHR!
A. C. GEORGE): (@) to (c). Government
has not set up any Committee so far to
enquire into the working of the Kandia
Free Trade Zone Project. A study has
however, been entrusted to the Indian
Institute of Foreign Trade whose final
report is awaited.

SHRI BIRENDER SINGH RAO: Is the
Government also thinking of setting up a
free trade 7zone on the eastern borders on
the lines of & common Indian market for
Bangla Desh, Nepal, Burma, etc.? Is there
any study being carried on?

MR. SPILAKFER: The hon. Mcmber may
ask only about Kandla free trade zone.

SHRI BIRENDFER SINGH RAO: They
have entrusted the study work to some
Institute. Wil they go into only Kandla
zonc or will they also make a study about
other zones?

SHRI A. C. GEORGE : Kandla is our
first project on this line. We are watching
its progress. Only afler we are entirely
satisficd with all the aspects of the deve-
lopment of this free trade zone, we will be
thinking of starting more of such.

SHR]I MUKHTIAR SINGH MALIK: I
weuld like to know frcm the hon, Minister
the time by which the report of the study
team is expected.

SHRI A.C. GEORGE : The Indian
Institute of Foreign Trade has becn entrus-
ted with the work of going into all aspects
of the functioning of the Kandla Free Trade
Zone, and we are expecting an exhaustive
study without much delay.

NON-PARTICIPATION OF US.A. IN ASIA-72
TRADF TAlR
+

*180, SHRI RANABAHADUR SINGH:
SHRI P. K. DEO:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the U.S. Government have
declined India's invitation to participate
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in Asia-72 Trade Fair which is going to be
held in  India in November, 1972;

(b) the names of other countries who are
not participating in this Fair ; and

(c) the reasons given by them for not
participating in the Fair?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) Nanies of other countries who have
dechined invitation to participate are given
in the attached list.

(c) The mam recasons for non-pariici-
pation arc stated to be administrative,
technical or financial or dueto prior com-
mitment.

List of Names of countries who have declined
the invitation to participate in the Third Avian
International Trade Fair.- -

1. Argentina 2. Bahrain, 3. Barbados,
4. Cambodia, 5. Colombia, 6, Ethiopia,
7. Fisi, 8. Finland, 9. Gambia, 10. Guinea,
11, Ireland, 12. Ivory Coast, 13, Jamaica
14. Kenya, 15. Laos, 16. Luxemburg,
17. Madagascar, 18, Malawi, 19. Malta,
20. Mexico, 21. Mongolia, 22, Nethe. lands,
23. North Korca, 24. North Vietnam,
25. Norway, 26. Pakistan, 27. Panama,
28. Saudi Arabia, 29. Senegal, 30, Sierra
Leone, 31. Somalia, 32. South Vietnam,
33. Southcrn Yemen, 34. Sultanate of
Oman, 35. Sweden, 36. Surinam, 37.
Tanzania, 38, Trinidad & Tobago, 39.
Tunisia, 40. Turkey, 41. Uganda,
42. Upper Volta, 43. United Kingdom,
44. Venezucla, and 45, Zambia,

SHRI RANABAHADUR SINGH: Have
other Governments which have expressed
their inability to participate mentioned and
reasons also for that?

SHRI A. C. GEORGE: I have categorised
the reasons in general terms. There are
pearly 45 countries which have declined our
invitation, and it is difficult to give all the
reasons they can only be categorised as
administrative, technical orfinancial or their
prior commitments,
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FUNDS FOR CONSTRUCTION OF ANTESEA
EROSION WALLS IN KLRALA

#1162, SHRIA.K. GOPALAN : Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a)whether Government are  aware that
the work on the construcltion of anti-sea
erosion walls in Kerala has now come to a
standstill due to the non-allotment  of funds
by the Central Government; and

(b) if so, the reason for not previding funds
to the State Government ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). The Government of Kerala have
stated that scveral of the anti-sea erosion
works undcr exccution in the State have
been held up as the provision made by them
in the State budget had already been exhaus-
ted. The State had sought Central assis-
tance of Rs. 1.35 crores during 1971-72
to meet the expenditurc on urgent protection
measures,

Anti-sca erosion works are included under
the Flood Control programme which forms
a part of the State Plan, Beginning from the
Fourth Plan, Central assistance to the States
for their plon works is given in the form of
block loans and grants and 18 not tied to
any particular sector of development  As
such, there is no earmurked assstance to
anti-sea crosion works and it 1s the rssponsi-
bility of State Governments to make ade-
quate provision for their plan works accord-
ing to their inrer-se prioritics.

The rzquest of the Stat: Government for
additional assistance durine 197072 is
under consideration,

ACTION ON RIPOR1 OF STUDY 1ram 10R
HANDICRAFTS

*166. SHRI P.A. SAMINATHAN:
Will the Minister of FOREIGN TRADE be
pleased to state the aclion taken by Govern-
ment on the Report of the Study Team
heeded by Shri Anil K. Chanda, the Chair-
man of Alt India Handicrafts Board, which

.
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visited Sapan in the middic of 1969 and
studied the production and designing aspects
of the Japanosc handicrafis industrics as
also the scope of strengthening export of
Indian handicrafts to Japan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGL): The Report of the Study
Team, which visited Japan in June, 1970
identified the following seven handicrafis
having potential market in Japan :

() Wood Carvings.
(1i) Hand printed Textiles;

(ni) Hand knotted Woollen Carpats;
(tv) Hand made goods of leather;
{v) Zart Goods;

(v} Cane & Bamboo waie: and

(vii) Art metal ware.

It also suggasted that in respeet of Woodware
the specifications of the tables and screens
have to be changed so as to meet the require-
ments of the Japanese Homes, and that the
Government of India should participate in
special promotions in Departmental Stores
in Japan, Accordingly the Handicrafts
Board participated in the “*International
Good Living Show”, which was organised
it one of the leading Departmental Stores,
Toukyo. Atso, a teamn of exporiers was spon-
sored to this *Show”. The response and
the orders booked were very encouraging.
The Report was cireulated to the State
Dircctors of Industries, Regional Handi-
crafts xporters Associations and all other
wistitutions concerned with export of handi-
crafts and it is expected that as a result of
the above efforts exports of Indian handi-
crafls to Japan will get momentum in due
course,

PIR CAPITA AVAILARILITY OF COTTON CLOTH

*167. KUMARI KAMLA KUMARI: will
the Minister of FOREIGN TRADE be
plcased to state:

(a) the per eapirz availability of cotton
cloth in India ;

(b) whether it is the lowest in the world;
and



33 Written Answers

(c) if 80, the steps taken or proposed to be
taken by Government toimprove the per
capita avalatnlity of cotton cloth 1 line
with rising population ?

THE MINISTER OF FORFIGN TRADE
(SHRI L. N. MISHRA) : (a) The per capitu
availability of cotton cloth 1n India during
1970 was 13.60 metres.

(b) No, Sit.
{c) Does not arsse,

INDO-SOVIET AGREEMENT TFOR SUPPLY OF
EQUIPMENT FOR ALUMINIUM PLANT

*169. SHRI SARJOO PANDEY : wWill
the Minmster of FOREIGN TRADE be
pleased to state:

(a) whether India has entered into an
agreement withthe U S8 § R for the supply
of Soviet equipment for the proposed
umimium  plant 1n Korba m Madhya
Pradesh; and

(b) af so, the salient feature thercof ?

THE MINIS1ER OF FOREIGN TRADE
(SHHR1 L N MISHRA) (a) The Bharat
Alummum Company ( a Pubhc Sector
Undertaking) entered into a contract with
M/s  TISVLTIMFTPROMLEXPORT MOS-
COW (\JSSR) on 30-12-1971 for supply
ol cquipment required for the smelter
and fabrication units of the Korba (M P)
Alumintum  Project

(b) The salient features of the contract are
given below

(1) The Sovict Agency will supply equip-
ment required for alumimum smelter,
sheet Rolling Mill Shop, Foundiy,
Py ofile and Tube Shop.

(1) The total value of the equipment to
be supplied by the Soviel Agency
amount to Roubles 10 85 milhiun
equivalent to about Rs, 9,13 crores,

The Soviet Agency will Guarantee
the tochnical mndices and the quality
and faultless operation of the equip-
ment for 12 months from the date of
putting the equipment into operation,
but for not more than 24 months
from the date of delivering the last
part of any unit, machine and equip-
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ment without which that equipment
cannot be erected and operated.

() If within the guarantee persod, the
equipment 18 provedto be defective
because cf supplier’s fault, the Soviet
Agency will at their own expense,
rectify the defects within the shortest
techmically possible time or replace
the defecive eqrupment or parts
thereof,

POWER SHORTAGE IN MAHARASHTRA

*170 SHRI RAMKANWAR : Will the
Mionster of IRRIGATION AND POWER
be pleased to state:

(@) whether there was an acute powsr
shortage 1n Bombay and various other parts
of Maharashtra recently;

(b) whether as a result thereof industries
and agriculture suff:red immensely, and

() 1if so, the action taken by the Central
Government to ensure normal powersupply
to the affected areas ?

THL MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : (a) and
(b). Owmng to madequacy of reserve margin,
the power supply position in Maharashtra
particularly in Western Maharashtra has been
quite critical . recent months although
conditions of acute power shortage have
mostly been avoided by careful marshalling
of all the resources The forced outages of
any gencrating capacity, such as have occur-
red recently from time to time at Tarapur
(2x200 MW), Nasik (2x140 MW), Trombay
(1x62 5SMW) and Koyna (540 MW) have
jesulted 1n power shortages, which have
affected 1ndustry and agniculture. Acute
shortages have been averted during these
occurrences by drawing power from the
adjorung States of Madhva Pradesh and
Mysore to the extent possible and temporary
overdrawal of eneigy from hydro electric

Tesounes.

Power shortage to the extent of about 50
to 70 MW (agamnsta total demandof 1630
MW for the whole State) was being experien-
ced 1in Maharashtra since early February
1972, as a result of which load shedding had
to be resorted to 1y Bombay and the aregs
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served by the Tata Koyna System, The
deficit rose to about 370 MW during the two
days 8th and 9th March, 1972 when forced
shut-down of the Koyna Power Station
had to be availed of for attending to some
repairs on the tail race works of Koyna
Stage 111 project. The load shed on the 24th
March, 1972 was from 125 MW to 148 MW.

Soje inconvenioce was caused to industrial,
agricultural and other consumers on account
of curtailment of power supply for short
periods by rotation to reduce the load on the
System,

(c) Relief power to the extent possible has
becn arranged from Madhya Pradesh and
Mysore States which helped to alleviate the
position.  Assistance from Central Water
and Power Commission has been offered for
quick recommissioning of th=: Nasik sets.

IRRIGATION POTFNTIAL OF ORISSA STATE

#171. SHRYI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION AND POWER be pleased to state ¢

(a) the irrigation potential of the Orissa
State at present;

(b) whether any schemes have been drawn
up to augment the same; and

(©) if so, a bricf outline thereof ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L RAO) : (a) to (¢) :
The irrigation potential in Orissa at present
is bout 2.2 million hectares, thisis expected
to rise to 2.4 million hectares by the end of
the Fourth Plan, when about 60° of the total
potential would have been exploited.

The Anadapur Barrage and Joro-Har-
bhangi projects, proposed by the State Govern
ment, have becn examined by the Central
Water and Power Commission and can
be taken up by the Statc Government if the
necessary finances are in sight. The Potteru
major irrigation project and 5 medium schernes
proposed by the State Government are under
examination. The State Government also
are investigating a number of new irrigation
schemes,
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HENDLING OF TRADE WITH APGHANISTAN BY
8. T.C.

*172. SHRI 8. M. BANERJEE :
SHRI P. GANGADESB :

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the State Trading Corporation
will bhandle trade with Afghanistan;

(b) whether any agreement has boen signed
by both the countries in this regard; and

(c) if so, the salient features hereof ?

THE MINISTER OF FOREIGN TRADE

(SHR1 L. N. MISHRA) : (a) to (). The
question of induction of Public Sector
Agencies in Indo-Afghan trade was discussed
in the talks with the Afghan trade delegation
held in New Delhi in Februrary, 1972. In
deference to the wishes of the Afghan dele-
gation, it was agreed to discuss the matter
further before the end of June, 1972,

IMPROVIMENT OI' RAIEWAYS
GUJARAT

IN SOUTH

*175. SHRI
Will the Minister

pleased to state :

(a) whether Western  Railway is
proposing to spend Rs. 150 crores during
the next five years for the improvement
of Railways in South Gujarat; and

PRABHUDAS PATEL :
of RAILWAYS be

{b) if so, the nature of the proposed
improvements ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b). Railway stutistics including expenditure,
are maintained rvitway-wise and not state-
wise or region-wise. Also, it is not possible
to give anticipated expenditure even railway
wise for the next five years, as the Works
Programmes for cach year are finalised only
a few months in advance. However, a
statement showing the list of major railway
works in progress and those included in
1972-73 Budget, falling wholly or partly in
the Gujarat State, is laid on the table of the
Sabha [Placed in Library See. No. LT-
1561/72]
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MASTER PLAN FOR ANII-SEA FROSION
IN RERALA AND GUJARAT

SHRI D. P, JADEJA :
SHRI VEKARIA :

Will the Minister c¢f IRRIGATION
AND POWER be pleased to state :

WORK

*178.

(a) whether problem of protection against
sea-crosion is acute in Kerala and Gujarat;

(b) whether any compreheasive master
plan for anti-sca erosion work in the States
has been prepared; and

(c) if so, a briel outline thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (@)
Sea crosion is acute only along th: Kerala
coastline. In other coastal States of
the country including Gujarat, sca erosion
occurs only at isolated points andis not
of any serious magnitude.

(b) and (c). Sea crosion is caused by
a number of factors which are highly variable
from year to year and as such the severity
and extent of etosion and the places where
it is likely to occur cannot be predicted.
Therefore, it is not feasible to prepare
to long range plan or Master Plan as
generally  understood, for  anti-sea
erosion measurcs. All that is possible is
the identification of areas based on the
available data where the erosion is
serious, the determination of priorities of
protection works in such areas, an assess-
ment of the cost of such works on the basis
of pro rata cost of measures already adopted
and found successful and drawing out of a
programme of implementation. Such a
plan for anti-sea erosion measures in Kerala
has been prepared by thc State Govern-
ment of Kerala. According to this, out of
the 560 km of coastline in the State, 320 km
are subject to severe coastal erosion.
About 80 km have so far been protected,
The cest of protection of the balance length
based on the experience of works alrcady
undortaken has been estimated as about
Rs. 40 crores. Taking into account the loss
of precious land year by year in the highly
populated coastal areas of the Stats, it has
boen proposed to implement the balanco
works in about 10 years with an average
annual outlay of Rs. 4 crores.

Inthe other Coastal States of the country,
where erogion occurs only in small areas,
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a plan similar to that of Kerala has not been
prepared so fac nor it is required. Works
are undertaken as found necessary to pro-
tect the small local areas in these States,
affected by s=za erosion.

SANCTION OF IRRIGATION PROJECTS FOR
MADHYA PRADESH

*1246. SHRI RANABAHADUR SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of Irrigation projects
sanctioned by the Central Government for
the State of Madhya Pradesh during the last
threc years; and

(b) the amount of aid granted by the
Central Government for each project ?

THE DEPUTY MINIS1IER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a)
The following ncw Major and Medium
irrigation schemes in Madhya Pradesh have
been accepled by the Planning Commission
for inclusion in thz developmental plans ¢f
the State during the last three yea.s:—

MAJOR

1. Mahanadl Rescrvoir  Project ~Stage-I

MEDIUM

2. Kunwarpur
3. Bargoor

4, Putka Nala
5. Jamni Dam
6. Mayana Tank

(h) Irrigation is a State subject and irri-
gation Projects are financed by State Govern-
ment from within their overall Plans
outlays. Central assistance to State plans
is in the form of block loans and grants
and is not related to any individual Sector
or porject. The total plan oulay in the State
for the throe years 1969-70 to 1971-72 was
Rs. 206.8 crores, out of which Central
assistance is Rs, 146.7 crores.

SERVICE OF ERNAKULAM AND TRIVANDRUM

STATIONS BY STORE DEPOTS

1247. SHRI VAYALAR RAVI : Willthe
Minister of RAILWAYS be pleased to state;
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() the total numberof Stores Depots in
Southern Railway and how many Stores
Depotls are there in Kerala; and

{b) from which Store Depol Eranakulam
Junction and Trivendrum Central Stations
are served and the distance from the depot
to these stations ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHALYA) : (a)
There are 7 major stores depots and 10 sub-
depots and nonc of these are situated in
Kerala,

(b) Ernakulam Junction and Trivandrum
Central are served by General Stores Depot
at Nagappattinam for goneral stores,
Loco and crriage & wagon items are sup-
plied by the Loco Stores Depot, Madurai.
The distances betwecn these stations are
indicated below:-—

Nagappattinam to Trivan-

drum Central 616 Kms.
Nagappattinam to Ernakulam

Junction .. . .. 707,
Madurai to Trivandrum

Central 333 .,
Madurai to Ernakulam 424

DRINKING WATER FOR Mt RAL, GARHWA
RAMNA STATIONS (LASTERN RAILWAY)

1248. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be pleassd
to state: .

(a) whether there is an acute scarcity of
drinking water at Meral, Garhwa, Ramna
Railway Stations in Palamau Dustiict (Bihar)
and passengers face a lot of hardship;

(b) whether Governmenthave any plan
to sink tube wells at these stations to
meet the need of the passengers; and

{c) if 50, the main featuresof the plan ?
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THE MINISTER FOR RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) No.

(b) Decp wells exist at these stations
aiready.

(¢) Does not arise,

INTRODUCTION OF A PASSENOER TRAIN FROM
DELHT TO REWARI

1249, SHRI ISHWAR CHAUDHRY:
Will the Mumuster of RAILWAYS be
pleased to state:

(a) whether Government  propose  to
start a new passenger train from Delbi to
Rewari (Northern Railway) in  order to
avoid over-crowding; and

(b) if so, the timc by which it will be
introducea ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a)
No, there is neither economic justification
for running such short-distance shuttle as
adequate scrvices are already available, nor
18 there terminai capacity available at Dethi
and Rewari to Jdeal wih additional train,

(b) Does not ansc,
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INADEQUATE SUPPLY OF LABUUR BY LABOUR
CONTRACTORS OF AJMER AND PALANPUR
STATION

1251, SHR1 CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether complaints have been reccived
against the Labour contractors of Ajmer,
Marwar Junction and Palanpur Stations for
inadequato supply of labour since October
19713 i

(b) the total number of loaders requnred
to be provided and actually provided
by Contractors at these stations during
October, 1971 to December, 1971; and .

(<) the total amount paid by the Railway
to the Contractors every month and the

amount ‘deducted by the Railway from the

bills of the Contractors for short supply of
labour 7 o
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THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): (a) Yes,

(b) The total number of loaders required
to be provided during October, 1971 to
December 1971 at Ajmer, Marwar Junction
and Palanpur stations was 5796, 3128
and 7760 respectively, The total number of
loaders supplied by the Contractors was
4911, 2668 and 2516 respectively, '

(c) The information is being collected and
will be laid on the table of the Sabha.

FORMATION OF CATEGORY-WISE UNIONS
ON RAILWAY

1252, SHRT CHANDRIKA PRASAD:
Will the Minister of RAILWAYS
be pleased to refer to the reply given to
Unstarred Question No. 3441 on the 29th
June, 1971 regarding cxchange of cotres-
pondence with unrecognised Railway
Unions and state:

(b) whether Government are aware of the
formation of category-wiso Unions on the
Raijways; and

(b) if so, the steps taken to grant them
negotiating facilities for redress of the
grievances of their members ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a)
Yes,

(b) As already stated in reply to  part
(@ of the Lok Sabha Unstarred
Question No. 3441 dated. 29-6-1971, which
has been referred to, in respect of collective
subjects the recognised Unions are the only
otganisation through whom they can be
discussod with the Administration, In
respect of individual grievances, it is expected.
that employees who are not members of re-
cognised Union should seek redressal of
their gricvances individually through official
channgls.

INCREASY OF COMMERCIAL CLERKS

1253, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be plemd
to state:

(@) whether the traffic  has mcreascd
on the Railways but the strength of Com-
mercial Clerks has not mcreasad propomon-
ately; '
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(b) the gross total of traffic handled
by e¢ach Division of Indian Rail-
ways, separately for goods, Parcels and
Passcngers and its carning during the years
1969 to 1971 separately for each year; and

(c) the total number of Commercial
Clerks on the rolls of the Railways separately
on each Division in grades of Rs. 450-575,
Rs. 370-475, Rs. 335425, Rs. 250-380,
Rs. 205-280, Rs. 150-240 and Rs. 110-200
as on the 1st December, 1969 and as on the
i1st December, 1971 7

THE MINISTER OF RAILWAYS (SHRI1
K. HANUMANTHAIYA): (a) to (c). The
information is being collected and will be
laid on the Table of the Sabha.

SUITABILITY OF DRIVERS WORRING IN DISEL,
STEAM AND ELECTRIC LOCOMOTIVLS

1254. SHRT CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 6110 on the 27th
July, 1971 regarding suitability of Drivers
working in Diesel, Steam and Electric Loco-
motives and state:

(a) whether the required nformation
has been collected ; and

(b) if so, the gist thereof ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) Yes.

(b) A statement is laid on the Table of
the House. [Placed in Library Scc No.
LT-1562 172)

EXTENSION OF FOOT OVER-BRIDGE AT DAHOD
RAILWAY STATION (WESTERN RAILWAY)

1255. SHRI BHALJIBHAI PARMAR :
Will the Minister of RAILWAYS be pleased
to stale:

(a) whether Government have any pro-
posal for extension of foot-over bridge at
the. Dahod Railway Station upto the go-
downs in the northern side of the Dahod
Railway station to avoid accidents and
inconvenience to people; and

(b) if so, the main featuresthere of 7
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THE MINISTER OF RAILWAYS (SHR1
K. HANUMANTHAIYA) (a) No.

(b) Does not arise.

PROMOTION OF QUALIFIED ACOOUNTANTS IN
HIGHER SCALE OF PAY (WESTERN RAILWAY)

1256. SHRI BHALJIBHATI PARMAR:
Will the Minister of RAILWAYS be pleased
to state:

(a) the number of qualified Accountants on
Western Railway waiting for promotion in
the scale of Rs. 270-540 (Authotised scale);

(b) whether the qualified Accountants
are given due opportunttics to serve in the
sawd scale uf pay during their carcer, and, if
not, the reasons therefor: and

(¢) whether there are proposals to increase
the quota of the said posts ?

TIHE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) :  (a) 180.

(b} Yzs. Promotions to this grade will
be made according to their turn as and when
vacancics occur.

(¢) No.
ute § W ot W we
1257. sl gwn W woA@ : W
W " a7 AW A gav w6 fr
(%) F-%l7 @ A @R W
¥ aq W g; AR
(@) wigsa & o= smw & qand

F 13 g & w owdaf W@
w7 faare foar & ?

o b}
(w?:g:}w(x‘g’ gwm ®
A q WD AT -
1
2. JEX
3. qEtT

4. qEtaT 4
5. gfigor



4% Whitten Answers

(o) W & faeftw ofomit |
g AT & ITW & AR FY Afuw-
FAFA AR EN 7 @ ¥ fag
A% FqW ISA AT @

faqu geaalt gRgor @ afor-

foas  wfgfafaqt ax  afuefes
awfaar o1 Ty &1 FA T AW
afamfas armara safq w2qT &,
WIET wRqF  qrAAT, @I FL arfx
S AR T ATRIET FR P
far #d% 9w 6% @ § fa
ferz grar X sg vA & fog W
AW ISR R E |

Wgr OF 99 FT gFd §, w4 §
T FE & fag sgma fagqn o @ g
qg 0 afCaTeT T A9 FC, T
F AQ, IFSrETQ AT AT H AN
UFAN F F, TOUT a7 7AW
AR ArFfeAsarel & @9 ) $W 6
& ATy AT

§ A WG 9% §I9 9 @
2 wixemm &fF 197172 % an
§ & § 4w gl |

v ¥ win ada fastl
W

1258. it Wgw wweq . w7 Fawnd
Wre fogqe W 7@ @R N g
wait fiw :

(%) % s50 wdaw W I H
3 afy 70w fael 1 qdwor s @
iﬂgﬁ.aﬂmﬂwmﬁﬁwaﬁ

(@) e sdwm & woeEey
T gt § Penfag @ o et
9 iy sgq gt iR

|

CHAITRA §, 1894 (SAKA)

Written Answers 46

() su¥F afcamraey fagd safiet
Y o g ?

forar€ wan fagw swrew & oowE
(ot dwerw whw) . (%) ¥ (7) Wy
¥ fasrawns s 41 gw &
3% & fag ag smawww § fF e
v whfmafor aur gfy avrdy sy
w owa fewr 9@ S faww &Y
dmfrs 9 srmed W ¥
faX @ § wgwmar FOW oW
w&q # gfe & wEx gw W oof-
frafar  gdeor Y oF @ A 17
qHT & 25 Y H 550 wEWW @Y
FrU gEew w6 &g e e
T § 1 gEmw aw W gifeasy
JAEET A SEWI Iy |vaedl
ATHE TFA AT A aqa™  fqars
SECICIAEDEC AL £ G io )
frga g & waw d gEAm owA
M gafag =M1 oF & & oa<-
afgs = wmfwel & FR w@®@
# s T gw | fomr @
T & giea et wow il W
FrrE@FaEl  A) @%F &Y QEAr
¥ fag faga o=@ @) A W W
fraltr 5@ & & &1 W qeeT
feear s o

gagwir § wftafoa S & & ogr
facgame  @ar & fag  awir
fraforard siww &M @S @
% g, AT IT TWE { W T
Tg e 9w T § au iR
wgt 9 g Y F ok Ay
g

g @ & @O wafaa §
T graT wifEw A WY &)

o F1 TS F WA
W T v @ agw Rear

AT |



47 Written Answers

gl @ @ o fEewe, 1971
Y satT 76 & fag sqdy fem
T a7 A 9g W94 ywadfy FrsAr
A fw wafa § gufag af @
X Agar Aty K W 610
ae TR =7 & owafaw &

aw hfaafar gdwwr @
e Ignfas @ g AR e
T 5500 sgfeaaY #Y Qe &
w7 o & foeet 1150 wrfvrdamsit
600 Ty wawi aar s sig-
wifEl, 735 wifendy, aediar
#re e aforsr, 300 afvardi
¥ fafew wffa wgnfadi oF s
2750 AFTA QqfFqAr  Fr A
gr gfefew &)

FLOOD CONTROL PROGRAMME IN MADHYA
PRADEEH

1259. SHRI RANABAHADUR SINGH:
Will the Minister of IRRIGATION AND
POWER be pilcased to state the total
amount spent by Government during the
throe years on flood control programes in
_the State of Madhya Pradesh ?

"THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREELL) : The
State Government of Madhya Pradesh have
reported the following expenditure on flood
control schemes in the statc duning the yeais
1969-70 to 1971-72,

{Rs. in lakhs)

1. 1969-70 .- . 3.08
2. 1970-71 . . 6.02
3, 1971-72 (anticipated) 10.00

Total 19.1;)

S B s o vt

CLOSURE OF TFXTILE MILLS TN WEST BENGAL
1260. SHRI H' M, PATEL :
DR. SEN RANEN :

Will the Minister of POREIGN TRADE
be pleased to stale:

() whether the Textile Mills closed down
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in West Bengal are proposed to be re-
opencd and if so, the broad outlines of the
propesal: and

(b) whether any of them are  proposed
to bc taken over by Government, and if
so, which of them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a)and (b). Excluding
mells fit to be scrapped but including one
powerloom unit, 14 colton textile mills were
tying closed in West Bzngal as at the end
of January 1972, Govermment have been
considering the question of taking over
the management of 12 of these mills and the
present position 1n respect of them is as
follows:- -

(i) the management of 4 mulls (including
one powerloom unit) has been taken
over under Section 18-A of the Indu-
stries (Develupment & Regulation)
Act and they are expected to re-start
as carly as possible.

(1) the affairs of 4 other mulls are being
wmvestigated under Section 15 of
the above mentioned act and the
question of taking over the manage-
ment of these mills wall be exanuned
on recetpt of their reports of the
Investigation Commuttees,

(sn1) the guestion of obtaining the permis-
ston of the Calcutta High Court
under Section 15-A of the above-
mentioned Act for investigating into
the possibility of re-starting one more
mill is under consideration.

(iv) the question of taking over the manage-
ment of one unit under Section 18-AA
of the above-mentioned Act is also
under consideration.

(v) the investigation proceedings in the
case of one mill has been stayed
since the company his beent able to
obtain the required finances.

(vi) in the caso of another mill, after
investigations under the above-
mentioned Act, the Government have
come 10 the conclusion that it would
not be a fit case for taking over
the management,
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OPERATION OF NEW ROUTE RELAY INTERLOCK=
- ING SYSTEM AT BORIVLI (WESTERN RAILWAY)

1261. SHRT RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether on the 8th November, 1971,
the Assistant Station Masters at Borivli
(Western Railway, Bombay - Division)
were.ordered to work and operate new route
relay interfocking system without picking
up the work;

(b) whether on their demand for providing
8 A.S.Ms, for the work as advised by M/s.
Sicmzn (engineers of estabishing firm), they
were threatened with dire consequences;

(c) whether in their absence Switchmen
and other persons having no competency
certificates were put to work in violation of
operating rules; and

(d) whether the representation of the Assis-
tant Station Masters was not looked into
and whether the operation of trains by
unqualified persons resulted in  detention
of trains and if so, the action taken in the

matter 7

THE MINISTER OF RAILWAYS (SHR1
K. HANUMANTHAIYA) : (a) to (c). No.

(d) No. Docs not arise.

noous' TRAVELLING ALLOWANCE BILLS BY
T.T.E. OF D.S. OFFICE, ALLAHABAD (NORTHERN
RAILWAY)

1262. SHRI CHANDRIKA PRASAD :
SHRI S. M. BANERJEE :

Will the Minister of RAILWAYS be
pleased to state:

{(a) whether a Traveliing Tickct Examiner
(T.T.E) wotking in Commercial Section
of the Divisional Superintendent’s Office,
Allahabad had claimed bogus. Travelling
Allowance for two years in 1969 and 1970
with the connivance and support of a dealing
Assistant in- the Cmmercm! Section of the
OM' o

(b) whether from the documentary records
it has been ostablished that blank excess fare
ticket books were manipulated for claiming
the -bogus Traveiting Allowance; and

(c)i\‘-o..tho ammuken against the
persanconéumd and the measures
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adopted to prevent the recurrence of such
incidents ? '

THE MINISTER OF RAILWAYS (SHRI
K, HANUMANTHAIYA) : (4) A complaint
of this nature has been received. :

(b) and (c). Enquiries into the complaint
are in progress. Action will be taken on
completion of the enquirics.

FALL IN EXPORT OF JUTE

1263. SHRI N. K. SANGHI;
" SHRI P. K. DEO :

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether a situation has now arisen
when India is likely to lose the American
market for Jute packaging;

(b) the extent of fall in exports of jute
packagings to USA during the last three
years; and

(c) whether Government have been able to
exiplorc new markets for diversion of jute
exports and to what extent ourexport loss
has been offset through diversion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE): (a) No, Sir, although it
is a fact that synthetics pose a serious
threat to jutc.

(bYExports to USA of hessians which
aro largely used Ior packaging fell from
114,800 tonnes in 1968-69 to 58,900 tonnes
in 197071, Since then, exports have improved
in 197172

(c) Yes, Sir. Diversification of production
has achieved success. Exports of carpet
packing cloth areexpected to be about 250,000
tonnes in 1971-72 compared to 199,500
tonnes in 196R-69. Exports of jute decora-
tives are also being stepped up. A large
percentage of these exportsarc to the US
market.

HNAWL LOSS TO RAILWAYS DUE TO NON-
EXECUTION OF AGREEMENT WITH SIDINGS
(ALLAHABAD DIViSION)

1264. SHRI AZIZ IMAN: Will the
Minister of RATLWAYS be pleased to state:

(a) the names of Private and Assisted
sidings !‘unctmmnz in ‘Allababad Division
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and the time from which these sidings came
into operation ;

(b) whether no agroement was eoxecuted
with the owner of these sidings and whether
as a result theroof there has been  financial
loss to the Railways: and

(c) if so, whit steps Goverminent propose
to take against the staff for such
ncghigence causing loss 1o the Railways ?

THE MINISTER OF RAH.WAYS (SHRI
K. HANUMANTHAIYA) : (2) and (b).
A statement is [nid on the Table of the House.
[Placed in Library, See No. LT-1563/72]
Qut of total number of 54 sidings on Allah1-
bad Duvision, agreements in cise of 47 std ings
have alrcady becn exccuted and in case of
seven sidings only vude iems Nos. 39, 41, 49,
50, 52, 53 and 54 of the Statement, the cxe-
cution of agreement is under finanlisation,
The Railway Administration 1s not incurring
any financial loss on this account.

(c) Does nnt arise.

frafaaat gat wag fasl W
fasita agmar
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PURCHASE OF RUBBLR BY CFNIRE

1266. SHRIC. K. CHANDRAPPAN :
Will the Mamster of FOREIGN TRADE

be pleased to state:

(a) the amount spent by the Centre
for buying rubber from open market
in Kerala last ycar;

(b) how far it has
in rubber industry; and

(¢} whether this policy will continue this
year too ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGE) : (a) As there
was fall in indigenous rubber prices due
to low off-take by the manufacturers, the
State Trading Corporation was directed in
October, 1970 to enter inthe rubber purchase
operations. The Corporation has got 4
centres at Cochin, Kottayam, Calicut
and Parakod and rubber purchase opera-
tions are continuing. In December 1971,
Government of Kerala were given a loan
of Rs, 2.5 crores for rubber purchase opera-
tions and two instalments of RS, 50 lakhs cach
have since been relcased for the purchase of
rubber from small growers,

averted the crisis

Rubber was purchased by State Trading
Corporation and Kerala State Government at
a value of Rs. 6.53 crores during the ycar
1971,

(b) and (c). The price of rubber has
not improved to the notified level,
However, the price provailing at Ra, 375
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per 100 kgs. for lot rubber in December,
1971 has risen to Rs. 465 per 100 kgs. as on
20-3-1972. The entry of the Kerala State
Government in December, 1971 in addition
to §. T.C, in the rubber market has helped
the rubber industry and is expected to
stabilise prices of rubber.

COMPLAINT AL : DISTRIBUTION OF RAW
CASHFW NUTS

1267. SHRI C. K. CHNADRAPPAN :
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government have reccived
any complaint regarding the policy
of the Cushew Corporation of India
in distributing the raw cashew nuts;

(b) if so, the nature of the complaint ; and

(c) the decsion of the Government
thereon?

THFE. DLPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGL) : (a) Yus, Sir,

(b} The distribution of raw cashew nuts
should be made only on the basis of the past
export performance of the parties,

(c) The Standing Adivsory Committee
of Cashew Corporalion of ladia which
ucludes representatives of the  industry
also, has reviewed the matler and
recommended that the present distribution
pohicy should be continued for distribution
of raw cashew nuts. The Government is
examining the recommendation,

REORGANISATION OF RERALA HANDLOOM
INDUSTRY

1268. SHRI C. K. CHANDRAPPAN :
Will the Minister of FOREIGN TRADE
be ple ased to state:

(a) whether QGovernment have received
any comprehensive scheme from Kerain
proposing the reorganisation of the handloom
industry and seeking centre’s assistance;

(b) il so, tho salient featurcs of this
scheme; and

(c) the decision taken by the Centre in
the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C.GEORGE):(a)to(c). Certan proposals
for reorganisation of the handjoom ndustry
in Kerala were received in June, 1971, The
main features of the proposals were as
follows:

(1) The quantum of working capital
loans granted to handlovom coopera-
tive societies, under the Reserve
Bank of India Scheme of Handloom
Finance, should be raised fiom 23
to 50 per cent of the turnover of the
society concerned 1 the previous
yoar;

(2) An amount of Rs. 9.50 lakhs should
be made available to the Handloom
Finance Corporation of Kerala to
to enable 1t to revive closed hand-
loom factories; and

(3) An amount of Rs 1 375 crores
should be given to the State Govern-
ment by way otioans and grants to
enablc 1t to bring additional hand-
looms in the cooperative sector and
to make exising cooperative socte-
ties viable units

2. The pioposals mentioned above were
examined and the present position in respect
of them is indicated below seriatum;

{1) The proposal has been referred to the
All India Handloom Board for
consideratton 1n consultation with
the Reserve Bank of Indha. The
Board’s comments and/or reco-
mmendations arc awaited

(2) The Handloom Finance Corporation
of Kerala do not satisfy the criteria
lad down by the Reserve Bank of
India for gotting refinancing facilities,
As such the refinancing faclity
sought for by the Corporation
will not be avalable,

(3) It hasnot been found posmble to
afford any assistance to the State
in addition to the Central Asss-
tance already being given for the

of Plan Schemes on
the basis of the State's Annual Plans.
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REPORT OF LAW COMMISSION REGARDING
DISPOSAL OF ARREARS IN SUPREME COURT

1269. SHRI C. T. DHANDAPANI:
Will the Muuster of LAW AND JUSTICE
be pleased to state whether Law Com-
mission has submitted an exhaustive Report
to Government suggesting measures to tackle
the problem of arr¢ars in the Supreme
Court and if 50, the action taken by Govern-
ment 1n this regard ?

THE MINISTER OF LAW & JUSTICE
AND PETROLEUM & CHEMICALS
(SHRIH R GOKHALE): No exhaustive
report suggesting measures to tackle the
problem of arrears in the Supreme Court
has been submatted by the Law Commussion.
Certain general recommandations relating to
the Supreme Court were made by them in
Chapter 5 of theu 14th Report on “Reform
of Judicinl Admunistration” which was
submitted mn 1958 These recommen-
dations were examuned by the Government
and action was taken to the extent called for.

COTTON GINNING MILL AT KARDWIP

1270 SHRIMADHURYYA HALDAR :
Will the Mimister of FORFIGN TRADE
be pleased to state

(a) whether the Cotton Ginming Mill
at Kakdwip has been set up ?

() the estimated cost of the mill, and

(e) the employment capacity and ginning
capacity of the mull ?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE) : (a) Constiuction
work 1s mn progress and 18 expected to be
completed beforc the commencement of
next marketing scason of kapas

(®) Rs. 2 5 lakhs,

(¢) Mull walt employ forty men and its
total working capacity in two shifts for five
months 1s 2000 tonncs.

SUPPLY OF PRE-COOKED AND PRI-PACKED
FOOD TO PASSENGERS IN TRAINS

1271, SHRI P. VENKATASUBBAJAH :
Will the Minister of RAILWAYS be pleased
to state :
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(a) whether Government propose to ex-
tend the scheme for supplying pre-cooked and
pre-packed food to passengers in trains, as
provided by the Western Railway, to a It other
Zones ; and

(b) if so, the time by which it will be done?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA): (@) and (b), A
Pilot Project for supplying pre-cooked and
prepacked food to passengers on Nos. UP/
4 DN Frontier Mails is proposed to be intro-
duced shortly, The question of extending
the scheme to other trains on the Railways
will depend on the results of the experiment
and the cxtent of patronage.

IMPROVEMENT IN WORRING OF TARIFF
COMMISSION

1272. SHRI P. VENKATASUBBAIAH :
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether  Government  propose to
improve the scope and effectivencss of the
work of the Tariff Commission ?

(1) f so, the steps taken in this direction
and the improvements proposed to be made;;
and

{c) the stage at which the matter stands
at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) to (c). The question
of re-defining the scope and functioning
of the Tarif Commission is receiving the
attention of Government.

SPECIAL RAILWAY SALOONS FOR GOVERNORS

1273. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of RAILWAYS
be pleased to state:

(a) how many of the Governors have their
special raifway saloons : and

(b) the annual expenditure on their
maintenance ?

THE MINISTER OF RAILWAYS (SHR1
K. HANUMANTHAIYA) : (a) Three.
{b) About Rs. 9,000/- for each Saloon.
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STEPS TO MAKE DRY FRUITS AVAILABLE AT
CHEAPER RATFS

1276. SHRI NIHAR LASKAR: will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government propose to take
any steps to end the concentration of dry
fruits trade in a fow hands and to eliminate
profiteers and middle-men from this trade;

(b) if s0, an outhine of the proposal; and

{c) the measures taken to make dry fruits
available to the public at cheaper rates?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
A.C. GEORGL). (a)to{c) Bulk of dry frunts
are imported nto India fiom Afghamstan.
In order to ensurc that the trade in diy
fruits is not concentrated m a few hands,
import of dry fruits from Afghanistan, under
the provision of the Indo-Afghan Trade
Arrangement signod m New Dclhion Feb.,
20, 1972, will not now be confined to “appro-
ved importers”™ only. It has been decided
to consider applications for imports of dry
fruits from Afghanistan from any person
subject to certain safeguards. It ys hoped
that this wili bring down the prices of fruits
in India, and also result in diversification of
India’s exports to Afghanistan,

IRRIGATION CESS TO RAISE RFSOURCLS TO
FINANCE IRRIGATION WORKS

1277. SHRI NTHAR LASKAR :
SHRI P.M. MEHTA :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Irrigation Commission
has favoured the levy of an Irrigation Cess
in veiw of the necessity to raise resources
to finance irrigation wroks;

(b) whetber & similar step had been re-
commended by certain other Committee
also; and
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(c) the steps taken to implement this
suggestion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) The
Irrigation Commission have not yet sub-
mitted their report,

(b) The Nijalingappa Committee set up
by the Government of India 1n 1964 recom-
mended that the water ratcs might initially
be fixed as a switable percentage ranging
from 25 to 40 of the additional net benefit
per acre derived by the farmers and where
such data on additional net benefits are
not availablz, the same may be fixed at
5 to 12 per cent of the gross income of the
farmers. The committec also recommended
that in States where irrigation charges were
optional, there should be acharge to be le-
vied on the entire culturable command arca
to cover at least the maintenance and opera-
tion chaiges. On carrymg out actual irri-
gation, this facility charge paid in respect
of the area should be deducted from the total
wrnigation dues for the year and should form
part of the water rates,

(c) The recommendations of the Nijahine
gappa Commuttee were commended to
the State Governments for adoption. The
question of increase in water rales was since
discussed on several occasions with the
State Governments at various levels. In
view of the nced to raisc additivnal resources
and in pursuance of the policies alrcady
accepted, the State Governments have been
urged to fix water rates in an equitable way
so as to mect the maintenance and operation
charges and interest at the rate of 2.1/2%
and that the increascd rate may be collected
after providng for a transttion period.

REPORT O STUDY-CUM-SALLS TEAM TO E.E.C.

1278: SHRIP.A. SAMINATHAN: Will
the Minister of FOREIGN TRADE be
pleased to state the action taken by Govern-
ment on tho Report submitted by the Study-
cum-Sales team consisting of 4 non-official
exporters, which visited B.E.C. countries for
the purpose of exploring markets for Indian
handicrafts ?



83  Written Answers

MARCH 28, 1972

Written Answers 64

THE DEPUTY MINISTER IN THE MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE)

Recommendations of the Study cum-sales Tzam to

E.EC. Countries

Action taken

(a) There is need for keeping delivery schedules

of goods ordered from abroad;

(b) Publicity for Indian handiciafts abroad

should be given more aticntion. '

{c) A Central Show Room for Handicrafts may

be set up, and

() Buying tcams from abroad may be invited to

India,

{a) The need for this has all along been em-
phasised on the entire export section of
Handicrafts.

(b) Various measures for publicity have
been taken by the All India
Handicrafis Board from time to time,
such as films on different crafts,
brochures and pamphlets on indi-
vidual crafts, Directory of Exporters,
handicrafts calendars etc. etc.

(c) This idea is alrcady covered up in

Crafts Muscum.

(d) Individual buyers have been coming to
India, but proposals reagarding invi-
ting of buyers teams have still to be
received.

REPORT OF STUDY-CUM-SAI £S5 TLAM TO JAPAN

1279. SHR1 P.A. SAMINATHAN: Will
the Minister of FOREIGN TRADE be
pleased to state the action taken on the report
of the Sales-cum-Study Team hgaded by
Shri S.K. Guha, Development Commis-
sioner for Handicrafts that visited Japan in
July, 1970?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): The suggestions con-
tained in the roport for boosting of our ex-
ports were circulated to the Regional Ex-
porters Associations of Handicrafts, State
Governments, and all other Institutions
concerncd with he exports of handicrafts
with a view to acquainting them with the
conditions in the Japanese Market and the
prospects for exports there. Further, the
Market Extension Centres of the All India
Handicrafts Boord have being entrusted with
added responsibilities to work as Handicrafts
Service Centres on the basis of the idea of the
Japancse Design Institute.

ADEQUACY OF RETIRING AND DORMITORY TYPE
OF ROOMS AT PATNA CITY RAILWAY STATION

1280. SHRI MD. JAMILURRAHMAN:
Will the Minister of RATLWAYS be pleased
to state:

(a) whether the Retiring and dormitory
type of rooms and waiting rooms available
at Patna City Railway Station are adequate
1o meet the needs of the passengers; and

(b) if not, the reaction of Government
thereto?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) and (b).
There are no Retiring Rooms at Patna City
Railway Station. To meet the requirements
of the passengers provision for one
Retiring Room with 2 beds and one Dormi-
tory with 4 beds has been made by Eastern
Railway in their Works Programme for
1971-72, The Waiting room accommodation
at Patna City Station is considered adequate
for the needs of the passengers.

INSPECTION VISIT OF PATNA CITY RAILWAY
STATION

1281. SHRI MD, JAMILURRAHMAN:
Will the Minister of RAILWAYS bz pleased
to state :

(a) whether the Divisional Superinten-
dent & Incharge of Pama City Railway
Station has paid inspection visits to the
Station; aml

(b) if so, whea?
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THE MINISTER OI' RAIIWAYS
(SHRI K. HANUMANTHAIYA) (2) Yoo
(b) During the period from April, 1971 ull
date Patna City Railway Station was visited
by the Divisional Supenntendent on four
occasions viz 19-6-1971, 21-6-1971, R-7-1971
and 11-12-1971

EXPORT LICTNCFS ISSUED TO INDUSTRIAL
HOUSES

1282, KUMARI KAMLA KUMARI
Will th: Muster of FOREIGN TRADL
be pieased to state

(a) the number of export licerces 1ssued to

20 big industnial houses with  special
reference to TATAS, SAHU JAIN,
MAHENDRA AND  MAHI NDRA,

BIRLAS AND DCM duniag 1971, and

(b) the values and penod for which these
were I1ssued ?

THE DIPUTY MINISTIR IN THY
MINISTRY OF FORFIGN TRADY
(SHRI A C GEORGE) (a)and (b) Isport
heences are issued i the name n which
the business 1s cairied on and not 10 the aune
of the person/petsons groups ot housas who
own/control the business  Thaielore the in-
formation ashed for 1s not buing maintamned
However, particulats  of  all  Licences
ssued by the Import  and I xport Tiade
Control  Oigams. tion @r  published in the
Weekly Bulletin ot Industoal | icences,
Import heences and I'xport liceaces, copies
of which are sent 1o the Pathament | tbiary

IMPORT LICIN(C FS IS5U1 D TO VARIUS
CONC ERNS

1283. KUMARI KAMLA KUMARI
Will the Minuster of FORI LGN TRADI be
pleased to state

(a) the numbet of import lincences 1ssued
to TATAS, SAHU JAIN, DAI MIA,
BIRLAS AND MAHENDRA in th
year 1970-71 along with the ‘alues of
cach licence; and

(bY the number of these hcences 1ssued on
emergency basis and the ieasons of such
licences ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF FOREIGN TRADE (SHRI
AC, GEORGE): (a) and (b, Tmport
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heonuwes ate 1ssund 1n the name in which the
business 15 catricd on and not 1n the name
of the person;persons/groups or houses who
own/control the buviness Thercfore, the
information asked for 15 not being maintained
However, paticulars of all heences 1ssucd
(but without distinction as to whether they
wete ssucd on cmergency bass or not) by
the Impoit  and Export Trade Control
Otguusation are published in the Weekly
Bulietin  of Industrnal Licences, Import
Liences and Faport flicences, copies of
which are sent to the Parltament Library

WAGON Qt O1A FOR GARHW A AND GARHWA
ROAD STATIONS (FASTERN RATLWAY)

1283 K{'MAR! KAMLA KUMARI
Wil the Minister of RAIL WAYS be pleased
to state

{2) the numbcr ot wagons loaded from
Garhwa and Garhwa Roead Railway Stations
i Dttt Pibimau  (Fastern  Railway)
duting the last two vears, year  wise

(b)Y whether  the quota of wagons per
nnth which has been  fixed for these
Railwav Stations has met the demand for
wagons there, and

() whether Government propose to in-
wreas the quota ol wagons lor these Rail-
w1y Stations®

THE MINISTTR OF RAILWAYS
(SHRI K HAMUNANTHAIYA) * (a)
Number of wagons loaded ex Garhwa and
Garthwa Road  Statiens duting 1970 and
1971 were as upder -

1970 _ 1971
Garhwa 1197 879
Curhwa Road 960 886

(b) No quota had been fined for move-
ment of goods traffic fiom these stations as
no quotd of v wons are fined for anv indi-
vidual station

(c) Docs not arise Movement of goods
offered will be arranged awording to ptio-
nty on the basis of wigons avatlable

L PGRADATION Of FASTIRN RAILWAY BOY'S
HIGH SC HOOL, (RHAGAUL DANAPUR)

1285 SHRI RAMAVATAR SHASTRI:
Willthe Minister of RATLWAYS be pleased
to sfate
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(a) whether Government are aware that
Railway employees residing st Khagaul
(Danapur) in Eastern Railway have to
face lot of difficulty in having their child-
ren admitted to Colleges at Patna, Bihta
and Arrah;

(b) if so, whether Government propose to
upgrade the Eastern Railway, Boy’s
High School at Khagaul (Danapur) to the
levet of Tntermediate College; and

(¢) if, so, when?

THE MINISTER OF RAILWAYS SHRI
K. HANUMANTHAIYA): (a) N~

(b) and {(c). Do not arise.

SERVICE OPPORTUNITIES TO SONS AND
DEPENDENTS OF RAILWAY IMPLOYELS

1286. SHRT RAMA VATAR SHASTRI:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether sons and dependents of the
Railway employees were given special
preference in employment in  Railway
services in the past;

{b) whether in the Central Government
sons and dependents of their omployees aie
given special preference in the matier of
employment even at present.

(c) whether a large number of sons and
dependents  of Railways employees are
unemployed; and

() if so, whether Government propose to
give similar preference to them in Railway
Services again?

THE MINISTER OF RAILWAYS
SHRI K. HANUMANTHAIYA): (a) and
(b). After the commencement of the Consti-
tution it is not permissible to give any pre-
ferencen in the matter of employment for
sons and dependcents of Railway employecs.

{c) No statistics are maintained,
() Does not arise,

CHANNEL OF PROMOTION OF STATION
MASTERS/ASSISTANT STATION MASTERS

1287. SHRYI RAMAVATAR SHASTRI:

Willthe Minister of RAILWAYS be pleased
to state
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(a) whether the Railway Board have come
to tentative decisions not to promote Assis-
tant Station Masters to the post of RTAs;
and of other categorios of staff (guards etc.)
to higher grade posts of S. Ma. and A8,
Ms;

(b) whether the sub-Committee consti-

tuted by the authorities with nominess
of All India Railway men's Federation
and National Federation of Indian
Railwaymen for this puspose has sub-
mitted its report on channel of promo-
tion of Station Masters/Assistant Station
Masters: and

(<) if s0, the latest orders of Railway Board
thereon ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTIIAIYA) : (a) to
(c). The report of the Sub-committee consti-
tuted by the Departmental Counctl under
the Juint  Consultative Machinery has
been accepted by the Government. Aoccor-
dingly, the system of Rchieving Transporta-
tion Assistant (R.T.As) in voguo on Eastern,
Northern and South Eastern Railways is
to be aholished. Instructions are under
issue  to the effect that posts of Station
Masters and Assistant Station Masters upto
and inclusive of scale Rs. 250-380 (AS)
should be filled by promotion of Station
Masters/Assistant Station Masters in the
lower grade subject to 259, of the vacancies
in grade Rs. 250-380 (AS) being filled by
direct recrnitment of Traffic Apprentices,

NATIONALISATION OF FOREIGN TRADE

1288. SHRT CHINTAMANI PANI-
GRAHI : Will the Minister of FOREIGN
TRADL he pleased to state :

(2) whether Government have any pro-
posals to nationalise foreign trade; and
(b) il so the salient features theseof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) and (b), Itis the
policy of Government toincrease progressi-
vely the role of State agencies in the import
and export trade of the countty. About
70 pet cent  of the import trade and over
10 per cent of export trade has already boon
canalised through State Trading Agencics.
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Government has been undertaking studies of
various commodities with regard to their
suitability for canalisation and will canalise
as much of foreign trade through State
Agencies as is foynd feasible.

DEPOSIT OF SECURITY MONEY BY
REFRESHMENT ROOM CONTRACTOR AT
FATEHPUR RAILWAY STATION

1289. SHRI S.M. BANERIEF:
SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether  Refreshment Room  Con-
tractor of Fatchpur Railway Station (Allaha-
bad Division) had paid security money to the
deahing Assistant 1n Commercial Section of
PN S. Office for contract for the year 1969
and earlier and whether it was not deposited
in the Railway Treasury:

(b) whether the Coatractor continued to
run the Refreshment Room i 1959 and in
the prececiding years;

(¢} 1f so, the official responsible therefor:
and

(d) whether any enquiry has been held 1n
the matter, andif so, theaction taken thercon ?

THL MINISTEROF RAILWAYS(SHRI
K. HANUMANTHAIYA): (a) to (d). The
Refreshiment Room  contract at  Fatehpur
railway station was awarded to M/s H.R.
Chopra and Sons with effect from 1-2-1967.
The contractors did not deposit the sccurity
money and when asked to furmsh the deposit
particulars, it was advised by them that the
amount of security maney had already becn
pud by them to some Head Clerh of
Divisional Office Allahabad, The matter was
caquired into by the Railway Administration
but the contractor’s statement having pard
th: amount to soms, clerk in the Divis,onal
Superintendsnt’s officz remams unsubstan-
bated, The staff held responsible for not
keeping & watch that tho money was de-
postted by tho contractor before he started
work are being taken up. The socurity amount
and other Railway dues are being recoveted
fiom the contractor. Remediat steps to stop
feeurrence of such lapses have tlso been taken
by the Northern Railway Administration.
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TRADE BFTWLEN INDIA AND NORTH KOREA

1290. SHRI 5. M. BANERIJEE: Will the
Minister of FOREIGN TRADE be pleased
to state the volume of trade between India
and North Korea in 197] as compared to
that in 19707

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GFORGE): The information is being
collected and will be laid on the Table of
the House.

SUPPLY OF HINDI TEXTS OF LAWS TO VARIOUS
LAW COURTS AND CONCLRNED DEPARTMENTS

1291. SHRI S. C. SAMANTA: Will the
Minister of LAW AND JUSTICE be
pleased to state:

(a) the arrangements made for the supply
of Hindi text of laws to the various Law
Courts in the centrally administered areas
in particular and in the country as a whole
1n general

(b) the facilitics of stenographic assistance
being provided to the judges to write the
Judgments in the Official Language of the
Unton, if they so desire: and

(c) the arrangements made for making
available the Hindi texts of laws to the
Police and other Departments concernexd ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) and (c). The Official Language (Legis-
lative} Commission in the Ministry of Law
and Justice preparss authorised Hindi
translations of Central Acts etc. and these
translations are published under the
authority of the President in the Official
Gazetle in the pursuance of the provisions
of section 5 of the Official Languages Act
1963. The Translations are priced publica-
tions and can be obtainsd by State Govern-
ments/Union  Territory Administrations/
Courts/Police and other Departments who
require them, from the Manager, Govern-
ment of India Publications Branch, Delhi.

(b) The Government of India is not
concerned with the appointments made in
courts to enable judges to write judgments in
Hindi.
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CHANGL IN DEMUN OF BALLOT PAPERS USLD
IN RECENT ASSIMBLY ELLCTIONS IN GUJARAT

1292. SHRI PRABHUDAS PATLL:
Will the Minister of LAW AND 1USTICE
be pleased to state.

{a) the total numbsr of ballot
required tor Gujarat
Assembly Llections;

papers
State during th:

{b) whether the change in the torm wnd
design of the ballot papers ¢1 tted d fliul-
ties for the majority of yvotcrs,

() whether theie wete large nwnber of
complaiants 1n regard to delecti ¢ batlnt
pepers 1n that State, and

(d) whethr the new system ww foand
satisfactory ?

THE MINISTER OF STATE IN TIIL
MINISTRY OF LAW AND JUSIICE
(SHRI NITIRAJ SINGH CHAUDHARY)
(a) 1,29,30,500 ballot papet~

(b) No, Sir

(c) One complaint 1cgarding the deswign of
the ballot paper was recctved by the Election
Commission

{d) Yes, S,

SATEIY OF THAC K TROM FLOOD WATLIRS IN
GLIARAL

1293  SHRI PRABIIUDAS PAILL
Wall the Mimster of RAILWAYS b pl asd
to state:

{a) whethar the Rulway toh in Guganat
18 genctally subnugsd 1o flool waters,
and

(b 1f s0, the st=ps bomg trken in this
regard ?

THE MINISTIR OF RAHWAYS
(SHRI K. HAMUMANTHAIYA) (a)
and (b). Certainleng ths of Rulway bnes
which ai 2 located in dips, got submerged when
there 18 heavy and sustamed rainfall On
Bombay-Barada trunk toute, where fluod
damages have occuried 1n the past, schemes
for rersedial measures have been drawn up
and are expected to be completed in the
course of mext thiee years, On Ahmeda-
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bad Botad M.G. Section, dip No. 4 1s bemg
ehimimated by a high level bridge.

RECOMMENDATIONS OF IRRIGATION COMMISSION

1294 SHRI PRABHUDAS PATEL: Will
the Minster of IRRIGATION AND POWER
be pleased to state ;

(a) the recommendations made by Irriga-
tion Commussion , and

(b) how many of these have been accepted
by Goveinment?

THIL DFPUTY MINISTER IN THE
MINISIRY OF IRRIGATION AND
POWLR (SHRI BN KURLE L) (a)and (b)
The hugrtion Commission have not yot
submutted thetr report,

MODE OF ISSUTNG INVOIC LS tOR TOBACCO
INPORTS

1295 SHRISAT PAL KAPUR Wilithe
Mimistar of FORLIGN TRADL be pleasad
to s'ate

{2y the mode of 15suing  1mvoices by the
Indan Lot Tobawo Development Co
§1d agwanst the guantity of tobaww eaported
to LIk and to sty other assocwdte companies in
other countnes and buyery (ther than thar
associate 1n different  countnes, and

{b) the pnices obtamed against the exports
ol diffirent grades of tobacco to different
counties duting the last three yaers 7

THL DLPUTY MINISILR IN THE
MINISTRY O FORIIGN TRADLE (SHR1
AC GEORGE) (4) There are no special
mstructions for theissue of tnvoices by the
fatan Leaf Tobacco Development Co
1td The naormal rules of procedure apply
to ol firms cqually

(b The Government do not publish statis-
tics reguwding prices obtarned by individual
partics agnstexports Asthese are muintmum
export prices tor different grades of tobacco,
no commany can export at prices less than
those prescribed by the Governmient.

MODE OF TOBACTO MARRETING

1296. SHRI SAT PAL KAPUR: Will the
Minister of FOREIGN TRADE be pleased
to state:

(4) the mode of sale of Incian leal to-
bacco to UK, USSR, Japan and other goun-
tries; and
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{b) whether the prices are scttled and con-
tracts of sale signed befote slupment in afl
such cases?

THE DEPUTY MINISTFR IN THL
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGL): (a) Exports are frecly
allowed by all categories of expottus,

(b) Government have preseribed minimum
floor prices for tobacco and nobody can sell
at a price less than that.

IMPLEMENTATION O FNPORT POLK Y
RESOLU TTON

1297. SHRI N K. SANGHI.
SHRI PM MIHTA,
Willthe Minister of FORF IGN TRADL
be pleased to state.

{a) whether Government have made any
analysis regarding the implementation of the
I xport Policy Resolution duning ifs cighteen
months’ operations;

(1) 1f s0, the sphetes where Pubhic Sectin
cyport  agencies have given o fithp to the
cvports;

(0} the spheres where the Public Sector
vxport agencies have failed to come up to
the expectations, and

{d) the steps Government propose o take
to remedy the shortconungs?

THE DIPUTY MINISTIR IN THL
MINISTRY OF FORLIGN TRADE (SHRI1
A C. GEORGF): (a) The progress in im-
plementation of the b aport Policy Resc lu-
ton 15 being cvaluated on a continuous
b,

fb)to (d). The public sector agencics ate
pliying an expanding developmental rolo.
i supplementing the export effort of the
private sector, These agencies are largely
concentrating on the export of non-traditioal
8vods and on scouring new marhets for our
e\prts, The STC’s esports incieased from
Rs 55 crores in 1969-70 Lo Rs. 71 crorcs
n 1970-71, Nearly 50 per cent of exports of
the STC are products of the small scale
“elor. The MMTC's exports consisting
lrgelv of iron ore and manganese ote in-
“eased from Rs, 91 crores ta 196970 te
RS 106 crores jn 1970-71. The canalisation
O e\ports, of jron ore through MMTC has

ioed to work out intograted strategics for

CHALIRA 8, 1894 (SAKA)

Written Auswers 74

the development of production and exports,
Tirw Handwrafts and Handlooms Export
Corporation wiuch handles evports of
handicrafts and handlooms has through its
promotional aclivities particulaily helped
the vxport of costume jewellery and ready-
made fashionward. A new Corporation,
namzd Projects and Fquipment Corporation
was s¢t up as a subsidary of the STC in
April 1971, Itis designed to specialise on
fong value coatracts and turn key projects
mthe fichis of rarlway systems, public utili-
ties 1ndustiial plants and projects. The tea
Tiading Corpotaticn has been set  up
recently to develop expott of packaged tea.

INTRODL CTION Of A NIGIH{T TRAIN FROM
BADARPULR TO LUMDING

1298 SHRIMATI JYOTSNA CHANDA
Wikl the Muuster of RAIHLWAYS be pleased
to state ¢

(&) whether  Government propose to
intro lyce mght train from  Badarpur to
tumding (Northeast Ironticr Rdilway);
and

(b) if so, the time by which it will be in-
teoduced ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTI{AIYA) : (a) and (b).
203/204  Dharmanagi-Lum ling passenger
hat alrcady beon re-mtroduced to run dur-
ing nught with effect from 1-3-1972,

INABII TTY Ol RAILWAY PROTECTION FORCE TO
CURB INCIBENCF OF PILFI RAGL AND THEFTS

1299, SHRI N.K. SANGHI : will the
Minmister of RAILWAYS be pleased to state:

(a) whether Government have analysed
the reasons as to why the Ratlway Protec-
tion Force has not been albe to curb the
incidence of pilferage and thefts on the Raile
ways; and

(b) 1f so, the outcome of the analysis and
the steps proposed Lo be taken in the matter?

THE MINISTER OF RAILWAYS
(SHRJ K. HANUMANTHAIYA) :(a) Yes.
(b) The High Powercd Commmiltee on
Securitv  and Policing on Railways, ap-
pounted by the Government 1n 1966, en-
quired into the working of the R.P.F.
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According to their analysis, the causes
contributing to the ineffectiveness of the
R.P.F. in curbing the menace of thefts and
pilferages of railay property on the Rail-
ways, are mainly as follows:-

() Lack of requisite legal powers of
the R.P.F.

(if) Duality of control over preventicn,
detection, investigation and prosc-
cution of railway crimest.c. onc by
G.R.P. and the other by R.P.F.

¢ii) Organisational defects in respect of
recuirtment, promotion, discip-
linary control, conditions of service
ete. of Superior Officers and
members of the Force.

(iv) Dcfects in the working methods in
respect of ‘assgnment of  duties
and working of different Rranches
of the Force.

(v) Inadequacy of supervisory staff and
armed pcrsonncl in the Force.

The steps proposed to be taken are the
re-organisation of various Branches of the
Force, the modifications of existing rulcs and
regulations in respect of recruitment, pro-
motion, disciplinary control, ctle, the en-
hancement of legal powets ol the Foree by

amending the R.P.F, Act, 1957 and R.P.

(U.P.;, Act, 1966 and Indian Railway Act,
1890. Besides these, it 13 proposed to make
certain changes in the working methods and
in the administrative set up of the Forc: at
Divisional and Hcadquarters level on the
Railways.,

SETTING UP OF AN INDEPENDENT SECRETARIAT
FOR CENTRAL ELECTRICITY AUTHORITY

1300. SHRI D.P. JADEJA: Will the
Minister of IRRIGATION AND POWER

be pleased to state :

(a) whethet an independent secretariat
bas been set up for the Central Electricity
Authority; and

(b) if so, the composition thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL): (a) and
(b). The question of setting up full time
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Organisation for the Contral  Electricity
Authority including sccretariat is unde
consideration.

BROAD GAUGE LINE CONNECTION FOR
JAMNAGAR

1301, SHRI D.P. JADEJA: Will the
Minister of RAILWAYS be pleased to
state,

{4) whether there 1s a proposal to connect
Jamnagar with broad gauge linc; and

(b) 1f so0, an outhine thercof and by what
time the work will be donc?

THE MINISTER OF RAILWAYS
{SHR1 K. HANUMANTHAIYA): (at Yes

(b) Conversion of the Viramgam-QOkha-
Porbandar (with Jamnagar-Bed: and Kana-
lus-Sikka branch hines) mwtre gauge line
ito broad gauge has been sanctionod and
the work 150 progress, The total iength to
be conveited 15 §57 kms, and 1ts estimated
cost Re. 42.93 crores. This conversion will
connect Jamnagar with broad gauge. The
work will be completed in five years.

SHORTHFALL IN FLECTRIC TRACTION DUKING
FOURIH PLAN

1302. SHRL D.P. JADEJA: Will the
Minsster of RAILWAYS be pleased to
stale:

ta) whether there 1s likebthood of short.
fall 1n the clectric traction ext:asion during
the Fourth Plan Penod; and

{b) 1f so, the reasons thercefor?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) Yes.

(b) Dueto track lifting works on the
Western Railway necessitated by heavy floods,

INCENTIVE BONUS SCHEME FOR RAILWAY
WORKSHOPS

1303, SHRI D.P. JADEIJA:
SHRI VEKARIA:

Will the Minister of RAILWAYS be
pleased to state: '

{(a) whether an Incentive Bonus  Scheme
has been introduced in Railway Workshops;
and

(b) if s0, an outline thereof?
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THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA): (a) Yes.

(b) The incentive bonus scheme has boen
designed to afford monetary incentives to
workers who should exceed a minimum
fevel of output. The salient features of this
system of payncnt by results are as follows:

() Time is a yardstick for measuring
work and productivity is based on
that unit.

(i) The allowed imes are computed
from basic data built up by analy-
tical method and include allowances
for general handling, gauging (where
nocessary) and fatigue and an
overall allowances of 33-1/3%
for profit so that a workman of
average abihity 1s cnabled to carn
33-12%. over and above his basic
wages 1n respect of the period spent
on piece work jobs,

(40 Caling hmit on profit 1s fised at
50%; of the standard basic wages
carned in respect of each picce work
Job.

(i) Supervisors and cssential indirect
workers (in the shops in which
piece work system is  working)
participate in piece work profits,
Mistries carn the average percentage
of profit earned by the dirct workers
in the particular shops, Chargemen
and essential indirect workers get
profit at 807, of that figure,

(¥) The basic wages of an artisun are
guarantoed irrespective of s proce
work results, but losses incurred
during any patticular month are
adjusted against profits made during
the same month.

(vi) Only that work which conforms to
laid down standards and passcs
inspection is paid for,

(vif) The Administration reserves the
right to vary the standard timings
if improved machine tools are
installed or other time saving devices
are introduced and also if there is
any error i computation or in
printing.
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(viii) In case an operator changes the
method of manufacture on his own
initiative resulting in quicker pro-
duction and intimates the new
method to the Administration, he is
compensated by the grant of a reward
cquivalent to the expected saving in
terms of his standard basic wages
for six months if on investigation
the new method is foundto have
the advantages claimed, and the
allowed time is revised accordingly.

TeHnr-aeQ-faielt sitt awd-aaare
oY I WY A Tod wEA W
qficafae woan

1304. =t WA faey: a7 oy WY
qg g4 N v FW@  fr qEtaw R
N ITEFY, TFAfEET sk
FHFO-AATIT. HRT A ATEAT F7 F
7% a9 WF avgnl | qafcafon < faan
Fgar ?

W dal (st Qo gATEAWM) : ¥A
goEl §f q¥T ATEA W qqA7 & (MU
T fasme 7@ &

INTRODUCTION OF EXPKESS RAIL SERVICE FROM
DARBHANGA TO PATNA

1305, SHRI JAGANNATH MISHRA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is a long-standing demand
from the public of North Bihar for an
Express Rail Service from Darbhanga to
Patna both ways; and

(b) if so, the rcaction of Government
thereto?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA): (1) Yes.

(b) Whereas in troduction of anadditional
train between Darbhanga and Patna s
cconomically not found justified, conversion
of an cxisting passenger train into an Express
train by withdrawal of stoppages would
cause inconvenience to passengeis on those
sections.
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ACTION ON YARIOUS S1UDIFY CONDUCTLD BY
FORLIGN TRADE MINISTRY

1306. SHRI V. MAYAVAN, will the
Mimster of § ORLIGN [TRADL be pioised
10 state the aciion tahen on the studiss
conducted by his Miustry regarding carpet
industry 1a Bhadoht, Mirzaput, Jaipur and
Agra art metalware industry at Moradabad
and other important centres, and wcrtamn
crafts 1n Mysore State?

THE DEPUTY MINISTER IN 1HIL
MINISTRY Of FORLIGN TRADE (SHRI
A.C GEORGF) As aresult of the studics
conducted by the All India  Handicrafts
Board under the aegss of Mimmstiv of
Foreign Tiade, besides vanous develop-
mental and promotional activities for carpe’
industry, att matalware industry and Mysore
crafts the following deserve spetia) mention

1. Carpcts
(1) Five Weavuy' Traimung  Centres
have been started in diffaient 1egions
of the ccuntry

() Miatmum price of carpets for ox-
ports has baen ratsed,

(i) Standard for Quality Contiel of
Hamadan type ol carpuds s buing
introduced,

() Provision for common fuwility
centres fur dyng, lustrewashing and
Dryimg 1s being made

2. Art Metalwares Induity

() A Common Fauhityv Lacaucing
Centre  for Art  Melalwaios  at
Moradabad has been set up,

(n) Marketing Extension Centres have
been set up at Moradabad and
Nagarcoil,

(1if) New Dosigns for inetalwares have
been cvolved by the Board's Design
Centres

3. Mysore Ciafts :

(n The Design Centre  Bangaloic,
has been feeding handicrafts of
Mysore 1 new designs;

(i A depot for Sandalwood was set
up by the Board;

(i) The Central Handicrafty Develop-
ment Centres of the Board  at
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Bangalore has been providing techni-
col  assistance in improvement of
tools  and techmiques,

{ny The Board has assisted the Banga-
lorz Arts and Crafts Emporium in
mprovement of display and ex-
panston of  sales,

fearal #t feerf & ot W woerg

1307 ot gavery v : ¥av ferwr§
#R faga Wt a7 and N o wA@
fs .

(%) #m avwrz F 7w favig foar
?fr smafer wft & feae) qun
W qfw ar frawEt w1 gAY qfe
# faart & g qf wrar & o
ATATS #7944 & HIA3 7 q¢ fFar &
qFTAS AT & S

(=) afz g, A w9t AT X
zq favrr Y fenfag frar &, @i

(7) g7 % aar wreor § 7

faarf aite fagm siwvo & Soshit
(o dora W), (F) @ (7). WY
A7 v afrqyAdrsn § o & faao
I "ETT g fend & gy uiw
Y THFAT, AR FUTANK  &YHAT JGT
H+ TH T AFATRY fAArr & AT 9%
frar arn & A wgr o swEgE @
g, a1 Ay fArd  Pawrd 4 giaag
& v €

faata faeqrm w g grewTe

1308. =t Iy ;g fadw
arere WY 9% FA A7 g wGt e

(%) a1 aewTC X ggee  fd

froma & fag greprc 234 d e
26 TR, 1069 %t wyE AT

Frdy; @
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(@) afe g, @ 37 w6t Ay &5
& a1 § (o faoew & fad
desqr yArd few o 9 e @g

e

AT 34 & AT FT § 7

fadn wqre saTen §  99-Ho
(st go who WIW) : (F) WY, 1966
Fa, 1968 9 wafy & o faafe
¥ e 7 Iepe fasraw & fad {aSiara
#1 QEATT quT  A%s SHTO-TE
28 ATAT, 1969 &1 7L faeh 7 gu
uF fadg wuTag § fed 73 4

(@) TR qar AsArga fad-
AT ® WH WA ATHT OF qA AT
e 7T T@ A TEE | URqEA A T
wat \ afed @wE LT—1564/172)

jarfe wag@  aforsy  wamm &
aeq ®o 11(8)/66-Se Wo o,
fzars 23 q7%, 1968 (FHA-AEA
v aqy Suifag ) & faan wwar §, gAY
JezAT gR-9E ¥ ¥ frq Ay
qrare Wz & % w4, ®EA, AT
farg d]  weqrw, 4%, WATATT 94,
qfaer, aqal Wi A9 AqeA F
quvE Hqqr fAgia sqrarT & faEnE
faq fedfy aafey grar fafae s &
Fmr dyaary fwarwar & feet ardd
Y g fauif w6 arg saA F
W A qrer arAr & s S fe
9 geer § wyee foqr mar g, I
TFI § e

(1) fa veraw ot faata 9y ad
far 91, 9k fao faRei &
arare fawfagg @0

(2) waer srave ag famfe fadky &,
afgaray: daoaar aRgEl
aar §qre JrEl & Hew F,
T 9fE )
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(3) faata =y & fadll AQ
JEE FT FFAQYET qAG |

(4) Sarz  fa=we

(5) fagefy arme &, wgr feafaar
fasig &7 & *fs7 &, qEAar-

q@F 937

(6) fratgy at & fFdy awg
Faz g faaia €1 g7 srow
FEAT

(7) fa%er savire Ameaslt 4 aeng
AT ATA  HATAW |

(8) Tty faqurr q4r Fearz
*Tapa 8§ ¥ o way,
faag amrar. At faatar
% faere &§ 9orer ® § -
Zr faer @

(o) fralr =T &  fawqi
# few A9r oreq faeivr wgrgar
% fau HW IIFH FA &
gepeg @ fFm oo oA

(10) #& =we  wdewr  faag
aagw f&o o &7 & faater
# w1or gfg 4T €

(11) fratr facmas sgar dadw
F & & AL wva AgAw
R

fraty wy ® fog fadwl &
wfirwor 3y AR TR FaT

1309. *t wwwx wow : Far faiw
A FAT 77 94 N FA FA 05

(%) #ar frate wade ¥ fa 7
gfererr st FTF 8 1970-71 F
A9ar A& Q4 F9 AFIQ w0y fadey
# S
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(w) afzgn, e Iv & AN
gf @ gz 9T w@l
A

() % waw & faq war afwav
o€ 7f quy 99 9T FN fFaaT g
fapar wr ?

faw s s | St (s
Qo Wo W) : (F) g

(@) a9t (7). @x fagor @enw
G

farwm

frafa @ada & @ & gfraw &9
fadw 9t ¢ fogta saeg AT Y o Ay
TMEAR @O 7§ ) [wearag |
ot T | g geqr LT—1565/72]

fafwer fadefim/agasim  swa®
yea Iadey  wfsreror Byt & fag
frate  seegsi/edarest w1 99
AT TEHYATST g il
AEATHY q AL K1 AT F @ FX fAAT
ST & AT ATY #Y ag o dwy oA &
fx sar gafag sdww wfass, qeaw
Fqqr aftes @ & faata wag wifasn
& fan afwig & 1| =mrd wamrs qar
3qA & fAq, wgr 7 fagaa &, fadiaa.
frata qaut fafreag &7 & sa =
FoEAT B apA Fr 3fex § sererer
TEHT A IGTAT B sy A <@y
T 2 |

AT & AR & A=A g A
& e & A (F) faiq gadq
ofedl, (@) aeg @sl, (1) s
wWr famaY (7)) T g A
(%) wredta fadw srare aoqme &t
ferer -2 fivar otrar 8 | smdzaway o
AT AKX § q U oAyl
e WuA @rd, faad fadw e
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gareq, sigs  wrd fawwr,  fadw
#4 Haeg, dfqaves giwaem &
st fasrr erar SYenfas gady afafy
& wiafafy atc sy fade s
T #7 el fAawg w7 o gt
g 8, sfew waa & fog sremfagy

T ATATHI F@TE |

foa armer sfeer ot # foo
IREF TEE FY aown T §,
7% gfafem  wra-wds Sfad
fratm gawm of@war & S=A
1968 # 1971 A% & a4l & &
frata sragers ofmg a0 WY
A I F | TT FTAFA & qwqi fafe
qrey Tl w6 & faate w-
AT 1A AT FAE WA 4R
4 fr ufoaq Iq7 & avary § I
JETRT A 97’1 €W %1 qfaey § foh
HATAT 1 AT & | wnfaad fagta
"auT qfug, FAFAT 9% & Afy-
FU q, fo@ wig / afwdear &
Fataa &1 14 faur v g, wuA
¥ g 37 et § sfafahry w1
srafawar &Y ot afgem Y F sratfoa
gr gt fafwe  sedfed § amd
et 7 gefga iy &0 L T wwT
fagsr sarore Hawg oA afeaw sda
guaTe & W19 9w w0 f&q M
q1

fadwi ® sfoger Ry sadsdw
qiar =7 wigg diacs & fag
grofe ST ATEE 9T
A W g AT dr | wra-
wiq gifaad faafa dadw qfcoer
¥ sy fad Wy are wfowwr &
AT T AT Gt WY qram =W 3
¥ fd wg e oy 1 9 @ A A
fRw F sfeewr g afem w ¥
w1 R epeafaat A wfar W
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fac wikg e I B W Ay
firar It

SPECIAL AGENCY FOR FINANCIAL ASSISTANCLC
TO SICK TEXTIILE MILLS

1310. SHRI BIRENDRA SINGH RAO:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether there 1s any proposal undet
consideration of Government to st up a
special agency nrovide financial assistance
to sick and dying teattdle mills in the
country; and

(b} if so, the salhient features thercof?

THE DLEPUTY MINISTER IN THL
MINISTRY OF FOREIGN TRADE (SHRI
A.C GFORGE)* (a} No, Sir.

(b) Doezs not arise.

Ivw Ared & wfvite qeat
aeaeft afafa Wt fawifoq

1311. ot srzm fagrlt  wrwrdedt:
s fafa ot sam Heft a2 FIR A
1§74 fF g9 ~qrqeai 7 afqeffa
AFTHL A1 79207 % HqUF JTIRAE
FAAH FTHE &4 & AT W@ &
FAYA q&A Frarena, A Ho @Yo oy
o1 wegar 7 wizy Afafa & wa@v

traricd 6t & AT 9T 9T FIHT W |
sfafwar & ?

faty Wit =g aur d@ifeaw it

wWaw H{Nt (qwo wree WeR) :

wtaft & st fagfed & & fav o

I —

(1) gaarg & fag #ad & dardx
gl % AR ool &Y wew
L5

(1) 7% oot & wraeii 21 o adare
suaeay & anfir gww wrareE &
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wrd §, BieAr AT 37 Fq *qran-
g} a7 safasot gra faareis
I §; A%

(iii) @7 gfafea s § O aasii &Y
Trerfas qaars & fagm www

FJuar §, 9§ wey w9 fear ov
LET

afufe @ adi & wfeqs fog 9
# afg £ A% afras wraef # foad
& ATET oA AT F randre
w1 won AT qgm w1 fy e faam g

afafr & faefra o grafag
srfgwTivat & qrraw w5 faar fear
s W) fawfar w qqrEwa
waifeaa @ © a0 Faq I500 IR |

COMPLAIN1S Ol C'ORRUPTION IN SIATE
TRADING CORPORATION

1312, SHRI K. MALLANNA:
SHRI N, SHIVAPPA:
Will th: Miaister of FOREIGN TRADE
be plrased to state:

(a) whother Govecnment hivs received
any complaints of corruption in the State
Trading Corporation;

(b) 1f >0, the nature of co nplunts rocetved
during the last two years; and

() the nature of action takea by Govern-
ment against  the persons  responsible ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
A.C. GHORGE): (a) Yes, Sir.

{b) and (c), Thedetails arc furnishadinthe
statement faid on the Table of the House,
[Placed in Librury Sec No. LT-1565/11).

ENQUIRY INTO STRIKY. OF DLLHI CHARCOAL
IMPORTERS ASSOCIATION

1313. SHRI M.M. JOSEPH: Will the
Minister of RAILWAYS be pleased to
state:

{a) whether the members of the Dethi
Charcoal Importers’  Association were on
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strike in February, 1972 in protest against
the indiscriminate whaifage and demurrage
charges imposed by the Northern Railway
Commercial  lnspector at  Tughiahabad
Mineral Siding:

(b) whether any ¢nquiry was held in the
matter; and

(c) if so,the outcome thereof and the
action taken in this regard?

THE MINISTELR OF RAILWAYS
(SHRI K. HANUMANTHAIYA). ()
Charcoal merchants stopped un-loading of

wagons at and removal of gomds from
Tughlakabad mineral  siding between

28-2-1972 and 17-3-1972 as a protost agamnst
the collcction of wharfuge due, detected on
surprise chzcks conlucted by Commercial
Inspectors.

(b) Yes.

(c) The demands of the merchants were
found untenable. Charcoal incrchants have
started unloading andremoval of charcoal
from 18-3-1972. The procedure for taking
inventory has been tightened.

REPRESENTATION OF SUCHEDULED (ASTLS SOHt-
DULED TRIBLS ON POSTS OF SUPERINTENDENES
IN LEGISLATIVE DLPARINT ST AND OFHte 1AL
LANGUAGE LEGISLATIVE COMMINSION

1314, SHRT G Y. KRISUNAN., Wil
the Minister of LAW AND JUSTICE be
pleased Lo state:

(a) whether  there  are some posts of
Supcrintendents  (Technical Translation) in
the Legisiatine Department of his Ministry
and the Official Language (lagislative)
Commission;

(b) whethert here is no person belonging to
the Scheduled Castes/Yribes holding  this
post; and

(c) if so, thc sieps boing taken to give
representation to the persons belonging to the
Scheduled Castes/Tribes in  these posts?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRT NITIRAJ SINGH CHAUDHARY):

(a) Yes, Sir,
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(b) No person belonging to the Scheduled
Caste, Scheduled Tribes is holding any of
these  posts,

(¢) According to the recruitment rules for
the posts of Superintendent (Technical),
the post is required to he filled by transfer
deputation of officers holding  analogous
posts under the Central or State Govern-
ment, failing which by direct recruitment.
The post  of Superintendent (Translation) is
tequired to be filled by promotion from
among the suitable translators in the Minis-
try of Law, failtng which by direct recruit-
ment.

Resetvalinon orders are applicable only
when o post is hilfed by durect recruitment,
The post of Superintendent (Translation)
has not been fifted so far by direct recruit-
ment. Two  posts  of  Supcrintendent
(Technical) were filled by direct recruit-
nwrent, one in 1969 and the other in 1971,
Both  posts were treated as ‘Unreserved® in
accordance with he reservation orders, as
only one post cach had to be filled in each
of the two years mentioned above,

INCREASL IN PASSENGLR TRAF1IC ON RAILWAYS

1315, SHRI G. Y. KRISHNAN: will
the Minister of RAILWAYS be pleased
to state;

(a) whether thete is any increase in the
rassenger traflic on the Rariways during this
sear as compared to the last three years; and

(b) if so, the ¢ctent thereof ?

THE MINISTIR  OF RAILWAYS
{SHR! K. HANUMANTHAIYA) : (a) and
tb) The increase in  passenger traffic in
1971-72 compared to the last threc years is
as under

Year passen- Percen- Passen-  Percen-
gers tage ger tage

Origina- increase Kilo- increase

ting com- metres  com-

pared (Mil-  pared

to lions) to

{Millions pre- pre-

vious vious

year, year

1968-69 2,213 .. 106,940 ..

196970 2,338 5.69 113382 6.02

19707 2431 3.96 118,120 4.18

197172 2,480  2.02 121,300 2,69
(Estimated)
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The passenger traffic measuted in terms
of passengers oliginating has increased, on
an average, during the last three years at
the rate of 3.89 per cent per annum. The
rate of increase in the case of passenger
kilometres is of the order of 4.30 per cent
per annum.

wenf-yengrary  wte weak-miet GEwT
mfgat & A xqr oW EER W@
uzat | 5fy

1316. Wt Wm avw dfaa @
T qAY qg A AT T w4 fF

(%) a1 av@i—gemrTa ST
qrad -y FAe mizEl # AT A
9T @R SR R Fr s |
writ 7fg 7 ¢,

(=) afz g, @ 1969-70 &1 AFAT
# 1970-71 | Forars 6+ A {41
qZATe g%,

(7) s wzardi @ afvoErEy
TR &1 7 oAy afy 23, ok

() 37 wzanai 7 g3 widexlz 0
vt fad g § s wvianwy
Frg?

tw Wt (W o gmETT) @ (%)
Wr g1 &AL Y AR W Ay
wzarsl | afg g 4 1

(&) wife arc gzt A q&ar W
IHL § —

1968-70 1970~71

vl ®Y Al
(wrw-are faamT
3 ST s
IGEHFT 460 547
AT HT HAL
FrHAT 13,197 13,838
(7) swh wgw
ar<f &Y
LIt g
winrgt o
1969~70 1970~71
R

1,743.34 19978, 20
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(=) ar<i 1 S 1Y ViFam F fag
warTa giee, @9 gfewr oY 98 g
To warfag gai 7 T FE g I
TF TAC & HIG AVTR ST FE §

AT FY FOC TR T g T
g & T 5 fao faeafafes sriars
T EE —

(i) =ga sfur awfag miedi
gat A o g Wi TR e
T & gl grT oH|EEF B
HqI7AT |

(i) ¥ @ & qTuw A
ARAT T ®vq & fAo W
T afuterm #1 a7 10 % sfiA
HAT T TGTAT FTAT |

(iit) &.7 7t ST &9 & fag
farqars umerfaai s are F q=aw
37 AT {371 £ TERTCRAT |

CLOSUPE OF ITXIILY MILLS

1717 SHRU IYOTIRMOY BOSU: Will
the Mimstot of TORLIGN TRADE be
plrased to state:

(a) the total nunber of workers i cach of
the closed cotton textile mulls;

{(b) the total jooms and spindlcs in each
of the closed mulls,;

() a State-wise Lot of Mills  which have
been  declared  as permanently closed; and

() a State-wise hst of mills wiuch have
been taken over by the Government?

THIL. DEPUTY MINISTER IN THE
MINISTRY OF FORELIGN TRADE (SHRY
A.C. GEORGE): (@) and (b). Excluding
mills considered fit to be scrapped, 52 cotton
textile mills weie lying closed at the end of
January, 1972, A statement giving the re-
guired inforoation in respect thereof 1s loid
on the table of the House. [Pluced in Library,
See No. LT-1567[72].

() Presumably  the intention is to seek
information 1n respect of those mills which
have been considered fit to be scrapped. The
names of these mills (Statewise) is laid on
the Table of the Heuse. [Placed in Library,
See No. LT- 1567(12].

() A statement of cotton textile mills
(including one powerloom unit) the mana-
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gement of which has been taken over
under  the Industries (Dovelopment and
Regulation) Act islaid on the Tabie of the
House. [Placed in Library. See No
LT-1567/72).

This statcment aiso includes those mills
the possession of which has yet to be taken
over.

PROFIT AND LOSS ACCOUNT OF AND
CONSULTANTS FEE PAID BY DIESEL LOCOMOTIVE
WORKS, \ ARANASI,

1318. SHRT JYOTIRMOY BOSU: Will
the Minister of RATLWAYS be pleased
to statc:

(a) the total amount pad to the U.S.
Firm of Consultants who had been appoin-
ted consultants for the Diesel Locomotive
Works at Varanasi;

(b) whether this production Unit has
achieved self-sufficiency;

{(c) if so, to what extent; and

(d) the profit and Inss account of this
Plant year-wise during the last three years ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA): (a) In terms
of the collaboration agrecments, the follow-
ing payments have been made to U.S. Fum
of Consultants up to the end of March,
1971:—

(iH$ 9,15,420.29 (US dollars) to
M/s. Alco Products Inc., and M/s.
Alco Engmes Division, White
Industrial Power Inc., USA, towards
engineering {ec and royalty.

() § 31,709.66 (U.S. dollarsy plus
Rs. 16,46,000 to M/'s. Transworld
Manufacturing Services Inc., USA,
and to their technicians for the
scrvices of the technicians deputed
to the Dicsel Locomotive Works.

(b) Substantial self-sufficiency has be¢n
achieved in the mapufacture of diescl loco-
motives at the Diesel Locomotive Works,
Varanasi.

(c) The indigenous content of the diess!
Jocomotives produced at the Diesel Loco-
motive Works, Varanasi has been progres-
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sively increased to 859, and sustained
efforts are continuing.
{d) Being a departmental Production

Unit, the total cost of production of each
Jocomotive is debited to the allottee Railway.
The manufacturing accounts, however, are
kept separately. There is no ‘profit and
loss’ account,

BALLYGUNGE STATION AS SECOND TERMINAL
STATION ( FASTERN RAII WAY )

1319. SHRI JYOTIRMOY BOSU: will
the Mumister of RAILW AYS bhe pleased to
state:

(a3 whether Government have considered
the proposal to make **Ballygunge Station™
on the Scaldah Division of the Eastern
Ratiway a second teiminal station; and

(b) if so, the decision taken in this regard ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA): (a) Yoes.

(b) The propusal has not been found

feasible.

CONSTRUCTION OF WESTERN KOSI CANAL
PROJECT

1320. SHRI HARI KISHORE SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state whether Govern-
ment propose to take over thc icsponsi-
biity of construction of the Western Kost
Canal project as a Central Project?

THE DEPUTY MINISTER IN THL
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL): Irriga-
tion is a State Subject. The Government
of India have, therefore, no proposal to
take over the implementation of the Western
Kosi Canal Project,

PROGESS IN EXEC UUTION OF BAGMATI RIVER
PROJECT

1321. SHRI HARI KISHORE SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the progress made in the execution of
Bagmati River Projoct during 1971 72;
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(b) whether work on the Pruject is pro-
ceeding according to the schedule;

(c) if not, the reasons for the delay; and

(d) the likely date by which the construc-
tion of barrage will be completed. '

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : (a) to
(d). The Bagmati project is in the initial
stage of construction. The project is sche-
duled for completion by the Government of
Bihar during the course of Fifth Plan.

DECISION ON BANSAGAR DAN PROJECT

1322. SHRI HARI KISHORE SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

{a) whether Government have come to
any decision 1 regacd to the Bansagar Dam
Project m Madhya Pradesh after receiving
the representation fiom the Government of
Bihar; and

(b) if so, an outhine thercof?

THE DLPUTY MINISTER IN THFE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) (a) and
(b). The Government of Bihar, Muadhya
Pradesh and Uttar Pradesh have not yet
been  able to arrive at a settlement on the
moposed Bansagar Dam.

POWERS AND PUNCTIONS OF MEMBI RS/
ADDITIONAL M! MBERS

1323, SHRI S.N. MISRA: Will the
Minister of RAILWAYS be pleased to state:
(4} the powers and functions of Additional

Members vis-a-ris Members in the Railway
Board;
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(b) the Guidelines, if any, laid down for
the allocation and transaction of business
by the two sets of Members; and

(c) whether  the decisions taken by
Additional Members are construcd as
decisions of the Railway Board and if so,
whether a copy of the allocation of busi-
ness rules laid down by Government in this
behalf will be laid on the Table?

THE MINISTFR OF RAILWAYS (SHRI
K. HANUMANTHAIYA): (a) to (c). The
Additional Members have the full authority
of Members of the Board in respect of the
subjects allotted to them to issuc directives
to Railways and they ordinarily deal with
the Ministers direct. The allocation of busi-
ness among the Chairman, Financial Com-
missioner, Members and Additional Mem-
bers of Railway Board 1s indicated in paras
205-208 of thc Roailway Boards Manual
of Office Procedure, copies of which are
laid on the Table of the House [Placed in
Librury See No. LT-1568/72]. Three of the
five posts of Additional Mcmbers are at
present  lying unfilled,

1SSUL OF RETIREMENT PASSES TO GAZETTED

AND-GAZETTLD OFFICTRS

1324. SHRI S.N. MISRA: Will the
Minister of RAILWAYS be pleased to state;

(a) the number of rctirement Passes
issued to a Class [1/Class I Railway Officer
after putting in service for 15 years, 20 years
25 years and above;

(b) the corresponding number of such
passcs issued 1o non-gazetted Railway
cmployess; yand

(¢) the rcasons for the disparity, i any,
between the two categories of officiale
in such cases?

MINISTER OF RAILWAYS (SHRI K. HANUMANTHAIYA) and (a) (b).
The number of retirement passcs issued por yoar is as follows: —

(i) Class 11/1 Railway Officers,

(1) Non-gazetted Railway employees.
Class 11{

Class Iv

15 20 25

Years. Years. Years.
Nil 2 sets 3 sets
Nil 1 set 1 set
(2 sets after 30 years).
Nil Nil 1 set

(once in 5 years for
self and wife only),
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{¢) Extension of these privileges to Class
1V Staff is of later origin and the decision
to limit the concession to them is based on
the considerably large number of staff and
admnistrative difficultics involved.

IMPLEMFNTATION OF GSP UNDER UINCTAD

1325. SHR1 S.R. DAMANI: Wil the
Munster of FOREIGN TRADE be pleased
to state:

@) which of thc EEC countries have
communicated their decsion to implement
the Generalised Scheme of Prefercnces
evolved under the U N C.T.AD;

(b) whether there arc any contradictions
likely to arisc 1 the British decision to
implement them  ws-a-vis Commonwealith
preferences enjoyed by India and the larger
policy of the L.E.C; and

(c) thesr implications on our trade with
these countiics and how the disadvantages
arc sought to bc removed?

THE DEPUTY MINISTLR IN THE
MINISTRY OF FOREIGN TRADE (SHRT
A.C. GEORGE): (a) All the LEC countries
(Belgium, France, Fuderal Republic of
Germany, Italy, Luxembourg and Nether-
lands) have implemented the EEC’s Scheme
under the Generalised System of Pre-
ferences with offect fiom Ist July, 1971,

(b) Britoin mtroduced her offers under
the G.S.P. with effect from the Ist
January, 1972, The British Scheme varies
from the LEC Scheme mamly i two res-
pects. No ceilings are apphicable to 1m-
ports from beneficiary developing  countries
in respect of the items falling under the in-
dustrial sector (Chapters 25-99 of the BTN)
whereas cotton textilas has been included
in the EEC's  Scheme, this item has been
excluded from the Briish Scheme,

The Commonwealth mefcrential arrange-
ments are not affected by the British Scheme
under G.S.P. I graxds exported from India
satisfy the appropriate conditions of origin
and consignmient, admission to the U.K.
under either the Commonwealth Preference
or the GSP may be claimed.

(c) The implementation of the British
Scheme under GSP dilutes the value of Come
monwealth Preference enjoyed by India and
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other Commonwealth countriss in British
market in as much as the Commonwealth
devcloping countries are required to share
these preferences with other non<Common-
wealth developing countries.

In accordance with the agreed conclusions
of the Special Committee on Preferences of
UNCTAD, the developing countries which
share their cxsting tanff advantages in
some developed countries as a result of GSP
would expect new access in other developed
countrics to provide export opportunitics
at least to compensalc them. We have
specifically drawn the attention of the UK
Government to this provision,

The EEC's Scheme under the GSP s
expected to enable India to enlarge her ex-
ports but improvements m certain  directions
are necessary 1o make the scheme more effec-
tive. We have taken up the matter with the
EEC 1n this regard

COTTON CONVERSION SCHEME

1326. SHRI S.R DAMANI, wWill the
Mimster of FOREIGN TRADE be pleased
to state the milis chosen for Indo-USSR
Cotton Conversion scheme and the produc-
tion figures since the scheme has been imple-
mented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): The contract for the Con-
version of Cotton was cxecuted between the
Cotton Textiles Export Promotion Council,
Bombay and M/s. EXPORTILON, Moscow
on 26th January, 1972 and the latter is in
process of finalising orders on mills for the
bulk of the vaneties, awaiting the choice of
the former in respect of a few varieties.

NEGOTIATION WITH OTHER COUNTRIES FOR
CUTTON CONVERSION SCHEME

1327. SHRI S.R. DAMANTI; Will the
Minister of FOREIGN TRADE be pleased
to state the names of the countries other than
U.S.S.R. with which negotjations have been
held for cotion conversion schemes and the
results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI!
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A.C. GEORGE) : An understanding has
been reached between the Cotton Textiles
Export Promotion Council of India, Bombay
and the HIUNGAROTEX, Hungary, where-
by the HUNGAROTEX would be pre-
pared to supply of foreign cotton to India
and pay charges for conversion into textiles
which will be exported to Hungary. Follow-
up action to negotiate and finalize the details
of the transaction are in progress.

SURVFY FOR NEW BROAD GAUQK LINE FROM
KARUR-DINDIGUL TO MADURAI AND
CONVERSION TO BROAD GAUGF LINE FROM
MADURAI-MANIYACHI TO TUTICORIN
( SOUTHIRN RAILWAY )

1328. SHRI M. KATHAMUTHU: will
the Minsster of RATLWAYS be pleased to
state:

(a) whether the enginecring and traffic
survey reports for a new broad-gauge Rail
line from Karut-Dindigul to Madurai and
conversion of metre-gauge line filom Madwai-
Maniyach1 to Tuticonnn and Tirunelveli
into broad-gauge have been finahsed; and

() if so, the broad outhines thereof?

THE MINISTER OF RAILWAYS (SHR1
K. HANUMANTHAIYA) : () Yes.

tb) Accoroing to survey reports, this pro-
©t 16 about 324 kms, long and  estimated
o cost about Rs, 17 86 crores. Survey
teports are at present under examination and
an cconomic appraisal is also being carried
out, Decision regarding the construction of
this project will be taken after the survey
ioports and economic study arc examined
from all angles

PLAN TO REDUCE CLASSES OF ACCOMMODATION

1329, SHRI K. RAMAKRISHNA
RIDDY : Will the Minister of RAILWAYS
be pleased to state:

() whether there are 8 different classes of
xommodation provided in the trains for
%hich different fares are applicable:

(‘(b) Whether thare is any proposal before
‘Vernment  to ingrease or decreass the

?r:lmm of clagses of accommodation in the
s; and
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(c) whether there is any proposal under
corsideration under which a long distance
Hird class passenger whose journey falls
between 10 P.M. and 4 A.M. will be provided
sleeper accommodation automatically ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) No. Only
five classes of accommodation are provided
wn the trams on Indian Railways, namely,
Airconditioned Class, First Class, Air-
conditioned Chair Car, Second Class and
Third Class. There arc Second Class sleeper
and Third Class Two-Tier and Three-Tier
sleeper services also but these are not treated
as different classes of accommodation.

(b) No.

(¢) No.

PUNCTUALITY OF TRAINS

1330. SHRI K. RAMAKRISHNA
REDDY : Will the Minister of RAILWAYS
be pleased to state :

(a) the extent of improvement in the
punctualrunning of passenger trains brought
abcut by his drive launched in June, 1971;

(b) which Zonal Railway has responded
the most and which Railways have failed to
respond ; and

(c) the rewards given for bringing about
improvements and punishment awarded for
faiture in this regard ?

THEMINISTEROF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) The pun-
ctuality drive launched in June, 71, resulted
in an all round improvement in punctuality,
The extent of improvement on each railway
is shown in the attached statement,

(b) All the railways have responded well,
though the extent of improvement varies,

(c) No reward or punishment has been
awasded to any individual railway, but indi-
viduals Have been rewarded as well as punish-
ed according to their performance,
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STATEMENT
Railway Punctuality percentage
of Mail/Express trains
‘Not losing time’
Ay,
Pre-drive Post-drive
(May® 71) (lyto
Nov., 71
average)
Broad Gauge
Central 7.4 89
Eastern 4.3 44
Northern 82.3 91
Northeast Frontier 43.5 60
Southern 77.1 94
South Central 75.0 93
South Eastern 54.2 70
Western 56.7 94
Metre Gauge
Northern 87.7 93
North Eastern 69.6 22
Northeast Frontier 62.9 80
Southern 84.5 93
South Central 85.0 95
Western 85.3 95

DIFFERENCE IN RATES OF BELECTRICITY IN
RURAL AND URBAN AREAS

1331. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether electricity supplied in urban
areas and rural areas in various parts of the
country is charged at different rates;

(b) if 30, the reasons therefor; and

(c) whether Government
remedy the situation?

propose to

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) ta (c).
The State Electiicity Boards have gencrally
introduced uniform rates for each class of
consumers both in urban and rural areas in
their respective area of operation. In the
case of Himachal Pradesh the rates for
domestic supply for rural arcas are lowor
than those in urban areas. In Uttar Pradesh
the low tension tariff inthe cities of Aliaha-~
bad, Kanpur and Lucknow are lower than
those in rural areas for historical reasons.
Pifference in the rates for the same class of
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consumers in a State will be gradually
reduced.

SEPARATE QUOTA OF SLEEPING ACOOMMODATION
AT RAIGANY AND KALIYAGANY STATIONS
{ NORTHEAST FRONTIER RAILWAY )}

1332. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of RAILWAYS
be pleasod to state:

(a) whether a separate bogic is available
for the passengers from Radhikapur to
Barsoi to provide connection with Darjeeling
Mail and Kamrup Exprcss at Barsoi
junction; and

(b) whether a separate quota of sitting-
cum-sieeping accommodation 15 available
in the aforesmd trains for the passenger of
Raiganj and Kahyaganj Station (Northeast
Fronticr Railway)?

THL MINISTER OF RAILWAYS
(SHRIK. HANUMANTHAIYA): (a) No.

(by A quota of 4 third class seats (3 for
Raiganj and 1 {or Kaliyaganj passcngers)
is available Fx. Barsoi by 44 Dn. Darjecling
Mail. There 18, however, no sitting or
sleeping accommodation quota by 60 Dn
Kamrup Express for passengers of Rai-
ganj and Kahyaganj as the journey between
Barsot and Howrah 18 covered during day
time.

DELFGATION TO ARGENTINA FOR TRADE TALRS.

1333, SHRI MUHAMMED SHERIFF"
Will the Minister of FOREION TRADL
be pleased to state:

(a) whether a delegation headed by the
Chairman of Eqguipments and Projects
Corporatton, New Delhi, visited Argentina
for trade talks; and

by 1f so, the salient features of the talks
held and the decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) (a) and (b). A delegation
headed by the Chairman, Projects and
Equipment Corporation visited Argentina
besides some other Latin American count-
tries for exploring possibilities of increasing
exports o this area. Projiminacy talks
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wore held by the delegation with Argentinian
authoritics on the prospects of establishing
joint shipping service, undertaking turn-
key projects, export of railway and other
enginecring equipment ctc. and on import
of rare metals. No decisions have been
arrived at,

THEFT-PROOF AMENITIES IN TRAINS

1334, SHRI MUHAMMED SHERIFF:
SHRI AMAR NATH CHAWLA:

Will the Minister of RATLWAYS be
pleased to state:

{a) whether Government have formu-
lated a scheme for providing theft-proof
fittings and other amenities in trains,;

(b} if so, the main features thereof : and

(¢) the annual loss suffered on account
of pilfcrage of fittings and other amenities
during the last three years and the likely
reduction in  ptifcrage under the  proposed
scheme?

THLCMINISTER OF RAILWAYS (SHRI

K. HANUMANTHAIYA) : (@) Yes.
(b) (/? Use of alternative cheaper material.
(i) Change in methods of attachment

of fittings to make remunal diflicult,

() The annual Joss suffered on account
of pilferage of fittings is as under:-

CHAITRA 8, 18% (SAK4)

Ycar Amount
1968-69 Rs. 50,92,537
196970 Rs. 62,501,453
1970-71 Rs, 91,72,371

1t 13 expected that losses on account
of milfcrage of fittings will be reduced to a
considerable extent, but the quantum of
rednction cannot be estimated at this stage.

STVYPS TO CHECK CLOTH HOARDING

1335, SHRT MUHAMMED SHERIFF:
Will the Minister of FOREIGN TRADE
be pleased to state:

2) whether Government have taken any
Srn measures against cloth hoarding in the
fountry and_profitsering therofrom;
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(b) if so0, the broad outline thereof; and

{c) the steps taken by Government for
the production of more quantity of cheap
cloth to meet its shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) and (b). State
Governments have been repeatedly asked
to take stern measures, including periodi-
cal raid of shops being organised to
check hoarding of and over-charging on
controlied cloth,

In addition all the mills have been asked
to stamp consumer prices on selvedge of
controlled cloth on each metre.

(©) A scheme for production of 100 million
sq. metres of controlled cloth every quarter
isin force since 1st June, 1971,

RE -INTRODUCTION OF NORTH BFNGAL EXPRFESS
* TROM SFALDAYI TO NEW BONGAIGAON
{ NORTH-LAST FRONTIER RATLWAY )

1336. SHR1 B. K. DASCHOWDHURY:
Will the Minister of RAILWAYS be pleased
to state:

{a) whcther Government  are aware of
the heavy passenger traffic on Sealdah-New
Bongaigaon Scction of the North-East
Frontier Railway and lack of any convenient
trains from New Jalpaiguri and New Bongai-
gaon to Howrah;

(b) whether Government propose to re-
introduce the North Bengal Express from
Sealdah to New Bongaigaon over Naihati,
Murshidabad District vie Farakka; and

(c) whether Government have received
any ropresentation in this regard and if so,
their rcaction thereto?

THE MINISTER OF RAILWAYS
(SHRI K.HANUMANTHAIYA): (a) Yes,
there is heavy traffic, but convenient trains
are also available in 43/44 Darjeeling Mail
between Sealdah-New Bongaigaon and 59/60
Kamrup Express betweon Howrah-New
Jalpaiguri/New Bongaigaon.

(b) No, but No. 59/60 Kamrup Ex-
pross running between Howrah and New
Bongaigaon will be diverted vig Katwa from
l"S"’Zv
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(c) Yes. One more direct train has been
provided between Howrah and New
Jalpaiguri by amalgamating 347/348 and
45/46 Passengers, with effect from 6-3-72,
and cancelling No. 333/334.

RESERVATION OF BERTHS IN KAMRUP EXPRESS
AND ASSAM MAILL

1337. SHRI B. K. DASCHOWDHURY:
Will the Minister of RAILWAYS be pleased
to state:

(a) the number of scats and berths in all
classes reserved forthec New Cooch Behar
Station (North-East Frontier Railway)
in the Kamrup Express and Assam Mail
both for Up and Down trains; and

(b) whether Government propose to increase
the quota of seats and berths to meet the
increased demand and, if so, how much ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (2) A quota
of 4 first class berths and 8 third class sleeper
berths & 12 third class scats is allotied to
New Cooch Behar station by 60 Dn.
Kamrup Express. There is, however, no
quota by 59 Up Exptess as the short journey
between New Cooch Behar and New
Bongaigaon is covered during the day time,

No specific quota has becn allotted to
New Cooch Bohar station by 3 Up/4 Dn
Assam Mails. Demands for reservation of
accommodation by these trains are met from
the reservation controlling stations.

(b) No,

RURAL ELECTRIFICATION IN COOCH-BEHAR
DISTRICT ( WEST BENGAL )

1338, SHRI B, K. DASCHOWDHURY:
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 6750 on
the 3rd August, 1971 and state:

(a) whether the names of 97 villages of
Cooch-Behar District (West Bengal) pro-
posed to be electrified during the Fourth
Five Year Plan have been finalised; and

(b) if so, the namies of these villages and
the salient features of the scheme ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N, KUREEL): ()
and (b). Out of the 97 villages in Cooch
Behar District (West Bengal) proposed to be
electrified during the Fourth Plan, names of
93 villages have been finalised. Tho names
of the remaining four villages have been
kept in reserve and would be finalised later
depcnding on any special demands. The
names of the 93 villages arc given in the
statement laid on the Table of the House,
|Piaced in Library. See No. LT-1569/72].
On completion of clectrification of the above
villages, it is expected that 300 shallow tube-
wells would be electrified and power provided
to about 32 agro-based/small scale industries,

RE-OPENING OF RAILWAY LINE FROM HALDI-
BARI TO JALPAIGURI {NORTH-EAST FRONTIER
RAILWAY)

1339. SHRIB.K. DASCHOWDHURY :
Wiil the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Qucstion No. 2764 on the 22nd Junc, 1971
regarding the re-opening of Railway line
from Haldibari to Jalpaiguri and state:

(a) whether his Ministry has since taken
any decision to re-open the Railway line
from Haldibari to Jalpaiguri of the North-
east Frontier Railway; and

(b) if not, the reasons therefor 7

THE MINISTER OF RATLWAYS (SHRI
K. HANUMANTHAIYA): (a) and (b).
The matter regarding restoration of the line
from Jalpaiguri to Haldibari is still under
considcration as the West Bengal Govern-
ment's copsent to carry out certain flood
protection measures in the area has not been
received.

TOBACCO EXPORT PROMOTION COUNCIL
CHAIRMAN'S STATEMENTS REUARDING
TOBACCO

1340. SHRI SHASHI BHUSHAN : Wwill
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether his attention has been drawn
to the Press Statement of Shet ». B. K.
Murty, mm,rmmmmmmiqn
Council, published in the Times of India
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dated the 21st February, 1972, to the effect.
that the Current Flue cured Virginia tobacco
crop is saline and unifit for home consump-
tion and good only to be dumped in Socialist
countries; and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE): (a) and (b). The statement
made by Shri Murty has been brought
to the notice of thc Government. This
along with the clarification given by Shri
Murty are uader consideration of the
Government.

DEPRESSION IN TOBACCO MARKET

1341, SHRI SHASHI BHUSHAN : Will
the Mimster of FOREIGN TRADE be
pleased to state

(a) whether Shri P. B. K. Muity, the
Chairman of Tobacco Export Promotion
Council 1s the Director of India Tobacco Co.
Ltd. and also the Managing Director of
Indian Leaf Tobacco Development Co. Litd.;
and

(b) if so, the steps Government have taken
to prevent depression in the tobacco market
caused by the Indian Leal Development Co.,
Lid.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
A. C, GEORGE) : (a) Yes, Sir.

(b) Depression in the tobacco market
was created due to a very large crop. In
order to provide relief to the farmers, STC
was directed to enter the market,

REPORTS SUBMITTED BY LAW QOMMISSION

1342, SHRI SHASHI BHUSHAN : will
the Minister of LAW AND JUSTICE be
pleased to state ;

(a) the nature of reports made by the
Law Commission since July, 1971; and

() the names of members of the Law
Commission 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
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(SHRI1 NITIRAJ SINGH CHAUDHARY):
(a) Since July, 1971 the Law Commis-
sion have submitted the undermentioned
five Reports to the Government :

1. 43rd Repoit on Offences against
National Security (31-8-1971);

2. 44th Report on the Appeliate Juris-
diction of the Supreme Court in Civil
matters (31-8-1971);

3. 45th Report on Civil Appeals to the
Supreme¢ Court on a Certificate of
Fitness (28-10-1971);

4. 46th  Report on the Constitution
(25th  Amendment Bill, 1971),
(28-10-1971); and

5. 47th Report on the Trial and Punish-
ment of Social and Economic
Offences (28-2-1972).

(b) The names of members of the present
Law Commission are as under; —

1. Dr. P. B. Gajendragadkar—Chairman.

2. Shri Justice V.R. Krishna Iyer-—
Member.

3. Dr. P. K. Tripathi-—Member

WORKING OF 5.T.C. SUBSIDIARY IN HONG KONG

1343, SHRI C. CHITTIBABU : Wil the
Minister of FOREIGN TRADE be pleased
to state:

(a) the financial and other details of joint
trading venture in Hong Kong that the State
Trading Corporation has entered into re-
cently;

(b) whether Indian persoanel will be re-
presented on this joint venture;

(c) whether the question of repatriation
of profits on the proportion of investment
has beon finalised; and

(d) if so, the salient features of the arrange-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a). The authorised
capital of the joint trading venture in
tHHongkong is HK ¢ 1 million divided into
1000 shares, To start with 960 shares of HK
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$ 960,000 are being subscribed on a 50:50
basis: half by STC of India and the other
half by 6 Hongkong Busincssmen.

(b) Out of the 12 Directogs on the Board,
6 will be nominated by the STC (India).

(c) There is no restriction on repatriation
of profits under the local laws.

(d) According to detailod preliminary
surveys it is expected that the 1Indian
investment would be soon repatriated with
an adequate margin of profits.

EXPORT PROGRAMME OF MICA

1344. SHRI C. CHITTIBABU : will
the Minister of FOREIGN TRADE be

pleased to state :

(a) whether established mica traders ate
now called Government agents for the pur-
pose of exporting mica ;

(b) whether the Metals and Minerals
Trading Corporation lack in expertise in
this matter; and

(c) if so, the steps taken by Government
to fill this gap in our export programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADL (SHRI
A.C.GEORGE) : (a) and (b). The establish-
ed mica traders are principal suppliers but
are not Government agents in relation to the
Minemals & Metals Trading Corporation,
which is the canalising agency for export
of mica. The Minerals & Metals Trading
Corporation has extensive contacts abioad
and its markeiing expertise will be available
to the mica trade and industry which will
work together with the Corporation for fur.
thering the cause of the export of mica.

{c) Does not arise,

DELAY IN IMPLEMENTING RECOMMENDATIONS
REGARDING ELECTION LAW REFOKMS

1345. SHRI PILOO MODY:
SHRI P. GANGADEBR :

Will the Minister of LAW AND
JUSTICE be plcased to state:

(a) whether the attention of Government
bas been drawa to a statement made by the
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Chief Election Commissioner, in New Delhi
on February 21, 1972 appearing in the
Hindustan Times dated the 22nd February,
1972 to the eficct that Government delayed
implcmentation of his recommendations re-~
garding the Election Law reforms; and

(b) «f so, thc reaction of Government
thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITTRAJ SINGH CHAUDHARY):
(a) It is reported in the news item pertaining
to the statement that “the Chief Election
Commissioner regretted the delay in imple-
menting his reccommendations to the Govern-
ment regarding Election Law reforms, which
arc bring exammned by a  Parliamentary
Commttee.” The heading given to this
news item by the HMindusian  Times 18 its
own and ts not correct.

(b} In compliance with assutances given
in Pathament, the proposals for amendment
of Election Law were refetred to a Jownt
Committee of both Houses. The carlier
Committee constituted for the  purpose
ceased to function with the dissolution
of the Fourth Lok Sabha on 27-12-1970. A
fresh  Joint Comnuttee was set up for the
purpose after the Fifth Lok Sabha was
comstituted.  The report  of  this  Joint
Commiitce was presented to Parliament on
13th March, 1972, This report s now
under consideration of Government,

INDO-UAR TRADE PROBLFMS

1346, SHRI PILOO MODY:
SHRI BIBHUTI MISHRA :

Will the Minister of FOREIGN TRADE
be pleased to statc:

(2) whether Indian and UAR tradp officials
recontly met in Cairo 1o sort out problems
concerning the trade protocol between the
two countries;

(b) if 0, the nature of discussions held
and whether the differonces between the
two countrics in rogard to trade protocol
were sorted out; and

(©) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C.GEORGE): (a) No, Sir.

(b) Does not arise.
(c) Does not arise.

DATA ABOUT CRAITS IN VARIOUS STATES

1347. SHRI T. S. LAKSHMANAN :
Will the Minister of FOREIGN TRADE
be plcased to statc:

(a) the action taken on the basic data
about the craflts locatcd in the respective
States as furmshed by the State Directors of
Industries; and

(b) the nature of assistance in concrete
terms rendored by the Foreign Commercial
Inteliigence Unit to the traders and exports
of handicrafts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADL (SHR!
A C.GEORGE) : (a) The AliIndia Handi-
crafts Board has been drawing up its various
development plans, over the years, on the
basis of data furnished by the State Govern-
ments, Based on this information as well
4 surveyy/studies carried out by Board
directly, the State Governments are also
being advised, from time to time, in drawing
up their schemes for the development of
handicrafts, such as emporia, design ccn-
tres, common facility contres, traimng-cum-
production centres, ctc.

(b) The ANl India Handicrafts Board
has an  Economic Intelligence Unit which
has been keeping the traders and exporters
of handicrafts informed of the tronds/
demands in foreign markets on the basis of
information received by it from Embassics/
Consulates abroad and from other sources

“:Ch as reports of Sales/Study Teams,
etc,

COMMITTER ON COVERING RISK OF EXPORTERS

w1348. SHRI P. VENKATASUBBAIAH:
Wl the Minister of FOREIGN TRADE
b pleased o state:

m(a) whether Government contemplate to
%:ef the risk of exporters arising out of
Ylion of world currencies and whether
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a Committee has been formed to examine
this question;

(b) whether the said Committee has since
oxamined the issue; and

(c) if so, with what results ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). A Working
Group consisting of representatives of the
Mimstry of Finance, the Reserve Bank of
India, the Export Credit & Guarantee
Corporation and the Ministry of Foreign
Trade, has been set up to examine the ques-
tion of providing cover against losses that
exporters contracting on medium or long
term dcferred payment basis may suffer on
account of exchange rate fluctuations. The
Group has yet to submit its report.

CONSTRUCTION AND ALLOTMENT OF QUARTERS
TO RAILWAY EMPLOYEES, DELHI AREA

1349. SHRI RAJDEO SINGH: Will the
Mimster of RAILWAYS be pleased to
state :

(a) the pumber of Railway Employees
awaiting allotment of quarters in Dethi
area and the maximum period of waiting;

{b) whether the 2nd Pay Commission had
made recommendations for the construction
of quarters for the staff on priority basis
1n cosmopolitan citics and if so, the action
taken by Government thereon; and

(c) the steps proposed to bo taken to
reduce the period of waiting both in cssential
and non-cssential categories in Delhi area?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA): (a) The maxi-
mum period of waiting for Railway quarters
in Dethi Area is given below :

(i) Class III Essential Since May
1956.

(ii) Class TtI Noan-esscntial Since Decem-
ber 1952,

(ii1) ClassIV Esscatial Since Januaty
1962.

(iv) ClassIV Non-essential Since August
1954,

(b) Yes. The principle underlying the
recommmendation i3 being foliowed to the
extent of availability of resources,
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(©) Quaretrs are constructed every
year on programmed basis subject to avail-
ability of funds,

OCCUPATION OF GOVERNMENT ACCOMMODATION
SIMULTANEOUSLY AT TWO STATIONS BY
OFFICERS ( NOKTHERN RAILWAY )

1350. SHRI RAJDEO SINGH: will
the Minister of RAILWAYS be pleased to
State:

(a) whether some Officers of Northern
Railway have been in occupation of Govern-
ment accommodation both in Delhi and at
out-stations simultaneously for some
months;

{b) if so, what is the number of such
officers and the rate at which the rent 15
deducted in such cases; and

(c) whether in view of the acute shortage
of accommodation in Delhi, Government
propose to take steps to avoid the recurrence
of such cases ?

THE MINISTER OF RAILWAYS
{SHRI K. HANUMANTHAIYA): (a) Yes.

(b) Two. Normal rent for the first two
thonths and penal rent at double the assessed
tent or 109 of the emoluments whichever
is higher thereafter is being deducted from
them,

{c) It is proposed to take action under
the Public Premises Act (Eviction of Un-
authorised Occupants) 1971,

COMMENTS OF IRRIGATION COMMISSION
ON DELAY IN COMPLETION OF PROJEC IS

135). SHRI RAJDEO SINGH: Will the
Mimster of IRRIGATION AND POWER
be pleased to state whether the Irrigation
Commission has made any comments on
the delays in completing projects and if $0,
the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) ! The
Irrigation  Commission have not yet
submitted their report,

COMPLETION OF PLAN PROJECTS

1352, SHRI RAJDEO SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state:
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(a) whether of the 540 Plan projects
undertaken, only 300 have been completed
so far; and

(b) 1f so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER SHRI B. N, KUREEL) : (a) 361
projects have been completed so far,

(b) The remaning 215 projects are in
different  stages  of construction. The
period  of completion of a propct will
depend  upon the size of the project, the
funds available from year to year, the year
of commencement etc.

HYDRO-ILECTRIC AND IRRIGATION PROJECIS
RECOMMUNDED BY KERALA GOVERNMENT

1353. SHRI C. K. CHANDRAPPAN.
Wil the Mimster of IRRIGATION AND
POWER be plcased to state:

(a8} the hydro-clectric and 1rrigation pro-
Jects recommended by the Kerala Govern-
ment for investigation;

(b) the schemes taken up by Cenual
Guvernment for ivestigation; and

{c) the estimated cxpenditure on  the
Schemes ?

THE DEPUTY MINISTER IN THI
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL)" (a)
Normally, invesugation of urigation and
power projcts 1s the function of the State
Governments/State Electricity Boards, The
Government of Kerala have not recommended
any schemes for investigation by the Centre

(b) and (c). Do not arise,

HYDRO-ELECTRIC AND IRRIGATION SCHEMSES
UNDER CONSTRUC TION IN RERALA

1354. SHRI C. K. CHANDRAPPAN:
Will the Minister of IRRIGATION AND
POWER be Pleased to state:

() the names of hydro-electric and irri-
gation project in Kerala which are under
construction ;

(b) when these projects ave likely to be
eompleted: and
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{c) the reasons for the defay in the comple-
tion of the Kallada, Pampa, Periar Wally,
Chittur Puzha, Kanjira Puzha, Kuttiyad:
and Pazhassi Raja Schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) The
following irrigation and hydro-electric
schemes are under construction in Kerala.

Irrigation

1. Pertyar Valley.
. Pamba,

. Kuttiad.

. Chitturpuzha,
. Pazhassi.

. Kanhirapuzha.
. Kallada.

PRI SR T N PO

Hvdro elecu e

. Kuttiadi
2. Idikki.

{b) The Kutuadi hydro-clectric scheme 1s
expected to bo commissioned shortly. The
tirst gencrating unit of Idikks hydro-electric
scheme 18 expected to be commssioned in
the latter half of 1974,

Amongst the irrigation schemes, Periyar
Valley and Kuttiadi projects are expected
tv reach an advanced stage of construction
by the ond of the Fourth Plan. The other
schemes are fikely to be compicted by the end
of the Fifth Plan,

(<) Inability of the Stale Government to
movide funds of the magmtude needed to
mect the construction schedules feasible on
techmical considerations.

EXPORT OF JUTE GOODS

1355, SHR1 NARENDRA SINGH: will
the Minister of FOREIGON TRADE be
Pleased to state:

(1) whether the export of jute goods is
bkely to be increased by about Rs. 110 crores
Mthe current financial yoar over that in the
Previoys years ;

ca:m 150, the total amount expectad to be
ted through foreign exchangs; and
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(c) the names of the countries to which
jute goods are exported 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) and (b). The value
of exports of jute goodsduringthe 11 months
April 1971—February, 1972 was of the order
of Rs. 273 36 crores. While the final figures
for the whole year will be availale later, it
is estimated that the total exports may be
about Rs. 300 crores as against Rs. 189.93
crores during 1970-71,

(c) Jute goods are currently being exported
to almost all countries with the cxception of
South Africa, Southern Rodhesia, Portugal
and Pakistan.

WORKERS' PARTICIPATION IN MANAGEMENT
OF INDIAN RAILWAYS

1356, SHRI VAYALAR RAVI: Willthe
Minister of RAILWAYS be pleased to state:

(a) whether  there is any proposal to
appoint  workers® representatives on the
management bodies of Indian Railways; and

(b) if so the salient features of the
proposal?

THE MINISTER OF RAILWAYS

(SHRI K. HANUMANTHAIYA): (a) and
(b). The Railway Labour are already parti-
cipating in certain sphercs of management.
As has been stated in reply to the general
discussions on the Railway Budget, on
20-3-72, the question of extending the area
of labour participation needs to be examined
in detail keeping in view various aspects
of the matter.

PRICE OF COCONUT HUSR

1357. SHRI VAYALAR RAVI: will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Government have any alter-
native proposal to control the price of coco-
nut  husk n the light of the High Court
Order cancelling the Price Control Order
of 1939;

(h) if 30, the aalient feutures of the
proposal; and
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(¢) whether Government of Kerala have
sent any proposal in this regard and if  so,
thereaction of Centra) Government thercio?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
A copy of the judgement has been received
recently and is under examination.

(¢) No, Srr.

POWER FAILURLES RESPONSIBLE FOR LOW
PRODUCTION IN FERTILIZER PLANTS

1358. SHRI P. GANGADLB:
SHRI P. M. MEHTA:

Willthe Minister of IRRIGATION AND
POWER be pleascd to state:

(a) whether the power failures have been
held responsible for low production i
fertiliser plants;

(b) whether this issue was discusced bet-
ween representatives of fertihzer manu-
facturers and the Planning Comtmiswion;
and

(c) the steps suggested by his Minstry in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI B, N. KUREEL): (a) and
(b). At a mecting held by the Planning
Commission in November 1971, with the
representatives of major fertiizer manu-
facturers, it transpwred that although there
were other factors which were 1esponsibie
for low production, in some cases, poor
capacity utilisation was altribiated to power
shortage and instability of power supply,

(c) The following measurcs have heen
taken or are being taken as appropriate
in particular specific cases:—

(N proper maintenance of transmission
" lines through which supply 1s
being made available;

(ii) Provision of appropriate protective
devices for clearance of faults;

(iif) Alternate source of power supply
to ensure continuity of supply;

(i) Improvements in the protective
system, 1nstrumentation,  power
circuitry etc. of the Fertifizer
factory installation itself;
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() In the case of Nangal Fertilizer
Factory where the Punjab Govern-
ment has enforced a power cut,
Centre is endeavouring to arrange
for supply from a neighbouring
power system to make up the reduc-
tion.

COLLISION OF IRAINS AT PANSKURA STATION
( SOUTH-LASTERN RAILWAY )

1359. SHRI P. GANGADERB:
SiiIRI P. M. MEHTA:

Will the Minister of RAILWAYS be
pleased to state:

(4) the offictds held responsible for the
collsion of the 316 Down Chakradhar-
pur-Adra-lfowrah express train at Pans-
kura Station of the South-Eastern Railway

on the S5th  October, 1971; and
(b) the action taken m the matter ?
THE MINISTELR OF RAILWAYS

(SHRT K. HANUMANTHAIYA): (a)
and (b). The accdent took place on §-12-71
and not on 5-10-71.

The final report of the Additional Com-
mussioner of Raslway Safety, Calcutta, who
held  a statutory wnguiry mnio this accident,
s awatted, Suitable action will be taken
on secept of  the report,

CONS JSSIONS TO MANL FACTURLERS TO SAVE
FORIIGN LXCIIANG] ON IMPORT OF
SOPHUSTICALTD FQUIPMLNT FOR RAILWAYS

1361. SHRI P. GANGADEB:
SHRI P.M. MEHTA

Will the Minister of RAILWAYS bo
pleased to state :

(2) whether  an official  Committee set
up by the Railway Board has recom-
mended  major concessions to indigenous
minufwcturers in order to save foreign ex-
change on themport of sophisticated equip-
meat for the Railways; and

(b)Y if so,
thereto?

the reaction of Government

THE MINISTER OF RAILWAYS
(SHRI1 K. HANUMANTHAIYA): (a) Yes,

(b) The recommendations have been ac-
cepted.



117 Witten Answers

TRADE AGRBEMENT WITH HUNGARY

1362. SHRI C. T. DHANDAPANI : Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether India and Hungary have
signed a trade agreement;

{b) if so, the main features thereof, and

{c) how this agreement will help India?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C. GEORGE): (a) to (c). A Trade
and Payments Agreement, valid for a period
of five years (1971-1975) was signed at
Budapest on 3rd March, 1971 between
the Government of India and the Govern-
ment of the Hungarian People’s Republic.
Copics of this Agreemenl are ava:l.ablc in
the Parliament Library,

The main features of the Agreement arc as
follows:-

1. Trade and cconomic relations between
thetwo countries will be developed
and strengthcned on the basis of
cquality and mutual benefit.

2. Value of imports will be equal to
value of exports effected by either
country,

3. Most-favoured-nation trcatment will
be accorded in respect of customs
duties and charges of any kind imposed
on imports or exports.

and physical persons ™ of
cither  Government shall enjoy the
mostfavoured nation  treatment in
respect of personal protection and
protection of property when effecting
commercial activities in the territory
of the other,

5. Goods ecxported by either country to
the other shall not be re-exported to
any other country.

6. All payments of a commercial and
" non-commercial nature will be effected
in non-convertible Indian rupees.

7. Fullest possible utilisation of the vessels
_owned or chartcred by the shipping
organisations of the two countries
" for- shipping cargoes betwoen the two

coustries shall be encouraged.

4. Juridical
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8. Both Governments will facilitate
increasing contacts between Indian
and the Hungarian trading as well as
manufacturing and actual user orga-
nisations through exchange of visits,
participation in fairs and exhibitions
and supply of information and en-
couraging mutual co-opcration in
studying each other’s requirements
and consumer preferences.

9. Both Governments will endeavour to
promote close cooperation in the
fields of science and technology bet-
ween  the two countries.

10. Both  Governments will promote
collaboration between industrial and
trading cnterprises in the two coun-
tries for the purpose of pooling
together their resources and cxpertise
for joint marketing in third coun-
tries and for meeting the needs of
industrial development programmes in
third countries on the basis of mutual
cooperation.

Trade between India and Hungary has
considerably increased during the last few
years. The Agrcement will help in expan-
ding and diversifying the volume of trade
between the two countries.

SURVLEY REGARDING HYDRO-ELECTRIC POTEN-
TIALITY OF HILL DISTRICTS OF UTTAR PRADESH

1363. SHRI NARENDRA SINGH
BISHT : Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have conducted
any survey regarding the hydro-electric
potentiality of the hill districts of Uttar
Pradesh viz, Almora, Chamoli, Dzhradun,
Nainital, Pauri-Garhwal, Pithoragarh Tehri-
Garhwal and Uttarkashi; and

(b) if not, whether Government propose
to conduct such a survey?

THE DEPUTY MINISTER IN' THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N KUREEL) (a)
Yes, Sir,

{b) Dovs not arise,
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PROGRESS OF PLAN REGARDING HYDRO ELEC-
TRIC GENERATION IN HILL DISTRICTS OF
UTTAR PRADESH.

1364. SHRI NARENDRA SINGH
BISHT : Will the Minister of IRRIGATION
AND POWER be pleased to state the pre-
sent position and future plans regarding
hydro-clectric genecration in the hill Districts
of Uttar Pradesh viz., Almora, Chamol,
Dehradun, Namnital, Pauri-Garhwal, Pithora-
garh, Tehri Gashwal and Uttarkashi?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL). The
requisite information 1s given 1n statcments
1, II and IIT laid on the Table of the House.

[Placed in Library See No LT-570:12}

PROGRESS OF PANCHESHWAR AMND TEHRI DAMS

1365. SHR1 NARENDRA SINGH
BISHT : Willthe Minister of IRRIGATION
AND POWER be pleased to state the latest
positioa of the Paocheshwar and Tehr:
Dams?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! B. N KURELL). The
present position of the two project s as
under :

PANCHESHWAR DAM- Prcliminary
investigations for the Pancheshwar Project
have already been carried out and a pro-
ject report formulated. As the site for the
Pancheshwar dam s to be located 11 a stretch
of the river Sarda which forms the boundary
between India and Nepal. It is necessary to
obtain the concurrenc of the Nepal autho-
ritise for taking up the construction of the
project.  Accordingly, a copy of the project
report has been sent to the Nepal Govern-
ment. Reaction of that Government is
awaited,

TEHRI DAM: This Scheme has been
cleared by the Advisory Committec for
irrigation, flood control pnd power projects,
The acceptance of the planning Commis-
sion for thc implementation of the project
is awaited,
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BY-COTT OF VOTERS AT CERTAIN PLACPS IN
ASSEMBLY ELECTIONS,

1368. SHRI AMAR NATH CHAWLA:
Will the Mimster of LAW AND JUSTICE
be pleased to state:

(8) whether during the recent General
Elections for Sinte Assemblics there were
certain places where not a single vote was
cast or very few votes were Cast;
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{(b) f so, whether Government have
engured mto the reasons for the voters
by cotting the elections, and

{c) the measures adopted by Government
in the light of the facts rcvealed in the
enyury?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
{SHRI NITIRAJ SINGH CHAUDHARY),
(a) to (c) The mformation s bang col-
lected and will be laxl on the Table of the
House.

POLLING OITICERS INJURLD AND KILLED
DURING RECFENT Gi NERAL FLLCTIONS FOR
STATE ASSLMBLILS,

1369 SHR! AMAR NATH CHAWLA.
Will the Mimister of LAW AND JUSTICE
be pleascd to state:

(a) the number of Poling Officers and
other  Government Officials deployed on
Llection duty in the 1ecent Ganeral Flections
for State Assz nblies who are reported killed
and injured m different parts of the country,

{b) the amount ot compensation given to
the families of the duceased and to the
inyured persons, and

(c) the security arrangements made by
Government for the safety ol polling
personnel ?

THE MINISTER OI' STATF IN THE
MINISTRY OF LAW AND JUSTICL
(SHRI NITIRAIJ SINGH CHAUDHARY):
(a) to (). The information is bewng collected
and will be laid on the Table of the House

L d
LICFNCF FEF FOR SODA WATFR AND FRUIT
STALL ON EACH STATION BITWEEN MADRAS
BFACH AND 1AMBARAM.

1370. SHRI T.S. LAKSHMANAN: Will
the Mimister of Railways be pleased to
state the amount of licence fee levied for
soda water and frust stalls on each Station
betweon Madras Beach and Tambaram on
the Southern Raiway, Station-wise and
years. wise, during the last three years?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): State-
ment gaiving the details is laid on the Table
of the House, [Placed in Library. See No

LT-1571/72},
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TRANSFER OF WIRELESS OPERATORS ON
SOUTHERN RAILWAY,

1371 SHRT T.S. LAKSHMANAN: will
the Minuster of RAILWAYS be pleased to
state:

(4) whether on the Northern Ralway
and South Central Railway, transfers of
Wireless Operatoirs in the scale Rs  150-300
are ordcred within the Division only aud
they arc transferred ftom one dwision to
anothet division only on promotion to higher
grade. and

(b) whether Government are aware that
this system 1s not being followed on the
Southern Railway and 1f so, the reasons for
not having a uniform policyin this regard on
these Zonal Ralways?

THE MINISTER OF RAILWAYS
(SHRT K HANUMANTHAIYA) (a) Yes.

(b) The number of Wirelcss Operators on
the Southern Railway varies considerably
between Divistons depending on the circurts
worked It 1s neccssary to have the imtial
recruitment centralised on Railway basis as
distinct from Divisional basis Conditions
betng different on Railways umforrmty 18!
not always possible

PROMOTION OF FOREIGN TRADE THROUGH
ENVOYS

1372 SHRIMATI SAVITRI SHYAM:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government have asked
their envoys 1n foreign countriesto take
steps to promote forcign trade of Indan
Goods 1n foreign countrics, and

(b) if s0, theincrease in foreign trade and
foreign exchange carnmings expected as a
result of their efforts?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGF): (a) Indian envoys
in foreign countries have standing instructions
to take all possible steps for promotion of
Indian exports and development of economic
relations with the countries to which they are
accredited,
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(b) The overall export performance of the
country is influenced by a large number of
factors. As such, it is not possible to com-
pute the increase in exports directly due to
the efforts made by our envoys.

COMPLETION OF JAMMU-PATHANKOT RAIL LINE

1373. SHRIMATI SAVITRI SHYAM:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether  Jammu, Pathankot  Rail
line has been completed;

(b) if so, the time by which the line will
be put into opcration:

(c) the number of Up and Down trains
proposed to be run between Pathankot
and Jammu; and

(d) whether the trains from Delhi now
terminating at Pathankot will be cxtended
to Jammu?

THE MINISTER OF RAILWAYS
(SHR1 K. HANUMANTHAIYA : (a)
Railway line from Pathankot to Kathua
already exists and a linc from Kathua to
Jammu is under construction.

(b) 1tisexpected that the line from Kathua
to Jammu will be opcned to traffic by the
end of 1972.

(c) it has been tentatively decided to run
2 pairs of passcnger trains when the section
is opened to passenger traffic subject to the
traffic offering. One through goods and onc
work train cach way are also proposed to
be run subject to availability of traffic.

(d) At lcast onc train running between
Delhi/New Delhs and  Pathanhot will be
extended to and [rom Jammu.

PROVISION OF DRINKING WATER PACTLITIES
AT VARIOUS RAILWAY STATIONS IN RFRALA

1374. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether therc is a lack of drinking
water facilitics at most of the Stations
in Kerala;
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(b) if so, the names of stations where
drinking water facilities have not so far
been provided; and

(c)the time by which these will be
providex 7

THE MINISTER OF RAILWAYS (SHRI
K.HANUMANTHAIYA): (a) No. Drink-
ing water facilities exist at all stations in
Kerala State except at some train halts,

(b) and (c). At the followig train haits where
passenger traffic 1s very small, drinking water
facility 1s not provided :

Kuri

Kundara East
Kumaranallur
Kurikad
Ittittanam
Munroturuttu
Qdara
Perunguzhi
Iravipuram
Nalukody
Veli
Vadakannikapuran,

Provision of this facility at the above
staions 1s not considered necexsary as the
traffic dealt with 1s meagro.

OPINING OF NFW RAILWAY STATIONS IN
KERALA

1375. SHRIMATI BHARGAVI THAN-
KAPPAN: Willthe Miruster of RAILWAYS
be pleased to state:

(a) the number and names of new
Railway Stations opened in the State of
Kerala during 1971-72 ; and

(b) the number and names of new Railiway
Stations proposed to be opened in the State
during the next financial year 7

THE MINISTER OF RATLWAYS (SHR1
K. HANUMANTHAIYA) : (a) Tho follow.
ing throc new stations have been opened
in the State of Kerala during the year
1971-72:~

1. Kochuveli crossing station.
2. Thiravangur Train Hall,
3. Kodumunda Traih Hal,
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(b) No proposals are on hand to open
any new station in the State of Kerala-
during the year 1972-73,

EXPORT OF FISHING VESSFLS

1376. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FOREIGN
TRADE be picased to statc:

(a) whether Indian fishing vessels  are
being exported to foreign countrics; and

(b) if so, the number of fishing vesscls
exported and the amount in foreign exchange
earned during the current finanoal year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) and (b) Sc¢parate
figures for fishing vessels ae not availabl.
During the current year-Apnl to Sepiember
1971 only—=66 boats, ship-boats and wouden
canoes valued at Rx. 1,40,286 were exported,

BONUS SCHFML TOR RUBBFR BOARD I'MP1OYIrS

1377. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Mmister of FORLIGN
TRADE be pleased to state :

(a) whether the scheme of bonus for
employees in the Rubber Board has been
finalised ; and

() f so, the salient
scheme ?

features of  the

THE DEPUTY MINISTER IN THF
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b) The scheme
is under examunation.

TRADE DLLFGATION FROM JAPAN

1378. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Mister of FOREIGN
TRADE be picased to satate:

(a) whether a trade delegation from Japan
visited Tndia in March, 1972;

(b) whether any agreement has been sign.
od with this trade delegation; and

(c) if 30, the roain featurcs of the agree-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

A. C GBORGE) (a): No, Suw,
(b) and (c). Do not arise.
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YXPORT OF IRON ORE UNDER G, S. P.

1380. SHRI BIBHUT! MISHRA: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether India has demanded from the
developed countrics that the General Scheme
of Preferences should be made appheable
to exports ofiron ore by developing countries;
and

(b) if so, the 1eaction of the doveloped
countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GLORGE): (a) and (b). Iron ore is
being admitted “duty frec’® into all the
developed countries,

EXPORT PROCESSING ZONF NEAR DUM DUM

AIRPORT
1381. SHRI BANAMALI PATNAIK:
SHRI BISHWANATH JHUN-
JHUNWALA :

will the Minister of FOREIGN TRADE
be pleasod to state:
(a) whether Government proposc to set



127  Whritten Answers

up an export prozessing zone near Dum Dum
Airport;

(b)if so, the salient features of the propsoal;
and

(c) the time by which it is likely to be set
up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir,

(b) and (c). Does not arise.

OPPOSITION TO TAKING OVER OF TEXTILE
EXPORTS

1382. SHRI BANAMALI PATNAIK:
Will the Minister of FOREIGN TRADE
be pleased to state ;

(a) whether there has been some
opposition to the move to take over textile
exports; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A.C., GEORGE): (a) and (b).
Take-over of export trade in textiles by
Government is contemplated is accordance
with the Government's policy to expand the
of role public sector and a working Group has
been set up to go into the question and suggest
a suitable organmsational set-up for the
purpose. The report of the Working
Group is awaited.

FOREIGN MARKE TS FOR WAGONS

1383. SHRI BANAMALI PATNAIK :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the Stute Projects and Equip-
ment Corporation a subsidiary of the State
Trading Corporation, set up in April last
year, has sxcured orders for exporting Rail-
way wagons and eguipment;

(b) if so, the salient features thereof; and

(c) the steps being taken to eplore forsign
markets for the purpose of finding new or
orders 2
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (S#R1
A. C. GEORGE): (a and (b). The Project
and Equipment Corporation has at present,
orders worth Rs, 51.29 crores for supply
of railway wagons and other railway equip-
ment to various countries including Hungary
Poland, Yugoslavia, East Africa, Zambia
and Tron, Out of these orders, orders worth
about Rs. 86 lakhs are for railway equip-
ments and therest for wagons. It is estimated
total exports of rolling stock during 1971.72
would be about Rs. 9.5 crores and in 1972-
73 about Rs. 18 crores.

(c) The Projects and Equipment Corpora-
tion has taken follwing steps ro explore
foreign markets for finding new orders;—

(i) Tender offers for export of rolling
stocks were made to several countries,

(ii) Attractive literature proxctrg India’s
image as supphers of rolling stock
has been distributed 1n prospectinve
buying foreign countries.

(iii) PEC has organised procesung of
market mteligence, bawed on mmfor-
mation recerved from vatious sources,

(iv) A dclegation has been sent to Latin
American  countries 1o  explose
Latin Amencan markets,

(v) PEC's  Officers visited potential
markets for personal contracts and
mvited potential foreign buyers to
visit India,

IMPORT OF DRY FRUITS

1384. SHRI SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the quantum of ammual imports of
dry fruits during the last three years from
Irag, Iran and Afghanisatan ;

(b) whether the import of dry fruits is
channelised through State agencies or through
private parties;

(c) the proentage of total import of dry
fruits made through Staie agencies and the
percentage of import mmde through peivate
agencies; and
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(&) whether Government propose to arrange
mmport of dry fruits entirely through the
state Agencles.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE). (a) to {d) Dry fruits-
excluding dates, are imported into India
from Afghanmistan and Iran only Dunng
the years 1963-69, 1969-70 and 1970-71,
our imports of dry fiuts fiom thesc
countries were of the order of 14,856 tonnes,
13,370 tonnes and 9,918 tonnes, 1espectively

At present mports of diy fruits are made
by the private trade cawept for an allocation
made to the Nation Cooparatine Consumers
fFederatton  The  queston  of  canalising
mport of dry fruds through Public Sector
Undertakings has been under actine considera
tion of the Guvernment A decision in this
regard will be taken i the new futwe

PROGRISS OF CONSTRUC TION OF SEUICE GATF
€ UM BRIDGE OVIR RIVER RHIROL DARBH ANGA
IN BIHAR

1385 SHRI BHOGLNDRA JHA Wil
the Miaster of IRRIGATION AND
POWFR b. pleased to state whether the
prop »ah fot  coantru'ing  Shuce-Gate cum-
B dgo over river Khirw botween  viliges
Hutharpur Kaligaon (in Singhbaia bluck)
and ncar Muravha (n  Jalev block) in the
District of Darbhanga in Bihar  have beun
panding for long and if so the liest position
of the muatter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N KURELL) Hydro-
logical observations for the preparation of the
ocheme arc still bang carried out by the
Bihar State Government and these are to be
continued dunng the enswing monsoon
Ths schem: 13 to b2 formulated after the
investigations are completed

PAYMENT TO TEACHERS IN DFLHTF NGAGFD
FOR C ORRECTION OF VOTERS LINTS

1386. SHRI AMBESH : Will the Minister
of LAW AND JUSTICE be pleased to refer
to the reply given to Unstarred Question
No. 201 on the 16th November, 1971

aml Stato
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(a) whelher  honorarium of many
teachers. engaged on cotrecting the voters’
hists 1n Delhs, has still not been paid though
their work has not been found unsatisfactory:
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) and (b) As stated in the reply to Unstar-
red Question No 201 on the 16th November,
1971, payment of honoratium to some tcachers
in respect of 1evsion of clectoral rolis had
been withheld pending further examination.
The matter has been referred to the Chief
[ lectoral Officer, Delhi, on teweipt of whose
reply a final decivon will be taken by
Covernment

foeeelt & wagran gl § gfg wot
% fn sd W srsETawY € WY
(wrrifeaw) w qwr s

1387. «t wwaw : v fafw
wmrg welY A FAI9 H T w41 fF

(%) Far TIHE ISEAL  ATSATAE
faarrg, weEm e, W Rt &
FeqRy W Aggrn gfear § oufa
F4 % W X A v aw s
T™T °r ;

(@) w1 $% sweqer grar fear
T FT GAEITE TE g ;6%

(w) afz g, & v faarsw &
ot e & WA (Araifo)
e & wr wToor § 2

fafly wie mmw satea § ea Wit
(st Mfacw fag Wwd) : (F)
¥ (1) wedw geL wrsafas
faqrera, wedtn W, Wk Rl &
HEATIT AT ATEE IJHAAL ATSATHH



131  Written Answers

farerrordl @ FearaRl & @mq faeelt §
fovatas Aramafag) & g & oy
7 o geg #  Fag fagea feg g @)
dfF o aTAS #§ 7 qga & AEAN-
yAgnd foar aar arv st g HT
& dal § 7 Ao & fag afafem
FHAIFAT F 7 9 FrHL Fratas
qerfeal w7 fRe gEdeo
suar qF, foad fag @@
WY FAT IST AT FATAT AT AFAT 4T,
afe wres A AT o S w9
T AT o WAty O faar @y
e wer fratas afgerd, faest
% fafase s faur war g, frasr sax
T @ 9T gewe gt sfaw
fafreaa famar Saam )

Tord ¥ v deamsit § sryglen
wfirgt ® TGt Wt Fafe

1388. St Wew : 4T T® wAT
wd @t foer et § sqgfa
afaat & sawrarat € fgfe $ AR
¥ 23 d99%, 1971 & HATAEHA
T GO4T 1199 & IO H A%rY |
48 qA 1 FO w6

(%) 7 Sudw 5w ¥ (7)
aar () wFi & aqqfer quar oea
FCHTER ;

(=) afe &, & va% 78 A
w1 ;A

(w) afz ad, @ gwaT *) 54 %
FIT-TZH 9T TR ATA HT FFwaAr § ?

o vt (st ®o gwEW) (%)
gl

(@) e (7). (i) dfery W3
9 sRgfaa anfa wr ¥aw oF afer
fofare & o1 ¥ s wT g &

MARCH 28, 1972

Written Answers 132

(ii) T forr doaen & Ffawe
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PROVISION OF COVERED SHED AT CHANDIGARH
RAILWAY STATION

1392. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether thore is no covered shed
for keeping the imward parcels at Chandi-
gath  Railway Station;
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(b) if so, whether these parcels remain
uncovered on the platforms where they arc
likely to be lost, damaged or pilfered; and

(c) if so, the steps taken by the Railway
Administration in this regard ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA): (a) and (b).
Two wagon bodies have been placed on the
platform at the station where inward parcel
packages are kept. Occasionally when there
is an over-flow of parcels, they are kept on
the platform but they are covered with tarpau-
lins, There has been no case of loss, damage
or pilferage due to the packages remaining
op the platform.

(¢) A new station building is already
under construction where sufficient covered
accommodation has been provided for keep-
ing parcels.

| twd mferere et W e

v
1393. s wifwToarsr ST ¥T
W] A WE afofors Ferat £ w1
FE AT T FIRA 17 9, 1970
& yaArdfea Tow §€@T 3370 ¥ TET
¥ gray § qg qAT A 5O w4 f6

(%) = Tz 97 WX afgwf
% wrAam € i W sore) el
FrAwTC #T egmw fear e @
R St ® AW W § W A
sy fear wmaw
(=) s wfifea & gar fecforai
;

(7) www AT AT AT AT I
wur st & am wr § fed
qoars W g WK

(o) == graedr amTo ATo ®TA
AT & Tw A A v frsed § 7

Tw vt (ot o gawwt) @ (%)
%t‘('s).q;mm N
g s awr e 9 @ & wad



135 Written Answers

W ‘rae-gafent’ wr e g

1394. =it whraeoy fifew @ w4
A gz W A T G R

(%) #v 7eq WX F oF RAT X
Fat BT ¥ 99 o ¥ fad 39
WR ‘aee-udfat’ v F G E:

(=) aft @i, @ & fFr-fer <wAl
T FH TR E

() #ar 38 gafral &Y g &
# o FT fear oy § W% afe g, @
TR T I §;

() =1 97 =AY F it
AN sorfat ], gt 3@ ol
1 q2 F¢ faar v g, 9 aad wEd
& fag sqdw fearg; O

(%) afzx g, ot o7 T FET A
Tt sfafwar 2 7

@ Wt (st ®o gEweE) : (F)
et dai ¥ W3 2wl & fag s
R weuEl | gadl @) an w1
goré & fag edfraat wea T o Fm
FCEEN

MARCH 28, 1972

(@) w3z gody  dfaa oF
w7 am & w1 AW
1. &M qT qTE
2. A CASHILY K8
3. fadiw TAATAIET
4. TS FATETE
5. fFANg AFFTIT
6. ATHIA 18 1
7. AT AITAYT
8. e qraT

(1) 1-4-1971 ¥ 20-3-1972 7%
W orafy ¥ 1 oA T A
Fraf g

(%) & (2). Wy () FIW
¥ go oW A Iaav

Written Answers 136
geem qficdiomt (wew stw) o sl

1395. st siamreer fifew : war
ferarf wite e st oy and & v
LECURC N

(%) gwar ofciiomr (s sRw)
Y gt A e g

(@) v s w7 gl s faar
g?

() afcdomr & grifas wm
T §; A

(%) = @ £ wfa ST

§ o afz =d, A T | FTCOr
?

s

et o7 fagw saeg & So
(st dwma wOw) : (F) ¥ ().
& af@ear gv, S fF ag o
I AWK A IS yefan f@ @,
632 T T ARA A FT AN
a7l 1969 ¥ TS FATFR q Hfaw
faar ar f afearsar geal 7 @naa
fer o wr g wfer food
af aF W gL & g AdY

ge

qETAeE T ATOWET e wmifgdt
| W wie @k T earw

1396. ot wwratw Rfaw ;. wy
W™ HA UZ I AT TAT FGT fir;

(%) w7 g &7 fawe
mmﬁfm’t-&

£
143



137 Written Answers

(&) afx gt, @t 9w wfes) & a4t
YT e wr et | Fpae)-fieadt af
R BT SRTY §?

Tw Wt (ot ¥o gwAET) () oK
(). 5757/58 T137 FFEASTASIE
ot d§ WW qgW w1 feege A
W Ag ) 28 A/27  EEA
TAEATOORT TRedy ¥ waw  §
1-5-1972 @ @At ™A BA N AF
#JT F 240 N I @

qfen e | WTAT-UART AR W
TR W § axen

1397. =t virarer  atfer ;w1
W Gl a7 AR 7 FOr w9 f
(%) w7 wear-wAdT SR AT
F1 T ATEA W IIAA ATEY  qAEAT
FE gy @ qq w¢ foHar mam §
(w) afz g, o 3% fased ar
g, oy

(w) zw arzw &1 fawlor &3 w1
ariw fopar s ?

W W (s ¥ gAwRm ) (%)
™ G & FITA & frg A gaenr
wF 7@ ferr o g

(w) sl (7). v af <2am)

WSRRY WOwTe & et
W NUTC® W d

1398. ot g wex walh: w71 fafa
sive wre WY gz FA AT T ORGT
fis:

(%) w1 ww Wy & dA7 TN,
fowm gwr % Eedl qar qorfaE
ottt wenfeat 3 ard auwr @i
¥ areqw &, HEC NRW I & -
wifl gra g s § @R

CHAITRA 8, 18%4 (SAKA)

Written Answers 138

® ey | qer ffew amper @
fawrad &Y o

(=) afzx g, & few s &
feerad &Y o;

(1) o frorw fratew gfafisa
F4 & faq dew & %9 qew @
%8 frate feid widww frger v
AT R, AR afs g, @ =
wewt qur fateaw f@&S A -
T Og; W

(9) = @aw § er fratam sy
T T FEEAE 67 TS 27

fafu vk i darew § e
wat (sft Aferow fag <ted): (F)
ot g, w faaree 24 fawmd W
] TN

(@) 8 fowmd wrare: fratm-
afa § g FHafal § sfag
W @9, §XETO ANWA & gEEnT
AR wagraren & v i d@a W
Ffz & graw d 9

(7) W= (vz)sﬁzrliaﬁaﬁ
Wi & feq Y wand, uw st g

I FAI, HAg 9 aﬂ'tgw’sﬁ
q:ro Fo AAATAFL, €6g 4w &,
fratar smw & s gd o A
oW A qul § s feewmw wme
i sk g ey faiw frafes &
da & sfr o frdw @ v 3
forsraa arte o foié & forg A w3
aF # e wfwa # g9 fw #
g ww fiaf fF G W ug
gfifraq wx & wfge fie frafemr
froqer oty smmg & & & 17-
frd fom owr dw § Sww W
& fag st THo Ro AaTART & A



139 Plight of Handloom and
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CALLING ATIENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISCONTENTMENT AMONG HAND=

LOOM AND POWERLOOM WEAVERS IN UTTAR

PRADESH ON ACCOUNT OF HIGH YARN
PRICE

SHRI NARSINGH NARAIN PANDEY
(Gorakhpur): Sir, I call the attention of
the Minister of Foreign Trade to the follow-
ing matter of urgent public importance and 1
request that he may make a s<tatement
thereon:

Thereported discontentment among
handloom and powerloom weavers
in Uttar Pradesh on account of high
yarn price, noa-availability of finan-
cial assistance from nationalised
banks and non-disposal of accumulated
stock,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{(SHRI A. C. GEORGE): Mr, Speaker, Sir,
As a result of the short crop of indigenous
cotton amountingto 53 lakh bales only in
1970-71. there was an acute shortage of cotton
and abnormal rise in its prices. Conse-
quently, the prices of cotton yarn increased
during this period. The annual production of
both cloth and varn in 1970-71 were the lowest
in 20 years. As handloom, powerloom and
hosiery units found it difficylt tu obtain
supplies of cotton yarn at reasonable prices,
a Yarn Pool Scheme was introduced in
February, 1971, to alleviateto some extent the
shortage of yarn felt by these sectors. The
prices at which participating mills were required
to sell yarn were the average of the
prices of  particular counts attained
during October, November and December,
1970. The responsibility for distribution of
the yarn allocated under the Scheme rested
with the State Governments, The scheme
has bsen extended rocently to cover the
quarter March-May, 1972, Allocations for
this quarter will be finalised shortly.
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The Textile Commissioner has allotted
1433 bales of hank yarn (for handiooms)
and 4650 cases of cone yarn (for powerlooms)
to U. P. for the period from October, 1971,
to February, 1972, under the Yam Pool
Scheme. This allocation is equivalent to
907, of the Statc Government's demgnd for
hank yarn and 86% of the demand for cone
yarn, The above percentages were the
highest for U. P, among all States. U. P.
has accordingly been given a special treat-
ment  during October-December, 1971,
Allocations for March-May, 1972, are still
to be made. Discussions with represerita-
tives of the Government of U, P. are being
arranged. before finalising the allocation for
this quarter,

Of late there has been some difficulty
the regular supply of staple fibre yara to
the weaving unmits and the prices in the
market rosc considerably. This has been
mainly due to the strike, for ncarly 2}
months, in the pulp factory of M/s. Gwalior
Rayons who arc the main supplicrs of staple
fibre. However, as a result of the efforts
made by the Textile Commissioner, the Man-
made Fibre Spinners Association, represent-
ing the milis in Northern India, have entered
into an agreement with the weavers asso-
ciations to supply 509, of their production
at agreed prices. Under this arrangement,
the Spinnets  Associa'ton has placed at
the disposal of the U.P. State Textile Corpo-
ration 3,500 bales per month of staple fibre
yarn for distribution to weavers in U.P.
The U.P. State  Textile Corporation
has already arranged tolife the yarn alloticd
to them in the month of February, 1972,
The Association hasissued instructions to the
mills regarding similar supplies during March,
1972. Thesesupphes are in addition to those
being made by the millsthroughthe normal
trade chanvels at market prices. ‘The
guantity of 3 500 bale< has beer artived a*  on
the bams of 50% of the supplies notmally
made to the weavers in U.P. by the mills,
The U.P Government have stated that their
requirements are about 11,000 bales per
month. The question of assessing their exact
requirements and ananging additional aup-
plies is being considered, in consultation with
the State CGovernment and the Spinmers
Asspciation.

As regard sanction of institutional finance
for the development of the handloom indus-



141 Blight of Handloom and

try, a scheme under which the Reserve Bank
of India grants working capital finance to
weavers' co-operatives, through the Co-
operative Banks, is aheady in force. A
Committee consisting of the represontatives
of the Reserve Bank of India, the State Bank
of India and the Sccretary, All India
Handioom Board, has also been formed to
examine the matter and report as to how
working capital finance could be provided
to weavers’ coop2ratives through State
Bank of India, etc. Further action inthe
matter will be taken after the Committee
has submitted its Report.

With the casmg of the cotton supply
position, the prices of cotton yarn are likely
to come down m the next 2 or 3 months,
{t is hoped that with the Gwalior Rayons
cotmng into full production, the supply of
staple fibre yarn would also mprove. The
difficulties of the handloom and powetloom
weavers in obtammng their raw muterial
requirements  will, therefore, be shorthved.
The situation 15, however, being closcly
watched and an officst of the Textle Com-
mussioner  has been specially deputed  to
estabhish liaison with the State Government
and the Weavers.

6. We have been informed that the U.P.
Government  have announced the following
two major decisions concerming the hand-
loom industry: -

() To appomnt an knquiry C ommission
to look mto th: problems of the
handloom industry; and

(i) To set up a Handloom Fmancing
and Marketing Corporation.

Woe are further informed that the hunger-
strike of the weavers has ended after the
announcement by the U, P. Government.
I may assure the House that the Central
Guvernment will render all possible assis-
tance to the State Government in resolving
the problems of tho weavers.

ot wefog wTomw  qTad: AeRE
ageg, WA aga | o1 qAA fear &
Iq xarr & ag wg wer § 5 9w
s &Y qoeTe R i e At } W
fis 11,000 ow & fog gu foar
H Aol A A o A # Ag @l
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@ 7w o § e $aw 3,500 T
Ffagamy ot a7 & o § @ W
s, § a9 & frdew v g
gfs 3R < fael oY dwre fmamy
o faw @ 7% ¥ oo syl
A faw § ot TE go o
Tatie WY IR 3 AW WY gWE
fear maT 3@ A1 W T SR R
T faar T s 3 e W faaran
To flo THARE F FrfEd AwEw
IGE FH 9T 1 @A frw oy
™ & fag Qe 1 W 9y wewd
1 B faw e &7 TE ot oo @

& A @ &1 g Wiy et
@& fF aorue @ el & Y

T

Aiéq dvwerew BN W & 19
T
a7

WYW T W 40 TAL FT N G
§ ag 44 WUE W@ T 60T
a% & T 52TC R 75 WY AR
Y 9 §T 100 TH % § WA
60 T ¥ YW 80 TH ¥ 7
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[=fr Fcfag ArTrAer aiEd]

HT 108 TICE T4T| FET AE 100
qEe W QA 125 %9 ¥ T WX
165 TICEY AT 1 20 TRAIFT {I 42
Y 77 FX 54 WY W qafE
30 THIT W YA 48 WY IF FT 58

z 0 T I% & W™ | 100
gche & arar N & W g
&1 Wi A dEew Sife wda e

ugaﬂtéftfm 664 faslt & & 72
foe qrq Y a5 g gE & 1 wrAATT WA
a7 fe 373 fefam fae ek 291
weiife i AfE oo w0 7T @
gomwd ¥ 72 fad o @ TH gf
& av WT I W WA FAH K
3ire e eqvT & foad fw ag wwsam
o wR?

AT, AT qq F FLT AT TEQ
war ¥ fe g s & 30 Arva S
frad & aWEE € IH I @™
wga afgw a5 @ &) eI TEES
wh a7 T A gl A 9w oW
¥R o SeRM ¥ T g AN
aw faar X A9 ®E 45 E AT
o R I ® w9 & §
1 FON TR F AT A XA IT
® 9T q a7 9% gy § Mg o S
gdea % &4 sw & fg o
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e W@ § A St ofeede
AFT &1 AT FATATE qAT W
3 5 a ooy wfecdw &1 & s
wrgar g 1 fear dar oo aw e
oy & Fad w o & femw ¥
fear man &7 w9y @ A fR
Fremafer FaT A faadr we A
S arfed o A A € & 7 ey qg e
a9 9T 5 Q- A &g e aw
AR AR 1 IRA dfew & wrET
g & T I qar g faw <@
&7 ag o wiT g, w®A @, wE
fero ang war T 78 § 7 waAm &Y W)
=T A1 W1 o faw @ ag amw o
qH YW FH TE F gA "qATE
T @Y § wals g fash &, sy
# fawr &1 aqr @7 oy w5 A
@ ¥ § SUET ¥EA] A {A AATS
fear 9T &1 F S =T g fe
9 G4 ¥ @I FTRT AN AT T
Fars w4 °?

FqT a0 giEfen dEww F A
qeqr gawE af® dTEw FM &1
fogaifer A 9 @07 7 IAET
TGS F7 W% ¢ A SFTC § URTR
1 frafg der #IEF |T AT AT &
GUF ¥ SqEEdT 47 A 9Awr
iﬁwnﬁgzs‘ta%?m@qa
% wa frem & faq wm o9 T

faeit &1 TSTETIFG ar o gEy
W AE A owEE Q!

SHRI A. C. GEORGE; Thehon. Mem-
ber has describedin detail the pitiable situa-
tion of the weavers m U.P. I am not going
to dwpute his figures, nor am 1 going to
quatrel over some differences this way or that
way. The basic truth is that the weavers’
phght 18 not onviable They are having
difficulties. The yarn prices had been
going up and the price of ther production
js not going up appreciably in comparison
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with that. But I may submut that many of
the difficulties rassed bythe hon. Member
are to be solved at the State level,

During the Fourth Plan period, while
{inalising the allocations, we ate not gomng
into details regarding the different projects.
It 15 for the State Governmentto do that.
The Central Government will be giving block
grants or aid or loans, It is for the State
Government to allocate money out of these
block giants for different schemes and
priorties according to priorities.  Many
of the problems raised by the hon. Member
cwn be srlved by the State Government
by their paymng more attention to the actual
problems of the weavers.,

As 1 have said, the problem arose because
of the poot ciop of cotten last year, We
had only $3 lakhs bales and naturally, the
yarn prices went un. We noeded at least
990 mlion k g, of yirn production, but our
producion was only 835 millon kg
So, there was naturally a shortfall of 35
nulhon k g This was reflected in the market
prices, and the yarn prices went up  We are
taking all mecasures to bring it down, and
those dare the m:asures which I have given
in v detailed statement. T hope that the
hon Member 15 comvinced that the Govern-
ment of India are taking all measures within
their purvicw  The hon. Member  has point-
g out certamn  figures prevailmg in 1951
anl subsequently. T have got figures to
show that iccently, at least, duung the past
three or four months, 1eflccting the fall 1n
prices of cotton, the yarn prices are also
going down, 1 may again assure the hon.
Membe:  that we are taking all mcasures
that are within the purview of the Govern-
ment of India.

Bl wd &) waw @A a7 § fe o
o afes ® swaT T qEafe A
wz & awA ® A e welt T N
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€Y g FAR F HH QX qEIIEIT
IAT TETE A WANTH T |/ F g
F T g9 F@ £ fagmaw & e
% TEN g9 U & FW A qgEr
¥ o a9 @ wfor dar g

T & wead daT gt 8, g A
WE A A & DA Y ek
AIET AAETE T aE A d=v O
1 & s wmEaT g e axerdd
# I@da F W oag w9t @
AGEATd &, AT AT BT T R
R 3 ? #A7 A9 W F FEAEw
G a1 fF TAF1 AT Usq FIETH
T & BT [N ? HTT AT FEAET
FT A1 f69 ¥ F oy gy Agw
qgaATE ?

o8 faor wifed &1 wawIA @
|« gW & agl @ &, 9% faes
M@ATE T FT JGF qTH FE Afu-
7§ FEAT A0 AL ? g A § ar
T AT T AT A FATH BT
atfes A7 87 § & W AW @
q$ ?

T ATT FHFT TARIY AR T
T arfe G Y TeArg A e
TR 9 a1 Wg X wwEs  wfad
g Y fafea i 9T an Y
woor g | A% !

IR T qa< fFT Mg AWt w5
fadwit § w9 & g amed w&v fifa
WY 7 o Wi Y AR §, 98 e
& w%, e fag s a far & 7
T AR odr wve drerar qard 8
aife ag wrome ge R & st wwiA-
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[ 7 wwer fsr g
o W R W v W fmla W@

d

faw ava &) Sfe Nwad dfe
HET AT €, T AR IART W
T

# F 9 aeww fow & TR
# wsr Iw AEAT § | AT (AR A
Fifsrr F %3 | odT AT 7 8 7 o
FETd & g9 § ag dw g Aag
gATa wTW ag &)

JqN AP . AF a7 F &
e 9% @ g ? Sfew wer W
AT TF FAFLIE TS £+ TG Y
aqd faarg a3 7 faar #¥) 9%
T T A feeer §§ @
qH |

SHRI A. C. GEORGE : Itis not true that
the Government of India were indifferent to
the problems of the weavers. I explained
in my statement that as early as Feb. 1971
when there were signs of yarn prices going
up, we introduced 2 yarn pool scheme and
it was through the schemec that we were

operating allotments,

The hon. member was suggesting that
there is a lot of exploitation going on bet-
ween the supplier and the consumer. It
is precisely to avoid this that we made
the allotment to the UP State Textile
Corporation. When the aliotment is through
the Corporation which is a public sector
enterprise, naturally we thought that it would
be operated bhetter. So there is no question
of exploitation taking place in that sector.
The allotment is made to the Corporation
itseif.

As for handloom export, we have been
making all possible efforts to boost it. It
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is quite visible by our recent aftainment
also. Last year our handioom export was
only Rs. 13  crores. This year, though
we had targeted for Rs. 15 crores, 1 am
happy to inform the House that our export
is going to beyond it and will reach
Rs. 15.7 crotes.

st wwwR T (SiET) 0 gew
qERY, a7 ST NIW FT 4« & A
FET IAW E 1 IAT W { wINA
qIg 9 A gHEE A I
TR AW 99 1§ €, faw d g
faer FT I9W A I TR
FH @ 217 3T 4 AT HFIA
2 9% T &1 FEAW FqA-FOT
g1 g F faw 1 AN 1 IE%
NE § g AR G2 § owwers
gEaT g% 411 A HE X 35,000
orll & 39 fea w=w fasen W
13 ¥ § 20 ATH IH IALT W2AW
& ot FAEX d0 | AT weA™
Waq  (NFHG) AT (FETEAR)
& sragfaar & #ea fa= & gade
arfes wa-ggar gf oo, foea) s
wft wErm 4 qud qamw F ot &
g1 22 79 N gux ww faum
AT & AR A gUT AAFN T
qF aard < fagrfas s gam
I MW & wfagw 7 o www
T ¥ WE we e Al g
qr | G § FIE dameEw 9O
I g% T fieRt o arw weAE A
A SR €Y IO N W QR
8 1w oy &S g€ § N WA &
TG FETHE A1 Rt ATKT—T FAY
w& w1 o

i fefe w &wd gu W
g fam weal W) g3@ @7 framx
¥t Y &7 s wrE e wff,
o qur 59 & g deee daw qT s
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& oF wraeRde saw fear s ?
arx A weft et A A
fea ararafear ot g 8, for X ¥B
qarelt w1 owfaEre ¢ AT AR
W}, FR AR aram W el
faard o amarc et gf &, v 9w

# At dwmms omw A Fr ayaedr
&Y gy ?

IAT AW qEHX « WG FAC
mar &t wfqam & fag fagew &
AT KT g owET WAW & udr, o
AT fawx, 3 fooa aar #
T 22 AT %1 IE w2 & fqag F
A w5 oW fawr @ g
farmard w7 § @ =g G Y
SUTET 1 WY WEW & A A
AR gAr g fF W e Ay
frandt ST 9T AR avwe
# &9 ¢ 29 W AT & AP gz
qEA &) +m e d R
qATATT XM nE &Y ord Y #. @
qg AT WA g f6 gex s2w
& GTHTC AT IR TAVC TS T /WY
® ¥, war g GIHTT TR AR o7
W Em T 4w og,d@ A,
afr & & =& ?

N 2w gH I W e &,
X¢ & vrfRoe A AT AT W8T
&, vt qeE w7 fra 99 W wda-
FTOITFASE, AT AT FT aF ?

FOU WE & 7 g, Ny,
qrwg AT AR F Q&
qTA QR 8T AT § | T FETL TN
g @ B wOT FT AR AT
& -fader & TR W wAW FET

wght § ar A7
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T HIAT TGHFT 57 @ a®
TR 93, AR 2T qv, S /@ 9w
TAFO AT TEAEAN N o I D
TAeEr FA@ X frAm W) W@ ¢
ar wd?

AT § & felt & 92 wee
< e & O B f o
WA A gz A, ARG g b
T AT TEAEH & FIE W N g
3R wrfaare o @ & A Al A
T, @ woaw faer & ewd
vt 7€ wr T AfWmEF & fag
dre ¢ oar w7

T AT AGTT—R I Q| 9%
WX 3T ARAT F—T® FIT A
&y W g & fag fod s+ o
@ & fm w5 faly oY srer i
TR F 41 7% 7 g6 999 qHar-
gary ® ag fAag AW AWA T &Y
Fefdem & wr 2, faad geem
mmnﬁaﬁtfﬁmﬂ
graar W g T AR fEw
T qraww & fau T8 w9d fou
mﬂfwanmtz’?amaa?

SHRI A. C GI'ORGE Su, the hon.
Member has pointed out that a Minister in
the U P. Government has passed on the buck
to the Central Government. I do not pro-
pose to pass the same buck back to the
Uttar Pradesh QGovernment Whatcver 1s
the Government of India’s responuibility,
we are prepared to take 1t. I was only
pownting out that with the recent changes 1n
the aliocation of finances nocessary for different
development progects, block grents and loans
are given, and 1t 1s for the State Govern-
ment to decide the prionties and allocate the
maximum to whichever field it 15 necessary,
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There are certain points at which the
Government of India is helpless. For
example, regarding co-operatives, I do
concede that there are somes malpractices
going on in the co-operatives, but it may be
moro withia the purview of the State Govern-~
ment to prevent these, and we, on the side
of the Government of India are prepared
to co-operate with it. Beyond that, such
malpractices cannot bc stopped by the
Government of India alone.

Regarding the allotment of 11,000 bales,
it is true that the U.P. Government was
the opinion that they needed 11,000 bales,
but on a study made by the Textile Com-
missioner, it was found that it can reason-
ably be met with 7,000 bales. Out of 7,000
balcs, more than fifly per cent were carmarked
and allotted. It is not thatthis Ministry
alone is doing this; the ncrmal trade channels
are also there. Beyond that the allotment
to the U.P. State Textile Corporation is made.
The hon. Member says about certain reser-
vations being made for the handloom pro-
duction. Even now we have got certain
reservations for handiooms and powerlooms.

SHRI S.M. BANERJEE (Kanpur): I
think the hon. Minister is aware that on
22n0d March, 1972 nearly 50,000 handloom
weavers from all over UP. held a big
demonstration before the Council House in
Lucknow. Thewr demand was supported
not only by us but also by MLAs and MPs
of the ruling Congress and other parties.
It has been statcd in the statement:

“We have been informed that the
U. P. Government have announced
the following two major decisions
concerning the handloom industry:
(1) to appoint an Enquiry Commis-
ssion to look into the problems of
the handioom industry and (ii) to
sct up a bhandloom financing and
marketing corporation.”

When such things are done, we feel that
the Government is trying to solve the
problem by appointing a commission,
The problem is acute. The weavers of
the country, especially in the castern districts
of U.P. wherc the industry was thriving as
a cottage industry are fighting for their
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existence. Again, in the matter of granting
loans, they say:

“As regrauis sanction of institutional
finance for the development of the
handloom industry, a scheme under
which the Reserve Bank of India
grants working capital to weavers’
co-operatives, through the co-opera-
tive banks, is alrcady in force, A
committee consisting of the represen-
tatives of the Reserve Bank of India,
the State Bank of India and the-
Sccretary, All India  Handloom
Board, has also been formed to
examinc the matter and report as
to how working capital finance
could be providsd to weavers' co-
operatives through Stale Bank of
India, etc. Further action in the
matter will be taken after the Com-
mittec has submitted its Report.”

The main problem is how to get yarn.
About a lakh of weavers arc there and they
arc sandwiched in between these commitices.
Is it a fact that a present fifty per
cent of the yarn is being  distri-
buted by the U. P. Taxtile Corporation at
Rs. 52, 1 speak subject to correction.
Fifty per cent is being sold inthe open
market and it has been given to big sharks
to sellat a price of Rs. 76/-. Why is it
s0? Why cannot the Government take
action to sce that the Textile Corporation
or the Central level or the State level distri-
buted it at a reasonable price or why cannot
the price be fised in  consultation with the
handloom weavers' co-operatives ? The
U. P. Government estimted the requirements
to be 11,000 bales but the hon. Minister thinks
itto beinflated and he thinks that the Centre's
estimate is 7,000 bales. He says that 50
per cent of it had aiready been given. Is
he aware that unless somothing is done imme-
diately to give relief to the weavers this indus-
try is not going tothrive but is going to die?
If thisindustry dies, the eastern districts of
U. P. will be facing a serious unemployment
problem, and there is already unemploy-
ment problem, in the  State, 8o,
what are the immediate steps taken by the
Government, andwould they Jike to meet
a delegation of the weavers who met the hon.
Minister of Finance in Lucknow at the earliest
opportunity fo discuss this problem and
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appoint & committes with their represen-
tatives? Itis no useappointing a Committee
or Commission without consulting their
represontatives or including their represen-
tatives. The Secretary of the Handloom
Board is there, but he is not a representative
of the weavers, Would I like to know
what short-term and long term measures
Government  propose to take to check the
situation, and whether they are going
to invite a delegation of the
weavers and discuss the entire matter with
them before they take final action. In case
thisisnotdone,I am afraidthey havedecided
to take action by the 15th April. As their
entire existence is thrcatened, they have
decided to do or die, and naturally it they
launch a- struggle, it would not be in the
interests of the State itself. So, to avert
unrest among the weavers, to aveit their
taking drastic action, may 1 know whether
the Government is prepared to mect them
and discuss the entire matter with them at the
earliest opportunity ?

SHRI A. C. GEORGE : This subject was
raised becausc there was a higher level of
prices prevailing for the yarns. In this
context, the hon. Members may kindly
recollect that two days back we had a discus-
sion regarding the cotton prices going
down. It is quito natural that the price of
cotton going down will have its reflection
on the yarn prices also, and is visible from
the figures. The prices are going down for
yarn also, This whole proeblem arose, as
I explained in the beginning, because last
year we had a short crop, and the
encouraging signs of the bigger crop this
year are quite evidentin the prices of yarn
going down. Even then, as soon as signs
of higher prices were visible lagt year, we
took prompt measures,

A point was raised about the allocation,
it was simply because we found that the
demand was slightly inflated, we thought of
going into the actuals, and it was found that
wo could have realistic estimates. Even in
that case, the maximum allotment was made
to the UP. Textife Corporation. And
now, since the yaen price is going down,
1 do not think that there is an alarming
situation prevailing. But I do agree with the
Member that the plight of the weaversis a
problem which has to belooked into from a
larger angle. From the side of the Govern-

CHAITRA 8, 1894 (SAK4)

Papers Laid 154

ment of India we are trying to give all possible
financial help as well as marketing facilities.
As T explained in the beginning, the export
of handloom is going up at least by 20 per
cent, and we are giving further incentives in
all possible ways. As I cxplained in the
beginning, the Committee which is going
into the financial aspect of thisis expected
to submit its report by May, 1972. By that
time we will be able to give the necessary
financial assistance to the weavers from all
possible angles.

SHRI S. M. BANERJEE : Hc has not
answered my question whetherit is a fact
that the 50 per cent given to the open masket
is sold at & much higher rate, and whether
they would meet a delegation of the
weavers to discuss the matter cxhaustively,
so that troublc may be averted.

SHRI A.C. GEORGE: In such cases,
we  welcome suggestions from anybody,
from all representatives who are concerned
with this particular thing.

sft wreE¥ A sew  wEew,
# g § B oww oo dwe fawr
9T 9N faa @ & A H w7 wifw
I ® AT S A WS §
7g farer  sEdwStAw 1
(m) R

SHRI S. M. BANERIJEE : Unless this is
immediatcly attended to, it will affect half
of the State,

12.35 hrs.

PAPERS LAID ON THE TABLE

REVIEW OF THE WORKING OF THE NATIONAL
PROJECTS CONSTRUCFION CORPORATION

THE MINISTER: OF IRRIGATION
AND POWER (DR. K. L. RAO): I beg
to lay on the Table a copy cach of the
following paper. (Hindi and English versions)
under sub-section (1) of scction 19A of the
Companies Act, 1956:

(1) Review by the Government on the
working of the National
Comstruction Corporation Limited,
New Delhi, for the year 1970-71,
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(2) Annual Report of the National
Projects Construction Corporation
Limited, Ncw Delhi, for the year
1970-71 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. Sec No.
LT-1554/72]

FOOD CORPORATIONS (AMENDMENT) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): 1 beg
to Jay on the Table a copy of the Food
Corporation (Amcndment) Rules, 1972
(Hindi and English versions) published in
Notification No. G. S. R. 78(E) in Gazelte
of India dated the 15th Februrary, 1972,
under sub-section (3) of section 44 of the
Food Corporations Act, 1964. [Placed in
Library. See No. LT-1555/72]

SUGAK CONTROL (THIRD AMLNDMENT) ORDER

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): 1 beg to lay on
the Table a copy of the Sugar (Control)
Third Amendment Order, 197t (Hindi and
English versions) publshed in Notification
No. G..S.R. 100 in Gazette of India dated
the 8th Janvary, 1972, under sub-section
(6) of section 3 of the Essential Commo-
dities Act, 1955. [Placed in Library. See No.
LT-1556/72}

NOTIFICATIONS UNDER COFFEE ACT AND
CARDAMOM (AMFNDMENT) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): I beg to lay on the Table:

{1) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (3 of
section 48 of the Coflee Act, 1942:

(i) The Coffee Board Servants
(Conduct) First Amendment
Rules, 1972, published in Noti-
fication No. G.S.R. 183 in Gazette
of India dated the 12th Pebruary
1972.

(ii) The Coffec (Amendment) Rules,
1972, published in Notification
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No. G.S.R. 227 in Gazette
of India dated the 19th February,
1972,

(iii) The Coffee (Sccond Amend-
ment) Rules, 1972, published in
Notification No. G.S.R. 289 in
Gazette of India dated the 11th
March, 1972. [Placed in Library.

See No. LT-1557/72).

{2) A copy of the Cardamom (Amcend-
ment) Rules, 1971 (Hindi and Enghish
versions) published in Notification
No. G.S.R. 194in Gazette of India
dated the 19th February, 1972, under
sub-section (3) of section 33 of the
Cardamom Act, 1965. [Placed mn
Library. See No. LT/1558/72],

12.36 Hrs.

STATEMENT RE. STRIKE IN LLT,
KANPUR

MR.SPEAKER : Prof. Nurul Hasan.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(RPOF. S. NURUL HASAN): Itis a four
page statement,

MR. SPEAKER ; You can lay it onthe
Table.

PROF. S. NURUL HASAN : I have the
honour to lay on the Table of the House a
statement on the strike at the Indian Insti-
tute of Technology, Kanpur.

Statement

The Indian Institute of Technology,
Kanpur was sct up in 1960 as a Centie of
Advanced Studics and Rescarch in Engineer-
ing and Technology. Tt is a fully residential
institution and has a student enrolment of
about 1,450 at the undergraduate stage and
about 700 at the post-graduate and research
stage. It hasa faculty of about 260 teachers
and a large supporting administrative and
other staff.

Since 1960 until two years back the Insti-
tute had a sizeable programme of construc-
tion of buildings, roads, cloctrical installations,
water supply, sanitation facilities, of thuse,
the major copstruction work were mostly
exocuted through private contractor, while
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minor and temporary construction such as
site development work footpath construc-
tion etc. were undertaken by departmental
Labourers, For maintenance of these
facilities and for minor works, several kinds
of staff were employed from 1961 onwards,
initially on daily wages or consolidated pay.
In additiona few persons were employed on
daily wage and consolidated pay in some of
the Iaboratories and workshops.

As on December 1971, the approximate
number of such persons is 513, consisting of
368 on daily wageand 145 on consolidated
pay. Their years of employment are shown
in Annexure I. [Placed in Library. See No.
LT-1560/72).

The Institute has been making every effort
to adjust as many of thesc persons as possible
against regular vacancics in the Tnstitute
caagre. For this purpeose the Institute
appointed scveral Commitices to assess the
precise needs for regular employces and how
the daily wage and consolidated employecs
can bhe ahsorbed. While the Institute can utilise
all those employed for maintenancework and 1n
faboratories and workship, such of those
persons employed for casual or minor works
may not be usefully employed. While the
Institute was making efforts towards adjust-
ment of these persons into regular cadre in
phased manner, a Karamchari Sangh was
formed which included the daily wage and
consolidated pay staff along with some of the
regular employees also.

Ta October last year,the Sangh gave notice
of a strike which was followed by an actual
strike from 23rd to 28th of October, 1971,
wich disrupted th: normal working of the
Institute. The faculty, the Director and
others intervened and ultimately in consul-
tation ith the Sangh, & Grievances Com-
mittee was set up consisting of the represen-
tatives of th» facully and the representatives
of the Sangh. As a result of these negotia-
tions the strike at that time was called off.

The Grievances Committee considered
the question of regularising the daily-wage
and conwlidated pay employces and made a
sot of recommondations on 23rd February,
1972. Recommendations of the Grisvances
Committee are given in  Annexure I,
[Placed in Library. See No. LT-1560/72]

Whilothzomnimtionofthefeemmn-
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dations of the Grievances Committes was
going on, the Sangh started a strike on March
18, 1972 and began intimidation of other
employees, prevented the faculty from going
to classes and disrupted the normal life
in the Imstitute. The strikers cut off the
clectricity and water supply.  However,
partial electricity and water supply have been
restored and maintained by the Facuity
members. Full police protection has been
provided on the Campus to ensure safety
to property and life,
]

In view of theaction of the strikers to cut
off water supply, electric supply and other
facilities at the campus and to avoid the
possibility of any clash between students
and strikers the authoritiesof theInstitute
decided 1o suspend classes with effect from
March, 21, 1972 for a fortnight and send
the students back to their homes, A relay
hunger strike by two workers in rotation
of 24 hours has been started on 2ist
March, 1972.

The Chairman of the Board of Gowvernors
has in consultation with the Director, indicated
that the recommendations made by the Grie-
vances Committec dated 23rd  February 1972
should be implemented immediately. Those
who are left out of permanent employment
on the basis of the recommendations of the
Grievances Committce will continue in their
present status and receive their present
emoluments, Such cases will be examined
in detail by the Grievances Committee and
efforts wili be made to provide to all of them
eithor a useful employment or suitable train-
ing so that they may be absorbed. In
case there are any disciplinary cases etc.,
they will be dealt with entirely asseparate
issues from the present strike situation, if
and when necessary. Other demands men-
tioned in thelist of demands handed overto
the Chairman on March 23, would be suitably
examined in detail, especially with reference to
rules and subject to sanction by the proper
authorities. There would be no difficulty in
accepting such demands as conform to the
genceral orders and rules of the Government,
The Director has becn requested by the
Chairman to take up such detailed examina-
tion immediately after the conclusion of the
steike,

T hope that in the light of the above, the
strike wil] bo called off,
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12,37 Hrs.
MATTER UNDER RULE 377

PUBLICATION OF LISTS QF INCOME-TAX
DEFAULTERS, ETC. IN WEST BENGAL PRESS

SHRI SAMAR GUHA  (Contai):
Sir, I want to draw your attention and the
attention of the Finance Minister to a
notice issued by the Commissioner of
Income-tax, which appeared in the West
Bengal press on the 23rd March. Many
names, including unfortunately the names of
the Chicf Minister of West  Bengal, the
Finance Minister of West Bengal and a fow
other clocted representatives including a
Member of Parliament are there. My
intention is not to denigrate any of these
representatives.  On the contrary, I want to
defend their position in the sense that I
would request the Government to come out
with a statement explaining the circumstances
in which their names havcappeared 1n the
defaulters® list, so that there may not be
any misunderstanding. 1 want to know
whether it i3 only about the year ending
31st March 1971 or whether therc is
any accumulated amount etc., because the
names of the Chief Minister and Finance
Minister of West Bengal are there and they
should start their business with a clcanimage.

As far as I remember, there was an assy-
rance given by the Finance Minister on the
floor of the House that in the case of clected
ropresentatives, Membeors  of Parliament,
Ministers, ctc., prior notice would be given
to them before publishing their names in
the press, hecause otherwise it creates a
1ot of difficulty not only for them but for the
whole institution of elected representatives.
Therefore, I would request the Government
to clarifv the position as to how their
names have been published as income-tax
defaulters and the circumstances and the
whole facts thercof and also to ensure that
in future before the names of elected represen-
tatives are published, prior notice would be
given to them, so that they can clear the
income-tax arrears.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : As soon as the notice reached
vs, the Chairman of the Board of Direct
Taxes is in communication with the Com-
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missioner of Incorne-tax, Calcutta, to find out
the facts. But I can give certain interim
facts. ... .00

MR. SPEAKER ; You cun make one
final statcment.

SHRI K.R. GANESH : May bc some of
the misrepresentation and some of the aoubts
may be removed by whatever facts 1 have
8ot now.

Under section 287(1) of the Income-tax
Act, the department furnishes the lists
of defaulters, Under this section, the Com-
missioner of Income-tax issued the first non-
fication giving the names of dcfaulters,
which were 46 in number, Further, the same
section authorises the Income-tax Depait-
ment to issue— (a) ahist of those on whom a
penalty of Rs. 5,000 has been tmposed; (b)
a list of those individuals and HUFs who
have been assessed for incomes over Rs. 1
fakh and (c) a list of pumes of firms and
companies which have been assessod for
incomes exceeding Rs. 10 lakhs. As far as
Shri Sidhartha Shankar Ray is concerned,
his name comes in Schedule II, in which the
names of those who arc assessed for an
income of Rs, 1 lakh and above have been
given. Asfar as the other names which
have been mentioned by the hon. Member
arc concemned we are trying to find out the
facts. But the namc of Shri Sidhartha
Shankar Ray appears under the Schedule
which gives the names of those who are
neither defaulters nor penalised or any such
thing.

SHRI S.M. BANERJEE (Kanpur) : Sir,
I wapt to make a submission. Abcout 13,000
workers belonging to two mills in Kaopur
havestarted a strike onthe bonusissue. The
workers demand bonus under the Khaoilkar
formula. Now that Shri Khadilkar
has come back, let him make a statement.
The strike has already started,

MR. SPEAKER : When I send a message
you should take it as my message; it is not
Secretary’s message.

SHRI SM. BANERJEE :1 am saying
that the strike has already taken place. So,
¥ want the Minister to make a statement,
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MR. SPEAKER : Strikers ars taking place
in all corners of the country.

SHRI S.M. BANERJEE : The strike is
about the implemantation of the Khadilkar
formoula, Let the Minister make a stato-
ment,

12.41 Hrs

ARMED FORCES (ASSAM AND
MANIPUR) SPECIAL POWERS
(AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) : I beg to move:

“That theBillto amend the Armed Forces

(Assam and Mampur)  Special

Powers Act, 1958, as passed by
Rajya Sabha, be taken into consi-
deration.”

This 15 a simple Bull and I need explainits
provisions only bricfly. The Armed Forces
(Assam and Mampur) Special Powers Act,
1958, which had application in the erstwhile
State of Assam and the Union Territory of
Mampur empowered the Governor of Assam
and the Adminstrator of  Manipur to
declare certain areas as disturbed.  In such
arcas the Armed Forces have certain special
powers such as to destroy arms dumps and
shelters of hostiles, to make searches of pre-
mises for the recovery of  unauthorised
arms and ammunttion, to check by the use
of force the unlawful and violent activitics
of rebels, etc. The Act had also been applied
to the erstwhile Union Territory of Tripura.
Another law containing analogous provisions
namely, {the Armed Forces (Special
Powers) Regulation, 1958 is in force in Naga-
fand but will cease to be in force on the
5th April, 1972. Subsequent to the reorgani-
sation in the north-castern region, the Armed
Forces(Assam and Manipur) Special Powers
Act, 1958 now has application in the
States of Assam, Meghalaya, Manipur and
Tripura and the Union Territories of
Arunachal Pradesh and Mizoram. But, the
power of the Governor of Assam to declare
cortain areas as disturbed has not hereby
become available to the Administrators of the
Union Territories of Mizoram and Arunachal
Pradesh. The object of the presont Bill is
thiwe fold. Firstly,it is proposed that the
Armed Foroes (Assam and Manipur) Special
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Powers Act, 1968, may have uniform apph-
cation in all the five States and the Union
Territories in  the north-castern region.
Sccondly, it is sought to statc clearly that
the Governor of these States and the
Administrators of the two Union Territories
will have the power to declare areas as dis-
turbed. Thirdly, it is proposed to take that
power also for the Central Government.

SHl?I ATAL BIHARI VAIPAYEE
(Gwalior): Why for the Central Govern-
ment ?

SHRI K.C. PANT : You will under-
stand 1t, if you will hear me. It is hardly
neccssary to explain in any detail the need
for these proposals. In the north-castern
region the siluation is no doubt more peace-
ful generally than it was in the past.
However, in view of the continuing activities
of the Naga underground and the Mizo
hostiles the need for vigilance in this area
continues to be paramount. If any unto-
ward situation were to develop in any part
of this region, enabling powers should be
available under the law so that the Armed
Forces are in a position to act quickly to
nip the trouble in the bud.

It is also necessary that under the law the
Centrel Government should be empowered
to declare arcas as disturbed. In view of the
foreign links which some of the tribal
groups had developed over the past few years,
it is of the utmost importance to check their
trans-border movements. To ensure that
the sccurity forces have the requisite powers
to deal with the activities of such groups it
is necossary that the Central Government
should be enabled to declare certain areas
as disturbed.

T am sure that the lepislative proposals
before the House will have its whole-heaited
approval.

MR. SPEAKER : Motion moved :

“That the Bill to amend the Armed
Forces (Assam and Manipur) Special
Powers Act 1958, as passed by Rajya
Sabha, be taken into consideration.™

SHRI S. M. BANERJEE (Ranpur):
How much time has been allotted for this?
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MR. SPEAKER :No time has been allot-
ted. :

SHRI S. M. BANERJEE: Let us have
two hours atleast, because it is an impor-
tant issue,

MR. SPEAKER : Unfortunately, the Busi-
ness Advisoty Committee could not fix any
time for this, We cannot bargain, like the
Business Advisory Committee, in the whole
House. Any way, I shall try to accommo-
date hon. Members.

SHRI S M. BANERIJEE: I am request-
ing you that it should be two hours.

SHRI BIREN DUTTA (Tripura West) :
Mr. Speaker, Sir, I rise to oppose this
Bill with allthe emphasis at my command.
It is not so simple as has been stated by Shri
Pant. Tt shows the mentality of the British
raj inherited by the Congress rulers,

You know, Sir, in the old British days the
people of the eastern region were always
kept under harsh rules and regulations and
wore treated as a separate class. Even
after froedom these people of the north-
eastern region were kept out of the pale of
democracy. They began a fight to achicve
democratic rights for themselves. This was a
fair struggle for & long period.

The Government came with the onginal
Act in 1958 to empower the Government of
Assam to use the armed forces against the
struggling poople who were fighting for
achieving their democratic rights. But
T am happy to say that the people of that
rogion were not cowed down by these sorts
of pressures. They continued the struggle
and, after a long period, now unwillingly
the Congress rulers have been forced to
concede their demand and the North-Eastern
Region Areas Act and States have come.
But they have not accepted the desire of the
people of those areas. That is why now
they have comeunp with this Bill in an
extended form,

There is no trouble in those areas now.
The people have gone through the ordeal,
They are preparing themselves to exercise
the hard-carned democratic right to develop
their areas. Now whea the East Pakistan
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Government is gone and there has come up
a friendly Bangla Desh, atthis stage, when
these people are peacefully developing, the
Government has come up with this Bill to
empower not only the Lieutenant-Governor
and Governor but also to take powers for
the Central Government to declare an area
or the whole of the State as “disturbed area”
and to suppress the peoplewho are trying
to establish the democratic tradition after a
long struggle for achieving statehood. This
is very unfortunate,

The people of these areas are eager to have
more and more powers but the Congress
rulers are very much reluctant to part with
that power. They have given no resson
why now they have brought this Bill before
us. They have only said that there are some
links of the hostile Tribals with foreign
countties.

My State, Tripura has been included in
this Bili. It has got a friendly neighbour
now. It has nothing to worry the Govern-
ment of India. Yet, they have come up with
this Bill. If you go through the whole
record, you will find that, because of the
misdecds of the Congress Party against these
people, the weaker section of the people of
India and of the eastern region were scething
with hatred against Congress policies and
rule. This is the main reason why they
do not want to part with their powcrs. They
want to snatch away whatever has been
achieved by thc people thereafter great
struggle. IT you go through the old records,
you will find that the voters of those areas
have rejected the plea that Congress rulres
are representing the progressive forces of
India. That is thc rcason whythey have
now come forward with this Bill to negate
the achievements of the people there.

1 doubt whether the taking over of the
powers by the Ceatral Government to
declare an area or a State as
a disturbed area will not be conflict.
ing with the administration of a State or a
Union Territory. I they were sincero, they
might have taken the concurrence of the newly
formed Legislative Assemblies in those States
before coming to this House to pet the Bill
passed in a hurry. What was the objection
in having the concurrence of the Legislative
Amemblics there before coming to this
House? But they havegot the Bill pasd
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in the other House and now they have come
before this House to get it passcd in a hurry.

1 oppose this Bill because it is directed
against the democratic people of the whole
of north eastern region. It is intended to
bring the people of those areas back under
the fold of Congress rule, If the Congress
rulers failto achicve their ends bythe process
of elections, even by fraudulent means of
mal-practices, thcy come with this type ofa
measure to suppress the people and bring
them back under their fola. We have scen
how the police-C. R. P. raj has acted against
the people of those areas. My State has
suffered much. The police-C.R.P. rgy stll
continues there. After a long struggle,
we achieved the Statchood. We¢  have gone
through the process of elections and we have
shown how the people there are trying to
resist the policies of the Central Government
and that these policies are hostile to the
aspirations of the people of this region. That
is why the Central Government has now come
forward with this Bull,

I thunk, if this Bil{ is allowed to pass, then
gradually they will declare not only the State
of Tripura or Manipur or Meghalaya or
Assam as a disturbed arca but thcy will
begin to suppress all the States by coming
up with similar legislation. That will bring
the doomsday for democracy in India, 1
call upon all the Members of this House to
think scriously whether, at this time, this
Bill should be allowed to be passcd in this
House, If it is not opposed, il it is not
resisted, I think, thedays of democracy in
India will come nearer its end.

With these words, Ioppse the Bill strongly.

SHRY S.M. BANERJEE (Kanpur)
Mr. Speaker, Sir, I oppose the Bill. I find
that the powers existing even today are
enough to control any situation in those
arens. The Bill extends to the whole of the
States of Assam, Manipur, Meghalaya,
Nagaland, Tripura and Union Territories of
Anmachal and Mizoram.

Six, after the clections, the Governments
have been formed there with the help of
¢lected representatives there. 1 feel, if the
Centre intarvenes in the matter and interferes
too much in the name of controlling or
suppressing or liquidating the elements which
in their opinion are foreign links and do not
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have faith in the State Governments, T am
afraid, it will seriously affect the autonomy
of the State Governments.

We do not believe that any State should
suffer at the hands of the Centre in the matter
of autonomy and, therefore, I have a feeling
that such more powers should not be given
in the hands of cither the Governor or the
Central Government. Clause 4 of this
Bill says :

**If in relation to any State or Union
Territory to which this Act extends,
the Governor of that State or the
Administrator of that Union territory
ot the Central Government, in either
case, is of the opinion that the whole
or any part of such State or Union
territory, as the case may be, is in
such disturbed or dangerous condi-
tion that the use of armed forces in
aid of the civil power is necessary,
the Governor of that Stale or the
Administrator of that Union terri-
tory or the Central Government, as
the case may b, may, by notification
in the Official Gazette, declare the
whole or such part of such State
or Union territory to be a disturbed
aea.”

The State Government has got the power
now; under the vresent law, they can alweys
ask for the helo of the Army, and this has
been dune in the case of Bihar. Therc was
a strike in Jamshedpur where army was
deployed. We rased the question here:
we moved a call-atten'ion and alsn an
adjournment motion, and we wete replied by
the then Home Minister that, under the
rules, under the variousprovisions of the
law, the State Government could ask for
the help of the Army. If that is true, why
are special powers necessary for those areas ?
Are they not States? Does the hon. Home
Minister, Shri K. C. Pant, not consider them
to be States? If they are not considered
separate States with autonomy, with powers
and so on, then it is a different matter. But
if they ave considered to be States, then
they can, under the present existing law,
ask for the help of Army. Why are these
special powers necessary ?

I know some of thoss areas in Mizoram.
Some of the Mizo rebels are also giving some
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[ Shri S. M. Banerjee ]
trouble to Bangla Desh, according to some
information. But arc they so powerful that
they cannot be controlled with the exist-
ing laws or with the existing army which is
already there? Why do you want special
powers for that? Somec disturbances n
Mizoram cannot be controlled by Mr,
Jagjiwan Ram as Defence Minister and he
wants to liquidate them with more powers.
" Mizoram' is a disturbed arca, according to
[ them, and they want more powersto begiven
to the Governor or the Administrator’.
Giving him unlimited powers will definitely
reduce the autonomy of the State and wilt
reduce it to a position where the Chief Mimis-
ter will be constrained to say that they ate
still uader the Centrsl Government and that
they do not enjoy full autonomy.

My hon. friend Mr. K. C. Pant, advocat-
ed Parliamentary democracy during the
clections. We addressed some of the meet-
ings together to liquidate Jan Sangh. Why
are we against Jan Sangh, Sir ? It is
because they do not believe in Parliamentary
democracy. That is why, we addressed
meeting together. And I am sure he will
bear with me that,in the larger interest of
Parliamentary democracy ana democracy
in States, it is necessary that the Chief
Minister is given at least the fecling that
his State is autonomous;and that fecling
can come only if these special powers
are not increased. The causes of agitation
should also be solved in those areas.

1 know, when questions were raised in this
House regarding Tripura, Manipur and the
other Union territories, we were happy;
we were very happy when some of them were
given Statehood and some were considered
to be Union Territories; everyone here
welcomedit. The present national fecling
was enough in evidence duing the 14-days
warwith Pakistan. We should have
faith in the people of thosc arcas. Some
people, it was said, were trying to disturb
with the help of foreign agencies. What
arcthe foreign agencies in those areas,

MR. SPEAKER : Is the hon. Member
concluding ?

SHRI S.M. BANERJEE : I would like to
have another five minutes,

MR, SPEAKER : Alright; he can finish.
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13 Hrs,

SHRI 8.M. BANERJEE : What about
those organisations said to be peace corps,
said to be cultural organisations headed
by Americans? What are thoy doing ?
Are they not trying to sabotage the various
plans of tt.e country ? Are they notsabotag-
ing our politics with their money ? What
are they doing about them ? We said in
this House and in the other Housstoo that
PL 480 funds should be frozen in the interests
of democracy and in the larger interests of
the country’s parliamentary democracy.
There are foreign agents not only among the
Mizos but clsewhere also. They may be
handful. They should be controlied. They
are the bitterest enemies of this country who
sent their Seventh Fleet to the Bayof Bengal
to defena the dictators of Pakistan. They
are still there. They are existing in this
country in the name of peace corps and other
cultural and educational organisations.

1 would request the hon. Minister to kindty
pive a second thought to this Bill. This 1s
being opposed by all sections of the people,
noton ths ground that we want to help any
anti-social or international elemcnts —We
are not for it -but a fecling is being created
in those arcas that their rights arc boing
curbed.

With these words, I would request the hon.
Mumister to kindly call a meeting of the
Opposition Members if he thinks that the
situation is so serious. Let us be convinced
before this Bill is passed. The Bill as it is,
1 am sorry, cannot be supportad and I,
on behalf of the Group of which I belong,
oppose this and I request the hon. Minister
to kindly give it a sacond thought and con-
vens a meoting of all the Pacties which gave
him ample support during the fourteen-day
war and who always supported all their
righteous actions........(/nterruptiony) It
the Congress has won a majority in Delhi,
that is not my fault., The question is whether
anybody who brings this legislation and if
we find that the legislation is wrong and not
in the interests of the people, we will oppose
it. We will support the Congress in cettain
issues, but we shali opposs it tooth and nail
if we find that cortain decisions of theirs are

This particular legislation, I am ahsid,
cannot be regarded in the interests of poople,
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That is why in the larger interests of the
autonomy of the State and the people living
there, I oppose it.

MR. SPEAKER : Mr. Somasunda-
ram of DMK—-—-you may continue
after lunch.

1303 Hrs.

The Lok Sabha adjournced for Lunch till
Fourteen of the Clock.

RS

The Lok Sabha re-ussembled after Lunch at
Five minutes past Fourteen of the Clock.

[MR. DEPUTY.SPEARER in the Chuair]

ot grewd o () AT 26
g ® wagfar svwew faw, 9e-
WA (AT, o Hro) F gl
R g wyadex WA Ak gaww &, Forw

# 28 7GR A I®@ 9N @ ¢
g ok &1 iR g § oaewar §
98 g &1 § R WER & wE
T ST X AT AT FET ATE@T

MR. DEPUTY SPEAKER : Where is this
cotton milt 2

oft wreed a9 ATy, o e
#1

MR. DEPUTY SPEAKER : How do the
Oentral Government come in ?

SHRI S.M. BANERJEE (Kaapur) : It
is a textile mill.

MR. DEPUTY-SPEAKER How
the Central Governmeat come in? Itis a
law and order question for the State Govern-
meat. Let not the hon. Member make the
House a forum for everything. This is not
within the compoetence of the Centre.

SHRI S.M. BANERIJEE : With your
permission, I would like to point out how it
isa purely Contral matter. Inthe morning,
the Hon. Speaker had kindly allowed meto
ssy & word for half a minute about the
wotkers' strike in Kanpur in two textile
mills, namely the Swadeshi Cotton Mills
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and the J & K Cotton Mills. I am trying to
raise this issue only because of the Khadilkar
formula; the ‘non-acceptance of bonus’
formula evolved by Shri Khadilkar has
not been accepted by the Singhanias and tho
Jaipurias. Since the hon. Minister of Parlia-
mentary Affairs, Shri Raj Bahadur is here
withus........

MR. DEPUTY-SPEAKER : Now, the hon.
Member should conclude. He has achieved
his purpose.

SHRI S.M. BANERJEE : 13,000
workers arc on strike. Shri Raj Bahadur
is fortunately here with us, and he is sitting
on this side just at this moment, and Iwould
request him to ask Shri Khadilkar to make &
statement.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): Iam
always for good causcs, but not for the one
that the hon. Member has espoused.

13.5 Hrs.

ARMED FORCES (ASSAM AND MANI.
PUR)SPECIAL POWERS (AMENDMENT)
BILL—(Contd).

oft srew fagrdt awwddt (mnfome):
AQ TF AT FT W F R
am g & A fvia 2 €1 < fadms
# =8 355 T gAT fg@r W
W AR W q Ay ¥ IFa
w1 WEA E

“1t shall be the duty of the Union to
protect every State against external
aggression and  internal  disturs
bance and to ensure that the governe
ment of every State is carried on in
accordance with the provisions of
this Constitutions.”

dq fadw & fr s folaw @
st B w1 Y afeere fRg whg
§ & dfqn & W 355 W Wy
wefed o R & faErl &1 awrT
ag qr f5 goee dfegw & s
@R F1 faiaw Ay | R ag e
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[ oY srzer fagr & qrodad |
fa # wifer sl faafa
Nfyg son A § Y ow  faduw
qT Ry dY) IfFw  amawy eHw
o 5 T aw ¥ uw fauaw @A
# @mn v qr e 98 ofew w3
faar war 1 AT ardw ¢ fF gw faiaaw
® T daw il g W fewess
Wit T w1 AfewFc dw W I
wr 8, 99 49 & IR A wifew
F T AT FH OF WM oF W
srferwre faar o @Y + wfaa wwE
T ag @ &)

MR, DEPUTY SPEAKER : So what
is to be done.

sft wzwr fagrdy qroded : g Prdas
dfre & wfagw & @y dfaaa
;oo & faeg omr g @
fadgs ox feaqrg wftg +@ o
FTeR #fda & fs w fadas o

feft wer § fedlt da A fegese
g FA A 3T T AR WY
ag feafa aaarg o qvd § AT
s ot ¥ ww fare @wd &
ay fades dfram ® A A€ g,
adr wrodt & facle war &

MR. DRPUTY-SPEAKR : 1 donot think
that it is the duty of this House to pronounce
a verduct on whether this Bill is ultra vires of
the Constitution or not. That is for the
Supreme Court, We are now only con-
cerned with the question whether this House
has the legislative competence to consider
this measyre and pass it. [ think that on
this point, the hon, Member can make his
submissions during the consideration stage,
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and he may say that it is not competent for

the House to consider this Bill and so on,

and then the House would decide on that

malter.

SHRI ATAL BIHAR! VAJPAYEE :
Can the House amend the Constitution by
back-door? If it is necessary to amend the
Constitution, let them do it ina straight-
forward manuer.

MR. DEPUTY-SPEAKER : Let not the
hon. Member expect me to make any pro-
nouncement on that. The hon. Member's
main submission is that this Bill is wltra
vires of the Constitution. I think that that
is a point on which we cannot pronounce
any verdict. The competent authonty to
decide whether the Bill or the Act when it 1s
passed is altra vires of the Constitution or not
is the Supremc Court. So, I do not think
that the pomnt rased by the hon. Member
comes in now.

SHRI S. D. SOMASUNDARAM
(Thanjavur): Iam opposing this Bill. The
ortginal Act was meant for gving special
powers to the Armed Forces only in the
States of Assam and Mampur, But in this
Bill Government have sought to extend it
to the States of Assam, Manipur, Megha-
laya, Nagaland and other places. I it is
only for the purpose of clarification and
further explanation, then why should
Government bring forwara this kind of Bill?
Why should they not bring forward a
different Buli and change its title also ?
According to the original Bill, these special
powers were to be given only in certain
specific States and certain specific places.
But in this Bill, Government have sought
to provide that this may be extended to
other States or other places, I do not
understand  what the intention of
the Government s, snd what the back.
ground for this proposal is. What is the
guaranteo that the Government cannot
extend this Act to any other State ? What
isthe guarantee that the Bill isintended only
for the States mentionad therein ? There
is no such guarantge becruse the Bill is not
specific in this regard,

Why should the Central Government
have power which could be extended to
any other State, say, even Tamil Nadu
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and Kerala. Tho exercise of the power
should be restricted to a specific area,
It sould not be all-pervasive.

Again, before bringing the Bill here,
the Government must consult the concerned
States and obtain their consent. When
that has not been done, what is the provo-
cation for bringing this Bill in this form at
this stage ?

Then again, in the proposed scction 3,
it Is said :

“The Governor of that State or the
Administrator of that Union
Territory or the Central Govern-
ment.”

What is the necessity for putting in the
words ‘the Central Government'. Accord-
ding to the Constitution, the President has
the power to intervene in @ disturbed State
at any time. But 1t is not necossary to include
the words ‘Central Government® here. It
1s against the basic principle of the Consti-
tution and also opposed to democratic
norms and practices. Government can
initiate logisiation but we cannot pass a
Bill which is against the Constitution. I
would request Government first to delete
the words ‘the Central Government’. Then
they must get the concurrence of the State
Governments before bringing it here.
Thirdly, the aporation of the Bill must be
restricted to specific places or States and not
covering the whole country. Those condi-
tions not being satisfied, on behalf of the
DMK I oppose the Bill.

Tto wwlrenm qiiw (REER) ¢
Inemw wERd, & W {wdaw W
frdw wot @ fog wwrgem g1 O

¥ @ ot wd warEd TR § A,
sk g § & dwamgh 4 AR
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SHRI A. KEVICHUSA (Nagaland):
Sir, I oppose the Bill, because, as far as
Nagaland is concerned, thys Bill has been
introduced only to take the place of the
Armed Forces (Spesial Powers) Regulation
of 1958, a regulation which was promul-
gated specifically for Nagaland and which
has been 1n force there for the last 14 ycars.
Therc has been a lot of agitation in Nagaland,
both 1n pubh¢ and in Government circles,
demanding revocation of this distasteful
regulation.  Because under cover of the
regulation, the armed forces have
perpetrated many acts of atrocity. A year
ago, the Legisiative Assembly of Nagaland
unanimously passed a resolution recommend-
ing the revocation of the regulation, and in
pursuance of that, the Chief Minister of
Nagaland accompanicd by members of his
Cabinct waited on the Prime Minister to
put acrosstheir point of view in this regard.
But the Central Government paid no serious
attention to this very grave matter,

The regulation which received in 1969
a new Jease of life for three year is due to
expire after a week, and this time, it js not
going to be extended under the same name,
But the ghost hascomeup againinthe form
of the present Bill, and this time, to remain
not for three years but permanently in the
Statuic-Book. Is it in deference to the
wishes of the peoplc, and the Goverament
of Nagaland that this Bill has been iptro-
duced ?
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If an Armed Forces (Spocial Powers)
Act has boen in force in Nagaland’s neigh-
bouring Statss such as Assamand Manipur,
it was perhaps because the Statc authorities
felt the need for such an Act. But the
position in Nagaland is different. True,
theore has bsen more bloodshed in Nagaland,
But 12 years ago in the midst of bitter fight-
ings, the late Pandit Jawaharlal Nehru
realising that the problem in Nagaland was
not a law and order problem but a political
problem, gave his consent to the creation
of the tiny Statc of Nagaland which then
had a population of only 4 lakhs. To pave
the way for finding a political solution public
lcadersin Nagaland have beens erying hoarse
for curtailing the wide powers given to the
Armed Forces because they know that the
basic problem in Nagaland is not going to
be solved by force of arms.

The hon. Minister says that the Act will
not be opzrative unless an area has been
declared as “‘disturbed.”” The outgoing
regulation was on paper as innocuous.
Under 1t also the Armed Forces could not
operate in an area unless it was notificd as
“disturbed.” But in reality army operations
have been going on in Nagaland in full force
even though Nagaland wasnot declared as a
disturbed area. The substitution of the
Armed Forces (Special Powers) Regulation
1958 by the present Bill will be only a change
in label; 1t is hke substitutinga  brick for a
stonoe when a child is crying for bread.

The need in Nagaland today is to bring
about bstter undertstanding. People who
constitute the Legslative Assembly of
Nagaland are men of responsibility and they
are sincere in their desire to bring about
that better understanding. Throwing away
their carest appeal to the wind will not be
conducive to the fostering of the spirit of
good relationship.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Sir, apparently there is
somo misunderstanding about the scope
of this measure because many of the hon.
friends who spoke did not quite vmderstand ;
at least from what they spoke it scemed they
hid not quité understood the limited scope
of this measure, My hon. friend Mr.
Somasundaram from the DMK was afraid
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that the powers given under this Bill may
be extended to other States like Tamil Nadu
or Kerala.

14.23 Hrs,

(SHRIMATI SHEILA KAUL IN THE CHAIR)

If he chose to even glance through the Bill,
once, casually, he would sce that those appre~
hensions are quite misplaced and quite
unnecessary, This Bill rclates only to the
North-eastern region and to no other part
of the country. Similarly, my hon. friend
Shri Atal Bihari Vajpayec and later on,
Shri Pandey were afraid that this was meant
to bring in emergencyin certain parts of the
country by the back door.I do not know
how this measure could be confused with the
emergency powers, I am sure my hon.
friends kuow very well what the powers
under an emeigency are. They also know
the limited nature of the powers that are
sought to be given to the Armed Forces to
deal with a certain situation that may arise
in the nocth-castern area after a certain
area has been declared as disturbed.
This is the scope of the Bill.

One hon, friend, Mr. Somasundaram,
asked me about the background of this
measure. I had given the background of
this measurs, but I am prepared (0 recapi-
tulate briefly. This is nothing new, this
measure 13 not a new one, I would like to
emphasize. The Armed Forces (Assam
and Manipur) Spacial Powers Act, 1958,
applied to the erstwhile State of Assam and
the Union territory of Manipur., An
hon. friend said that now it has been extended
to variousother States. He forgets that the
erstwhile State of Assam has lost some
areas and new States have been created. So,
it is not as though new arcas have been
brought within the scope of the Bill, but the
Bill already extended to these areas which
today go by a different name. This needs
to be understood.

My. hon. friend from Tripura, Shri Dutt,
also seemed to feel that this is the first time
that it was being extended to Tripura. It
is not 83 It was alrcady extended to
Tripura, it already applied to  Tripura, The
only change is that nowsince it has bacome a
State, instead of the Administrator, the
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Governor has to have the powers to declare
it a disturbed area.

My hon. friend Shri Kevichusa referred to
the Armed Forces Special Powers Regulation
1958, but againl would like to repeat
that it is also in force in Nagaland. It is
not now being brought for the first time.
It is already in force, but it is goingto expire
on Sth April, 1972. And s0, this moasure
will extend the Armed Forces (Assam and
Manipur) Special Powers Act also to Naga-
land,

He seemed to take object onto the fact
that when the Regulation was promulgated,
Nagaland was singled out. He said it was
applied only to Nagaland. Now he should
be satisfied that there is uniformity. This
applies equally to all the States. There is no
question of discrimunation against Nagaland.
no question of Nagaland feeling that this
measure is especially directed towards it.
1t is in response to a given situation on the
Notth-Eastern region of the country that
this measure is brought forward, and it will
apply equally toall the states and Union
territories of the North-castern region.  And
1 think that my hon. fniead from Nagaland,
wil} agree, infact he has already conceded
that therc has been much bloodshed in
Nagaland, and the Houss also knows that
whether itis Nagaland or Mizoram, we have
seen the activities of anti-national elements,
the activities of hostiles in this region. While
the over-all situation has improved, I do not
think that this House will agree that the
situation has improved to an extent that one
can afford to becomplacent, or that one can
afford to be less vigilant,

My hon. friend Shri Kevichusa also made
the point that in Nagaland the needis to
bring about better understanding. I entire-
ly agree that the need is to bring about
a better understanding. He knows that the
Central Government has tried its level best
to bring to bear as much understanding as
it can to the problems of the north-eastern
region, including Nagaland. Now with the
emergence of an independent Bangla Desh,
anew chapter has opened in that rogion. The
bascs within the erstwhile East Pakistan,
which used to provids support and inspira-
tion to certain anti-national clements of this
region are no longer available totbem. In
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spite of that fact, Mr. Kevichusa knows that
certain depredations continue, He knows
that a certain number of young men had been
kidnapped in the last few nonths in Nagaland.
A certain number of forcible recruitments
have taken place to the underground amy.
A certain amount of money has been collect-
ed by extortionist methods. He knows all
these things, because he is in touch with the
situation in Nagaland,

In the last few months, when the Bangla
Desh war ofliberation was going on, we had
to withdraw a certain quantum of forces
from Nagaland, and what Mr Kevichusa
wants, viz.,, that the State Government
should look after law and order, that in
fact became possible because the armed
forces had to be more or less withdrawn.
How did the underground respond to the
situation ? Did they lessen their depreda-
tions or step up their activities ? Did they
use the opportunity to prove to the country
that it is no longer necessary to have any
extraordinary powers for Nagaland orto
have special powers for the Governor ? If
that was their intention, the uunderground
should have reduced their activities and
created a better climate. Tf that climate had
been created, 1 would have becn much more
receptive and opento Mr. Kevichusa's sug-
gestion that it is not necessary to have these
powers for Nagaland. But in the face of what
has happened after a temporary withdrawal
of the armed forces from that region, I do
not think anybody who has national security
at heart can afford to take the risk of not
having these powers in that region. There-
fore, thisis the heart of the matter; this is
the main reason why today in that whole
region, we cannot afford to take any chances,
The House knows that while in Mizoram
also a mew chapter has begun and the under-
ground elements and hostiles there also are
weaker than they were and they bad to quit
their bases in Bangla Desh, yet they have been
trying to seek some pew bases in neighbour-
ing Burma or thereabout and some of them
glso in the hills in Bangla Desh, The
Houseis aware of all these facts. Therefore,
the House would agree T hope, in fact I am
confident, that o long as these elements are
there and so long as they have bad inteations
towards the country, it is nothing extra
ordinary for the Government to have enabling
powers of this nature, by which ynder cortain
conditions cortain aveas can be calied as
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being disturbsd and certain powers can be
given to the armed forces, This is the
limited purpose and 1 hope the House will
agreo with this.

My hon. friend from Tripura, Shri Biren
Dutta, referred to the fact thatthe voters
in Tripura have rejected the Congtess Party.
I do not know whether he referred to the
1971 polt or the 1972 poll. Obviously, he
is referring to the 1971 poil. I would only
say that heis a little out of date. He knows
what has happened in Tripura in the 1972
poll. He knows we have got a majority.
He knows who has formed the government
there. For a dynamic party which is in
tune with the times one year gap in thinking
is a long time.

My hon. friend, Shri S.M. Banetjee
referred to the powers of the Governor. It
is not as though the powers are with the
Governor except in the sense that they are
formally with the Governor. In the case of
Nagaland he has some special responsibility.
But he acts on the aid and advice of the
Council of Ministers. That is equally
applicable here.

I think I have broadly covered the poiats
that were raised and I think T have succeeded
in satisfying the Housc that this measure
is necessary.

MR. CHAIRMAN: The question is:

“That the Bill to amend the Armed
Forces (Assam and Manipur) Special
Powers Act, 1958 as passed by
Rajya Sabha, be taken into consi-
doration.”

The Lok Sabha Divided .

Dm NO.-—-Z 14.43 Hrf.

AYES

Abhirwar, Shri Nathu Ram
Arvind Netam, Shri
Banetji, Shrimati Mukul
Barman, Shri R.N,
Bhargava, Stri Basheshwar Nath
Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chawla, Shri Amar Nath
Chellachemt, Shri  AM.
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Chhotey Lal, Shri

Daga, Shri M.C.

Dalip Singh, Shri

Das, Shri Dharnidhar

Deo, Shri S.N. Singh
Dhamankar, Shri

Dharamgaj Singh, Shri
Dhusia, Shri Anant Prasad
Doda, Shri Hiralal
Dumanda, Shri L. K.
Gomango, Shri  Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chander
Hansda, Shri Subodh
Jamilurrabman, Shri Md.
Jeyalakshmi, Shrimati V,
Jitendra Prasad, Shri

Kailas, Dr.

Karan Singh, Dr.

Kinder Lal, Shri
Lakshmikanthamma, Shrimati T,
Mahishi, Dr. Sarojini
Mandal, Shri Yamuna Prasad
Mirdha, Shri Nathu Ram
Nahata, Shri Amrit

Negi, Shri Pratap Singh
Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pant, Shrii K.C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Partap Singh, Shri

Paswan, Shri Ram Bhagat
patil, Shri C.A.,

Patil, Shri Krishnarao

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri

Ram Dhan, Shri
*Rao, Dr. K.L.

Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Samanta, Shri S.C.

Sapkata Prasad, Dr.

Sarkar, Shri Sakti Kumar
Shankaranand, Shri B.
Sharma, Shri Nawal Kishore
Shastyi, Shri Biswanarayan
Shastri, Shri SheoPujan

Sher Singh, Shri

Shivanath Singh, Shri

Shukla, Shri B.R,

Stephen, Shri C.M.
Swaminathan, Shri R.V.

Tula Ram, Shri

Verma, Shri Sukhdeo Prasad

:th voted by mistakefrom & wrong seat and later infmmodtfm Speaker accordingly.
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Virbhadra Singh, Shri
Zulfiquar Ali Khan, Shri

NOES

Bade, Shri R. V.

Banerjee, Shri, S.M.
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Dinen
Chandra Shekhar Singh, Shri
Dutta, Shri Biren

Guha, Shri Samar

Haldar, Shri Madhuryya
Hazra, Shri Manoranjan
Joarder, Shri Dinesh
Joshi, Shri Jagannathrao
Lakshmanan, Shri T.S.
Mody, Shri Piloo
Mukherjee, Shri Samar
Pandey, Shri Sarjoo
Pandeya, Dr. Laxminarain
Rao, Shri M. Satyanarayan
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Shastri, Shn Ramavatar
Somasundaram, Shri S.D.
Subravelu, Shn

Vijay Pal Singh, Shri
Yadav, Shri G.P.

MR. CHAIRMAN : The result® of the
division is : Ayes 68 plus one on account of
Shri Giridhar Gomango; Nocs 24,

The motion was adopted.

MR. CHAIRMAN : Since there are no
amendments to the clauses, 1 will put all the
clauses together to the vote of the House,
The question is :

‘““That clauscs 2 to 5, and 1, the Enacting

Formula and the Title stand part of
the Bill”
The motion was adopted.

Clauses 2 to 5 and | the Enacting Formula

and the Title were added 10 the Bill.

SHRI K. C. PANT : 1 beg to move:

“That the Bill be passed”
MR. CHAIRMAN : Motion moved:
“That the Bill bo passed”

SHRI SAMAR GUHA (Contai): Madam
Chairman, I rise to oppose this Bill which
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may be passed by brute majority. Just
now tho hon. Minister, Shri K. C. Pant,
said that those who have national security
at heart would not oppose this Bill. Natio~
nal security and national honour have as-
sumeoa a different connotation for the party
in power. We have seen how the national
victory achieved during the Indo-Pak
conflict was used for party purposes. That
is the reason why I oppose this Bill. Even
on merits this Bill appears to me to be not
only irrclevant and unnecessary but it jis
suspicious too.

Madam, you will remomber that this
House rejected the attempt oo the part of
Government to introduce partial emer-
gency by trying to amend the Constitution.
The opposition totally opposed it and the
Government had to make a retrest, But
now I find that, under a diflerent cloak,
cleverly an aftempt is being made to intro-
duce that partial emergency Bill in a
different form.

The Congress Party is in absolute power
not only at the Centre but also in all the
States and 1 do not want to strongthen their
hands with more powers to administer the
country or even to strengthen their civil
administration.

The Naga, Mizo and other insurrectio-
nary people from that erea had their train-
ing centres in the erstwhile or former East
Pakistan. They got all the help and assis-
tance not only from the Government of
Pakistan but, through tho Government of
Pakistan, from China also. But now, after
the liberation of Bangla Desh, that possi-
bility of help for the Nagas, the Mizos and
other insurrectionary people from that part
is completely eliminated.

Undet the changed circumstances, whoen
thers is no possibility of undertaking any
major insurroctionary move by tho rebel
group, if any exists now, why are they
going to extend the Act for a further period ?
If there was a possibility of their going to
subvert our sovereignty or of a really large
scale insurrectionary move on the part of

*The i‘o\lowi;l-s Members also recorded their votes for AYES:
Sarvashri Mani Ram Godara, Chirajib Jha, Tarkeshwar Pandey, D. Kamakshaiah,



185 Armed Forces

the Naga leaders, we could understand the
nocessity for such a Bill. But that stage has
already passed. The Mianister himsell has
also admitted it.

In this Bill the words “disturbed area”
are used and in the statement of objects
and reasons of this Bill the words “internal
disturbance™ were used. That is what our
worry is. When our civil administration
is already armed with so many laws, res-
trictions, protective mcasures, para mili-
tary forces like the CRP, the Border Security
Force, and the armed constabulary, whatis
the necessity for strengthening the civil
administration by the armed forces at thetime
of dealing with an internal situstion or
disturbance? It is not for that kind of dis-
turbanoc ~-which really tried to subvert the
sovereignty of the country but for some
kind of a political or internal disturbance.
That has beonadmitted in the statement of
objects and reasons of this Bill. In that
case, why should the necessity for the armed
forces be there? It not the civil administra-
tion enough to deal with it? Are not the
CRP, the armed constabulary, the Border
Security Forcs, that areat the command of
the civil administration, enough to deal
with an internal situation or disturbanco or
uprising, even though it is an uprising in
which some kind of small arms or even big
arms are used? I do not understand why
the Government should ask for extending
this Act and say that, if there is necessity,
thoy will have the help of the armed forces?
That is the reason why I have said that the
motive behind this Bill is rather suspicious,
in the background of the totalitarian menta-
lity that hae developed in the ruling party.

That is why 1 oppose this Bill. This
Bill has the potentiality of subverting the
whole democratic set-up, not only in the
eastern region but also in other parts of the
couniry, if there is trouble, say, in Bengal,
Punijab or Delhi. The DMK fritnds should
be prepared for it because they (congress)
aro going to snatch the power from the
DMK also. There may be some kind of
an internal disturbanoe and trouble in some
other States and on this or that plee this
Act may be exteaded to that part also. An
Act may bo passod for dealing with internal
trouble or distrybance in other areas also.
That is why it makes the Oppaosition sus-
;;:om of the real intentions of this

4
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Now, Manipur, Nagatand, Mizoram and
Tripura have beca given the status of a
State. If they are given the status of a State,
they will also have that power.

They can also take the help of C.R.P.
They can take the help of Border Security
Force. Why are you bringing forward
this Bill to denigrate their democratic
status, their democratic rights, that you have
given to them? Imust say, this Bill means
almost a denial of democratic rights and
privileges that you have given to the peopls
of Manipur, to the people of Nagaland,
to the people of Mizoram and to the people
of Tripura. You are denying democratic
rights to them by passing sucha B:ll and
trvirg 1o strengthea the civil administration
with military powers which, I should say,
is suspicious. Ina limited case, it might
have some utility to check Naga and Mizo
insurgents in former East Pakistan, but
now there is no utility whatsoever under the
changed circumstances.

With these words, I oppose the Bill on
behalf of the Socialist Party.

SHRIPAOKAIHAOKIOuter Manipur):
Mr. Chairman, Sir, Iam thankful to you
for allowing me to say a word on this
Bill,

The hon. Minister said that it is a very
important Bill and that this measure was
introduced mot this time but many years
ago. The introduction of this measure, 1
should say, has boon very indispensable in
doaling with a very difficult situation that
prevailed in north eastern region, specially
in Nagaland, Tripura and Manipur from
which I come. I must point out here that
the situation that prevailed all these years
in this region was very serious. As the
House knowsit was caused by the movement
started by Nagas and then followed by
Mizos. Manipur has been the victim of it
because of theso activities.

As the House knows, during these acti.
vities, & number of precious lives were
lost and the life of the people living in this
region was almost brought, at times, toa
stand-still and was paralysed, That is how
the progress and the development of that
region was to & great extent restripted,
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Now, fortunately, since the last year,

1971, the situation has changed a bit and
developmental activities have started
afresh in north castern region. This is
becauss of the existence of army personnel
who tried to tackle the situation there effec-
tively. Their performance has been quite
good. I would like to say for the attention
-of the hon. Home Minister, Sh.i Paatji,
that in some parts of my State Manipur,
there are certain spots, certain places, specia-
Ily in border areas, where such security
measures are very very important and are
very much necded, and I would like the
Ministry to provide security arrangements
in these places so that the pcople living in
those areas live peacefully and conduct
their day-to-day activitics peacefully.

So far as V.V.F. is concerned, the exis-
tence of this organisation is very very helpful
towards bringing about normalcy, But,
since this organisation does not come under
any law or legislation, it is not functioning
properly. Because of that, this organisa-
tion was not organized propely and was
not looked after carcfully, I must say here.
This organisation which could have done
things more eoffectively could not do so.
This point has been raised on several occa-
sions—to strengthen this organisation, to
give this organisation a proper direction.
This is almost extinct now; I mean to say
that this is not functioning vey effectively.
So, 1 would like to know from the hon.
Minister, how long this V.V.F, organisation
is to continue in this way and whether
Government proposc to do something about
this organisation, whether this organisation
would be absorbed in armed forces or police
force or any other organisation or whether
it is to be totally abolished now. I want
to know this from the hon. Minister.

So far as this measure is concerned, my
hon. frieml, Mr. Samar Guha, pointed
out that this was absolutey unnccessary.
1 do not agree with him here hecause this
mcasure is not intended to create more
trouble or to bring about military rule in
our country; it is rather intended to deal
effectively with the situation whenever an
occasion of emergency arises. This measure
is naturally in the interest of the people;
it safeguards the incrests of the people
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and one hasto welcome this Bifl very warmly.

On this Bill, nothing much is to be said
except that it is very very important and
the nation needs this at this moment. With

these few words, T welcome and support
the Bill.

15 Hrs.
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SHRI DINESH CHANDRA GOSWAMI
(Gauhati): T take my stand here to support
this Bill.

It appears that a lot of confusion has
crept into the minds of the members of the
Opposition regarding the scope and extent
of the Bill. Some of the friends on the
other side said that thereis ample provision
in the Constitution to take necessary steps
in case of emcrgency, and so what is the
necessity of the present Bill 7 But they
have not becn able to cite any provision of
the Constitution which gives to the Govera-
ment the power which is sought to be con-
ferred by this Bill. Undoubtedly, the pro-
visions of the Constitution confer on the
Government the power to declare emergency
under certain conditions but the Govern-
ment’s power is limitod to the extent that
if the declaration of emergency is fo be made,
the declaration can be madc only throughout
the wholo country. The Government
tried no doubt to bring legislation in this
House for the power of declaration of emer-
gency in part but the opposition stood as one
man against that measure and Government
did not proceed with it. The declaration
of emergency either in  part or in
whole has nothing to do with this
Bill, which hzs been brought before
this House. Declaration of emergency
is followed with a lot of consequential
factors involved, bacause when emergency
is declarcd a numbzr of effects take place
for example the Fundamental Right is
abrogated and so on and so forth. But this
Bill by itself does not take these effects.
Even if the Bill is passed, if a part of the
country is declared to be a disturbed area,
all the rights conferred by the Constitution
which would have been affected by the
declarrtion of emergency, are not affected
when action is resorted to under this Bill.
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Therefore, there is a vitaldistinction between
declaration of omergency and the power
that has been conforrod upon the Govern-
ment by this Bill.

My hon. friend over there said about
Meghalaya and the creation of the sub-
State of Meghalaya; I cannot compre-
hend how that question has any relationship
with this Bill that has becn brought up
here. Undoubtedly the emergence of
Bangladesh has to a great extent lossened
the possibility of external aggression in the
castern region, but we should not afford to
forget the fact that there is threat from our
other neighbours, particularly from China.
Apart from it, the entirc eastern region s
a very sensitive region. With great regret
T would say that many of us in this House
do not have a clear idea about it. The
Eastern region has its own peculiar problems.
Even today a boundary dispute betwoen
the States of tho Eastern Region is taking
place and this dispute may lead to unfortu-
nate happenings and undesirable conse-
quences.

Secondly this Bili does not confer upon
the Government any new powers, but these
powers the Government ulready possesses,
but the Bill had to be brought forward in
a modificd form because the entire eastern
region had been reorganised and Statehood
had been conferred to Manipur, and Tri-
pura and 3 new status had becn given to
Mizoram.

The power of the Government to declare
a certain area as a disturbed arca should not
be confined to the eastern region only. Tt
may be nocessary for exercise of this power
in other regions also: a contingency may
arise upon which the Government may
have to take measures to do so. My hon,
friends arc not able to c'te any instances
when this Bill was misused or abused by the
Government, When this Bill has not boen
abused or misused in the past I do not think
there is any scope of the abusc  or misuse of
this Bill particularly when we have a massive
majority in all the States and at the Centre.
Because of the massive majority in the
Parliament and the States the Governmant
today is much more strengthened to take
stern measures, but the Bill has betn brought
only to give additional power to the
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Government when tho police force avail-
able in case of normal {aw and order situa-
tion iz not able to cope with the complicated
mature of an emergeat situation. Undue
suspicions have been expressed by some
Members of the Opposition, particularly by
Shri Samar Guha. I only request him not
to find the measure gulity only on suspicion,
but at least, I ask hun to give the benefit of
doubt to this measure.
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SHRI K. C. PANT : The fact that what I
said at the end of the first reading has been
Jargely ignored creates as much suspicion
in my ststement as my statement did in
the mind of Shri Samar Guha. I suppose
he was not here when 1 spoke. So my suspi-
cion is more legitimate than his.

I have already explained the history and
genesis of this measure. 1 had explained
why it is considered necessay at the present
moment. There were certain things which
T left unsaid perhaps deliberately; those
have becn said by Shri Haokip and Shri
Goswami, my collcagues who spoke before
me. I hope the House took particular
note of what they said because they come
from that area, andare aware of conditions
there.

SHRI SAMAR GUHA: They come from
your party too.

SHRI K. C. PANT: They also come from
my party.

In this matter of national security, 1
think one can expect every member to take
a view of the matter above party. Shri
Haokip referred to the disturbed conditions
inthe hill areas of Manipur. 1 am sure
Shri Samar Guha is aware of them; I cannot
say this of all the others, If Shri Haokip
stands up and says; *Ploase ensure security for
my people; ploase see that they Jive in peace
and are ablo to live their normal lives peace-
fully’, how is the House to respond to the
plea? Similarly, when Shri Goswami gets
up and says that this is a sensitive area—
and many hon. friends are not- aware of the
sensitiveness of the area and refers to certain
dangersthat still persist and  these atguments
are completely ignored and it is sought to
be made out that nothing extrpordinary is
going on in the north-east, after Bangla
Desh the whole situation bas becoine
normal and that this measure is unnecessary,
what inferences are we to draw? I do not
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wish to add to what these two friends have
said in defence of the Bill.

SHRI JAGANNATH RAO JOSHI: Shri
Goswami referred to border disputes bet-
ween Manipur and Nagaland. Will the
armed forces be used in those disputes?

SHRI K. C. PANT : There are various
problems in that region, for instance, ths
Assam-Nagaland problem and others. All
the more reason why we should be careful
with certain elemeats which are out to
create distyrbance in those areas, out to
create bloodshed, not with a view merely
to create disturbances but ultimately to
damage the sovereignty and integrity of the
country which complicates matters further.
How to deal with these elements? This
question is not to he confused with how we
deal with labour unions., This measure
can be confused with the normal working of
the State, Therefore, what my hon. friend
said reinforces the arguments I have used;
perhaps dcliberately T did not use those
arguments,

With regard to Tripura, for instance, I
cantell the House that this has boen on the
statule book, but it has never been used in
Tripura although 1n Tripura also there is
a microscopic nmunority, which, I am
sure many hon. members opposite are
aware of this, wants to create trouble or
wanted to create trouble, But we
did not usc those powers in Tri-
pura because we did not think 1t necessary.
We thought that the normal powers which
are avaijable areadequatc to deal with the
situation as indeed they were adequate, and
we have dealt with the situation, but surely
no one in the House can say, knowing the
full facts of Nagaland and Mizoram, that
such powers are not necessary in these two
regions. Therefore, 1t is a question of
applying this measure at a particular time
when it is required, when this enabling
measure is necossary; then, you can respond
to the situation quickly. But if you do not
have the measute on the State-Book, when
the time comes, then you find yourselves in
difficulties,

Madam, the coafusion appears to be
persisting ¢hat in some ways thesc powers
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are analogous to the powets conferred
by the emergency legislation by the Govern.
ment. I just do not know how to dispel
that completely erroneous impression, be-
cause a reading of this measure would be
enough to dispel the impression if anyone
would take the trouble (0 read this measure.

The consequences of the promulgation
of an emcrgency and the consequences of
this measure are very, very different. And,
as the House knows, when an emergency is
declared, then the consequences can extend
to the abrogation of fundamental rights
under article 19; they can extend to Parlia-
ment becoming a competent legislative
authority in matters in the state list. What
is the relationship of thesc powers to the
powers conferred by this particular measure?
What are these powers? Since so many
hon. friends have dealt with them, if you
will permit me, T would like to deal with
this aspect.

The provisions of the Bill do not seek
to confer any ncw powers on the armed
forces. The armod forces ordinarily exer-
cisc certain limited powers underthe Cr.
P. C. when they are called in aid of the
civil  power. These ordinary powers
relate only to dispersal of unlawful assem-
blies. Inthe disturbed arveas of the north-
eastern region, it was considerea necessary
that the armed forces should have, in
addition, the power for arrest, search,
seizure, destruction of arms dumps, ete.
These powers are not available to the army
ordinarily. The 1958 (Regulation) Act
confers these powers specially because of
a situation which has been prevailing in
some parts in that region. It was necessary
that these enabling powers still continue
to be available to the armed forces, should
their exercise become unavoidable in future.
But it does not mean that the Bill seeks to
confer any new powers, Only the powers
available to it all these 14 years are sought
to be continued,

I hope, Madam, that whatever confusion
has existed beforo or whatever unwarranted
suspicious have been evideat, will qisappear
after my explanation.

The other question was, why should the

Centre have thess powers. AS was men-
tioned by somo hon. friends, the Centry
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does have a duty to protect all the States
against external aggression and internal
disturbance under article 355 to which
reference was made. Now that I have
clarified the differcnco between emeorgoncy
powers and these powers, I must say that
though these are not emergency powers,
the obligation on the part of the Centre to
protect the States against oxternal aggres-
sion and internal disturbance cannot be
denied, and this obligation exists, Now,
it is for the Centre to take action. Would
the House prefer that in each cuse where
there is a danger of this kind of disturbance,
immediately an emergency should be
declared in the whole country, even if the
disturbance is confined only to Mizoram
or Nagaland or some other State?Is it the
intention, or is it the intention that imme-
diately, whon such a situation arises, article
356 should be invoked and President’s rule
should be declared? Is that democracy?
Or, would it not be more democratic and
more proper to lot the State function and
to maintain law and order, take a limited
action to deal with a limited situation?

SHRI SAMAR GUHA: What is the
purpose of your security force, when the
Cr. P.C., and the armad forces are there?
Are they not enough to deal with civil
disturbance? One can understand extra-
oridnary aggression.

MR. CHAIRMAN : You had your say.
Let him continue.

SHRI K. C. PANT : He has had his
say and he again is confusing the national
security question with the law and public
order question. The questions of Jaw and
order and national sccurity are different.
These are nationalsecurity questions in which
the Centre is cortainly directly interested and
directly responsible. He referred to foreign
links and also refecrred to the borders
of the country. The Contre does have
a lot of information directly about
the situation prevailing along the
borders and about foreign links of many
of the clements operating along the borders.
Occasions can arise when the Centrs needs
to take action and immediately respond
to a given situation, then the Centre needs
those powers. What is wrong with the
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Centre having those powers? It is absolutely
correct that in certain situations the Centre
should be able to exercise those powers and
not watch helplessly while the situation
deteriorates. Iam quite confident that the
question of autonomy sought to be raised
is completely misplaced because in matters
relating to the security of the country it
will be the endeavour of the Central Govern-
ment --T am sure it will be the attitude of the
State Governments also—to co-operate with
the Centre so that we can together meet any
challengo that might arise, There is no
question of any curtailment of State auto-
nomy of any such thing. Wherever na-
tional security is involved just as 1 appeal
to the Members in the House, I am quite
sure that the States and the Centre arc all
one in matters concerning national secu-
rity.

There is really no other point left. I
should like to end by quoting Mr. Haokip
who said that this measure was in the ia-
terest of and inorder to safeguard the people.
This is the essence of the matter and there
could be no better authority to make a
statement in the House than the person who
comes from that region which is unfortu-
nately still being subject to the kind of dis-
turbances against which this measure is a
kind of shield.

MR. CHAIRMAN : The question is :

“That the Bill be passed™.
The motion was adopted.

14.28 Hrs.
AIRCRAFT (AMENDMENT) BILL

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
1 beg to move®.

“That the Bill further to amend the
Aircraft Act, 1934 be taken into
consideration.”

Since the last ten or 12 yoars when the
Bill was last amended there have been a
number of important developmentis in
aviation technology and there has been a
tremendous growth in the whole quantum
and quality of planes that are operating and
therefore it was nccessary to bring this
legislation up to date. There are three or

*Moved with the recommendation of the President,
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four points that this Bill seeks to cover.

Firstly, vultures and other big birds in
the vicinity of aerodromes are a hazard to
aviation and these birds very often collect
there because of slaughter houses, rubbish
and other things that are in the vicinity of
the asrodromes. It is therefore sought to
take power to prohibit by rules the slaugh-
tering of animals or dumping of rubbish in
the vicinity of acrodromes.

Secondly there is the question of un-
claimed property found in the acrodromes.
Under the rules at present, this property
has to be handed over to the police, who
dispose of it according to the Indian Police
Act, Very often foreigners who come to
this country leave something, say, a camera
and they have to rush from place to place
looking to the police headquarters and so
on, which means a lot of trouble. We
thought it would beuseful to empower the
Central Government to makv rules so that
the property could be kept with the aero-
drome officer himself for a reasonable time
and then to be disposod of .

Very high structures in the vicinity of
aerodromes can be major aviation hazards
and we feel that there should be power
with the Central Government which is
responsible for aviation to regulate and
prohibit the construction of buildings
which will bo aviation hazards, because,
as you know, vast planes arc now
flying. Already jumbos have 450 to 500
passengers. The supersonic age is upon us,
and we cannot take this risk. At present
there is no legislation whereby the Govern-
ment of India can directly take the action
that is required, It is very often a long
drawn out process and, therefore, power is
now soughit to be taken to prohibit buildings.

These are the main points. There are
certain  other minor matters which have
come to light in the course of thesc twelve
years, and I am taking this opportunity
to incorporate them also in this Bill, so
that we can have an Aircraft Act that is as

modern as possible,
I would commend the Bill to the House,
MR. CHAIRMAN: Motion moved:

*That the Bill further to amend the
Aircralt Act, 1934, be taken into
comsideration.”

)
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SHRI DINESH JOARDER (Malda):
I have nothing in particular to say against
the proposed amendments to prevent vule
tures and other birds that come in the vici-
nity of the aerodromes and also to prevent
hazards to aircraft operation resulting
from the coastruction of high buildings
and structures in the vicinity of acrodromes
and regarding payment of compensation
to the affected persops. But as regards the
unclaimed properties found in aerodromes
and the pre; under the control of civil
aviation, sometimes these unclaimed pro-
perties also include valuable properties and
smuggled goods. Generally, airports and
naval ports are the big places of interna-
tional smuggling. The procedure for the
disposal of the smuggled goods in the air-
ports is sometimes vory fishy, and favourite
dealers and agents of the airport authority
take advantage and get these smuggled goods
at cheaper rates. This encourages inter-
national smuggling in airports and intro-
duces malpracticcs and corruption in the
administration. But there is no effective
provision incorporated in the Bill to deal
with valuable properties and smuggied
goods, particularly in the matter of their
disposal. So, I would roquest the hon.
Minister to make some further amend-
ments in the Bill so that these smuggled
goods can be handled effectively, so that if
there be any corruption or malpractices in
the administration in the airports, that may
also be checked.
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aRAF & ad F O G aga
e A oam

s e T W (TR -
TgT ST AR A g€ g

ot W Qi . g @Fr R 4
fasras v3 & i g T
sqir fear sy

AT W GRS e AR
§ 3z &% T 31 aw A Wl

]
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g faor anlf, afe 3= fawral WY
M ww gfaw w

|
|
- |
&

g Y AT [T qHET AW wT S
ATHfaa FEAT AT g ) T A o
¥ & araarE 20 feeinier & faa
wrEu @ &, g fafessd s 9%
A INF AT gEA | TO aWA | g
a7 @ ¢ e ag fe fam
& war g, 59 w1 anfefer dfow
i §? fert ofd & s B
| ¥ A oqEm o agr A% @
qagaT g—s5-7 feosnier @ s
I& A &1 oo F gAgrw ER
F AR oHF 1 8, 20 feerdeT
R & A gy faeh § By ot wwrr
ST AE qGT AT qwaT | A AR
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Wt 20 feonfies &1 oY ofiar a@
mt’%mmgvﬁmﬁ
XA WO GAAT| ATT EE W AR
T e ¥ 47 ST g ol f
qiym & g fee g0 o gk
wgrw fegar AR emar &, 99 W
wy fean @m § fs o
qA @ A%

«SHRIT. S. LAKSHMANAN (Sriperum-
budur)* Madam Chairman, I nse to support
the Aircraft Amendment Bill and to say a
few words on the various provisions i the
Bili.

We are all well awarc of the vanous
strides the aviationindustry has madcin the
last few years In fact, our country itself
has acquired jumbo jets for our air services.
This being so0,1 regret that this measure
has been brought before the House only
now | feel that such a4 Bill ought to have
come before the House much earlier and
the delay avoided Atr travelis not without
risks cvea now. Therefore, to allow slaugh-~
ter houses and refuse dumps in the vicimty
of tho aerodromes leading to vultures and
other large birds hovering around the
acrodromes only heightens the nisks, I,
therefore, commend the provision in the
Bill which prohibits these. It 15 needless
for me to point out that human lives are
more valuable and all stcps must be taken
to protect them.

Madam, my rogret 1s that only after 25
yoars of Independence this Bill has been
brought. Why this delay?

The Bill also provides for prolubition of
tall buildings which constantly pose hazards
to aviation. Tius 13 a welcome provision.
But when such wholesome provisions are
coming up before the House after long
and avoidable delays one suspects tho
offiaency with which the Central Governs
ment attends to its duties.

Cumbersome process and needless m-
convepience areinvolved today inrecovering
the lost property by tho awr craft passenge:s.
This Bifl will go a long way to mutigate
this difficulty. -

CHAITRA 8, 1804 (SAKA)

PRSI e

*The otiginal spoech were delivered in Tamil,
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Before 1 conclude, Madam, I would
like to ask the hon, Munister as to when he
became a member of the International Civil
Aviation Convention and also why the
Government  have taken so much time to
provide for rule making powers. I hops
the hon. Minister would clarify the position,

st wr watg few  (aTonEet) :

T oTH oY, Joo, B, TH, HTIAT-
e, SRiH—av AWM T I FT AgEL
o g § faww & ot fafew
CaTivEd § I AT TR AT o
faer &, & wWa@ W gUgW wOW
g g 6 g qEronEE e awl
EEA § I AT AR [ G
7 fw & ow av e W
Wd & o e Ay | W@
auty faldaw sege fear & F ger
A T @y s a9 f a9
T 19 w1 gur 37 |rgar § e afx
qowg & A AW F A e
qficfeafaar & s gfe & @
ge a3 F Mg A o
feafrar & 97 9¢ fa9C W@ U
arg w7 W spEeE v AR F oWy
R Aw & QI A g e el W
sqfir Y, 918 9% VA AT FT WA AN
& e wg faluit & o A1 o @
gae gra oy ¢ few femy S
s O% faar o g 1 4
qumat § g ¥ gETY T sl
qEw saw AT 53 |
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[sit =& wara fag)

AUl f§w d W WORR
e fadaw #1 @ifew gwda &
g

st qeo dto ¥ (WTIW) @ AWI-
ofy wERET, aoeve sArEAwe faw
W IgF 1971 | T W@ AW
1972 & «mar war 1 wWR ey

g

‘Further to amend the Aircraft Act, 1934°

fres 38 @ & ™ oA A A
a1 1934 ¥ 1972 IF TE
fig & ar st I fafeen o
T A9 R A g AN

A 2

#F g @1 & f5 gasoor §wr @
o 6 WA ® AT IS 9y SfaA
TZ TTEA &7 38 AT % qav QI
ag faw Y @gr 9CATAT qUT § IEET

“the prolibition of slaughtering and
flaying of animals and of depositing
rubbish, filth and other pollutea
and obnoxious matter within a
radius of ten kilometres,”

afFr firg o & 2 10 feoiniee &
amt ag gY5R, FAv ored feed wg
2?7 A Rede § owg §:

“yultures and other large birds in the
vicmty of aerodromes have been a
source of considerable damage to
costly engmnes and a grave risk to
aircraft operations. Slaughtering
animals and dumping rubbish 1n
the vicmity of aerodromes attract
birds and thus coastitute &
potential danger.’’

ey A fau dY g ¥ frg
o & ofew qa A1 % 1% 77 Af AF
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“direct that no building or structure
shall be constructed or erected, or
no tree shall be planted, on any land
within such radius, not excecding
twenty kilometres from the acro-
drome referenve point, as may be
specified n the notifications”

i et e wi A e
fis fafew Tt St Y sTfe
arq faer §:

“hecight as may be specthed Iin the

notification.”

e & sgar g 98 TESIE &1
T N A frew dar g fR
fafexs a1 € I farg e ST
fear &1 @ w7 ¢

“where no such agreement can be
reached, the Central Government
shall appoint as arbitrator a person
who s or has been qualified for
appointment as a Judge of a High
Co,u" "'

fFT toH e Ambe &< ot few
faar 21

25 & dfaenq dmiew fagas & smgd
Fraaw &1 g A+ o fan
rafay #3979 # Y od e @
e

Either the damages or the market value
according to the value of the property.

fogivt tr fam Y oy & SR
arfe 4w aw W faegw avw fea
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g1 A At awAT T e oW faw
d Al F@ & wr oW §)
aff g § o A qfc
feafaat wY axear  otx e wwwd
§ o aeqd ot fawr oY agr A
Emd gy g N gud R A af
fade 7t & 3fea oF THL & A
gadfafe s@F aw @ @ €
ag &% T &1 R g ol et
1 ey w9l g Fear @0 oo /W
2 5 wfefaifady & so@ W@ &

“The present procedure of regulating
construction of buildings, eotc.,
through municipal bye-laws s
cumbersome and 1s often ineffective,
It 18 proposed to take power to
prohibit completely the construction
of buildings, erection of structures
and planting of teees in the vicinity
of aerodromes, ,,.”

That 1s all right, But what about those
which are already constructed ?

St ATE 4R § 99 Y A9 g
s 1§ wgan § wW & gfAar @
TEEET WY TG | TE qE QO
1gs w4 fafealt @ v araw wi
@ war qr? WA A oraraRdy
feg ax a7 AR wgww @@
srafes amxfeara & & 1 ag wgrawn
W@ g & 37 & wgr fe oy
fafegr gk & 99 A7 ¥ FreAv

CHAITRA 8, 1894 (S4KA)
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wfefeel groe #1 qam fr fradt
1€ aw fafeenr @ av fed
3wy € ? @ifs gew W
' gl aF fe qee wr en T
! w frder & o mew
I AT A A frdw @ e
e w#1c & oy wow oo @ &
5 Afvfew T N & g g fadw
FC@E

N w wgw wid (o) -
awRdr S, oY dwew faw wre
woifeg ff & wofere ferr & gaer
R AU FT § AR 7 @ wr
e @ argemer § TR QRS o) feafy
™ &t T IwE R W &
AT § AT S %W Nw w7
e g mfgw an awd gmre
%Mmﬁﬁﬁmmtlmz
g R A M ar qwd v O
T {1 T § wowwr W g
AT seer @, afefrge &), saRr
fafeswr aredt &1, agi o< ardr gfrad
g, o7 W F Wit aewr &), gaw
AT A wausiEr W s -
¥ T §Wt S w6y BHC W
Rad § A daE R g W gy R
q e ord € grdd W o § S
TR AT TS g A om
oferar &Y  agt o W ot et
I8 I 1 wiga gax s Sw
R mfgxt T = wrt § 1 w9 gw
Tl A7 aA g g v oer g
TEW R WA N aww v® §
W g v § B oY grew W
T & g fem e o ag 0w e
w ¢ A & ad wwm f 6
W ar ff gw won &
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[sfr TraEErT i)

aTR Aq F ww vk F wB

gmgmg%ﬁmfmﬁﬁ‘ﬁmﬁ
firar sa@ wTow gwar ¢ fo W
¥ %o G grdy 1 gfawd g
Fafeemrsr %Y gfaad § fa a2 gH 9181
%@ T g awar | dfen vk o
SgF Tar WO gEar § fEqaga-
9%¢ sarar wav 9y, fafeew g g
W @Y FER dweT @1 AT 99
™ EfET &, ag W awd T
ars wd | o e v fafedn qard
g, FAFET gTw, IR IF a7,
T aTa, ghadei & amr aIEe
7 o AYay 9T Sw AT q¥  gan
A daisim sw S § @ AW

g R
iz 7 @R, agr mfafmfaz"r&
mzwfmmwfqutmﬁim

@rer 89T 459 §, 2§ d0w A &,
q FTOT § W1 A ama §, agl
e 9% wawA gar § ag WY T
feeianw ara § 1 7g vafoy § fv agi
qT T A ¥ &1 e ag
AR 6 AT qEAT A TEA, WA
fafaedt & qra orq Jrdd @Y 9g w0
Gar 7€ &, ot & g AET @
30 oraw T & sg 9 yu-fewl
ORI CE TS IO ot fE R
T FETH TR QU Y glaaed
grit fgq 1 e Zhoee & wRifeaw
&, 9T W QR o %@ ¢, S
gay afgar afar ¥\ ? wa@ afpar
afaar g €R oY ag ¥ v 1 wre
- e ard, wredt dar st 7Y ot ol

w3 W | wiw § a9 fed, wEHT
HIAHTATAY BT ATEY ZTgA WY adfefa-

© ot W el <l g dwd g
fir #7 AT 17 § PR ag arfere A

afaw dar #ar !m“tn qamzam'.
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o8 & oY 1€ ar o qgE A A
wr W fe = gusfer §, wwy
areft § AT FIve wTEaE @ B T
&t Ia¢ fau wwa orordiae a9
oW S v@ & gl mem@a

wmar & =

mﬁwﬁizﬁm&i&wz‘n
# dq sre Feifafafody adY, wf
AEHTRE T | AT AT Y I wQ
A gat T Aod R & fawerd
& awamd § fr g9 I &1 W@
yuwa € fo oY o qrge & aer @
Taw qry farewd g€ &, e wa
L N T TR s FA A
WY aF &9 a6 Feww T, v T
agl, deae 7g | @ian § qaman g s
F§ aeqd F1 ATYFT A% FLAT T
wewl, ufEas, T wEEry, W
SAGIY, AHA, TN A F37 & &7
W R FT W Y A WSS {IF,
¥¥8T WAL @ wifge g & faaw
gfag Y wfgw 1 T &er o1 @
g Sod fegemr oigw www 0
A =g g s o faae & faeaisrer
gar wfge | wy we fag s
= @ ¢ Sfev fam ffaedt &
o g, warer @ oare dav ATvey
fraat afen | A TRTAw -
far ® wwoet §oamw g &
diw Wl g1 we § 9 F o
mgﬁm dQ mar g, s &
areeY, 9 W2 H wiw zo W H
mum afd wrl  weror
weE FOf WS F s
Wimﬂﬂummm
e grew B fopr vd@w® 1080
aw ot e gy Y & ot @ quaty
wawdva T dar 1 arowY 49 iff
mﬂafwﬁﬂa’tmﬁfwﬁi“
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arg 78 ®T @il | gafvg v W
s srafey il wrfge | f ow A
qB WL &5 AT WIEAT § 1 AT

fie x@ET CHrEC G wH AF A R
e AF frgr ST STq @WA w@T
151 TR (wrerer) | st faewt
7 et gfaany 41 §, S TwTS FHEAT
#r gvaf & Y qreaidt Wy & &%
MNT AR FATER |

DR. KARAN SINGH: I am gratofut to
tho hon Members for the valuable contri-
bations they have made.

Shri Dinesh Joarder who 1s not here at
the moment mentioned the guestion of
smuggled goods at the international ar-
ports  Our provision really refers to the
unclatmed articles that are left by the transit
passongers. The question of goods that
arc brought in or smuggled in or that are
impounded by the Customs 18 really dealit
with under the Customs Act which 18 ad-
mmusteied by the Finance Mumstry, 1
entirely agree with the hon. Member when
he samd that if there are malpractices or
any weaknesses in the functionng of the
Customs Act, 1t should be looked tnto.
As far ay we arc concerned, we are anxious
that the facihitics should be improved and
quickened as Shr1 Pandey said. But this
provision which wo have made with regard
to unclatmed goods does not really deal
with the customs matter. It deals with
the things that are left mtransiton tho
planes by passongors tiavelhng

15.57 Hrs.

[sHRI K. N TIWARY in the Chair]

mmm&%wﬁsm qHq
qr waR wifgy | 4€ HOr gUR §,
T FaT arfgy | R ax ¢ e www
qe v W A | TR WL W
ww @ anfwd s § w

CHAITRA 8, 1894 (S4KA)
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gent &1 2 faw fear | aemdy
ar & oy wx wwar g, @ A0 N A
tidgemiageg wefrd
AT qF Y AR IYN, @S awma
FEAHT AAT § | @ifag fFew A
ag T %3 fw & AfET W qemd
@ Ot AT dw gl A &
A PO .

ot woy 9. A7 @7 Aot amaEl
¥ Bar fo agoom off & qonlt @
ge !

Fo wot fag: & 99T, 1A Wy @
g1 wefeg fd o g oF qreoge
AT wE fwar @ fex gony &Y, et
g, ¥ fawpa gR

sft ®wo ®Yo wANT (¥TAYY) :
Y ST &Y qreret Y ar 7 &, SfFF
T WM S ST Nrgae SR
WEAT §, ITHT qATH FE AT AT,
wdt oY wr qrATT oY ag & Svar §)

¥ wof fag . arede ARG A Y
aurelt @l gL ... (swwww) |
g gAY e F aew @l g
wren § fr gag sew greeteT T
w4

TR wqgr aw W @,
g & gufe g sofeg 1 3w
%y faw w1 9ud g NE ddg af
§ ofus a7 wifig, e
/T ®w @ Wi

st wereTe O e TaTer srfuw
*7 af), w9 w1 &)

w0 wof ferg : o fareora fag oft #
uw FeBT T I3t e drw Pewniee
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[®To #ui fag]
Ry car | ssmwag g fw
N geruaw fafaw ofadaw am-
argderw &, IEA 2wt ¢fw Aq-A9
v w1 ¥ w9a € A qud @@ A
S § I faae § el ge 20
feonficr S g1 Sfea afg s
weeq 9F A ¢aq eyee faar i—
“In specifying the radwus under
clause (1) or clause (2) of sub-sec-
tion (1) and 1n specifying the
height of any buildings, structure
or tree under the said clause, the
Central Government shail have
regard to:

(a) the nature of the aircraft opera-
ted orintended to be operated
from the aerodrome;

(b) the international standards
made and the r1ecommended
practices governing the air-
craft.

gk ¥ § wwe ¥ W g gl
TR gard Jgd I | Twq @
g fs ga % fog gv afi wfaww
G | UF ST g A%ar § g A
o dlo 3 T TA Jawar &1 =W
A Afgd =WITqT I FT AW
4 2 afew oF oy & wwar §
wgt Sy e A g agy afuw
W wifgr + gArf Y A aw
ard gu afz g fq #§ o 9
ugfaaraaw g1, g ag fafeww §
a1 g &, AT WTAN fir FEWY gW Agl
A @ gwa & 1 aay g faar ad
f& gt &1 o 9 W< faar g
a1 qgr £% T @ avar §) T I
o g gw WA fow gw & gard
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16.00 Hrs,

Shri Lakshmanan blamed us for being
somewhat slow in bringing forward this
legislation. Somebody elso from the Jan
Sangh raised the same point. As I said,
the Bili was last amended in 1960 and
during the last 12 years there has been a
lot of new development 1n aviation, and if
they turn their minds back to 1960 they
would find that the planes now operating
had not come then. Therefore, it 1s only
when new technological developments take
place that we are forced to kecp pace with
them.

ft &7 gary fag ot & ogx gfenr
# WA FY 2| F ITET @A W@
g1 faal ¥ faog & €W w1 X
argr 2 fe SR oY ¢ SEE FUY
sfaary €7 Trfeg sw o7 gk gEw-
WY ¥ & Az IN 9 Sfaww g
o ATy AT § vk sfuw v 4
sraEwar TE ¢ |

o wo g . I s v ot
avit wfr g€ fafesr &, wvr war
g & ft wm & e @i s
F TaUE X wif @t e
fafeenr § st af sggeqr ® wrow
ag srawaE § Avar § fr Faw gevr
AT q¥ A IaHT gH qErAr €Y a¥
efew s araers Aff § ot &R
=€ oot A & e gw Wl

SHRI R.Y. BADE : So long as compensa-
tion is not given he should not be ejected.
There should beé a stay order,

wo woi fag: weddwa T 4%
ararfor v § 1 awigat o g
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vt 3
afi w3 wwar 1 M sgEear s
q §, 3% garfew §f w7 | Qoft Ay
T @ fe gr WA # amee g
T #3 | gaw v § w46

o v ® &) 9w W oagw W
qF AT & AR qar A W A
ag wgt T § A1 T S wT
IuF gaa gafy a7 § o< guwy Aur
Tmar 1 F g wY qar § & feeor
R aad 7 g faew Ag sdw
efymed T W @ § ifs gy
T A O g ) FuES ¥ AT O
Tga geX wadiw  fafeer g
a1 @t ¥ faeht, ok, W
gaR o g fafeerr oY, oY s
# 3%y § I AT @ odf, A g
1o gwfa #1 &) faeet A ok &
W g gRL A g §f gl A
waq qAEG A AR A g o &
7 TR A AT FWIC A A AR
#fraew &, 378 frelY wA F gwid fo-
weq 7 T &, IAF %S & €

oY framry fog : o Y e A
g gar§ gy & 3 frw gree gL
&? xaw aiF Srgr ar qar € arfw
wNE € Wy grwE ¥ %W fee-
Wzx o feady & @ at oo
M g forlt @@ g ? W AW
fearier w1 g aed § 7

¥1o wof forg : a7 Ewitww wAETY

CHAITRA 8, 1894 (S4K4)
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@ A o A ¥ S wEa A
A e Feenier T & a7 @ &%
g & &1 s Sz oaga wEr el

WA W g g far & AR
aga | @ ] AT qroW T F]4AT

2 T Ny w7 Ao @A gy IR
iy freniex T &

MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Aircraft Act, 1934 be taken into
consideration”.

The motion was adopted.

MR. CHAIRMAN: The question is :

“That clauses 2 to 11 stand part of the
Bill”,

The motion was adopted.
Clauses 2 to 12 were added to the Bill.

Clause 1~ (Short Title)

Amendment made:
Page 1, line 3, for ‘1971 ° substitute *1972°
() (Dr. Karan Singh)

MR. CHAIRMAN: The question is :

“That clause 1, as amended, stand
part of the Bill™,

The motion was adopted.

Clause 1, as amended was, added to the Bill.
Enacting Formnla
Dr. KARAN SINGH : I beg to move:

Page 1 lino 1, for ‘Twenty-sccond’
substitute ‘Twenty-third’. (1)

This is a verbal amendment. When the
Bill was presented here, it was the 22nd
yoar of the Republic, and it was 1971, but
now we are in 1972, which is the 23rd year
of the Republic, and this amendment sccks
to make this verbal change,
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MR. CHAIRMAN - The question is:

Page, 1, Iino 1, for ‘Twenty-second’

substitute ‘Twenty-third’, 1)
The motion was adopted.

MR. CHAIRMAN : The question 1s :

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted
The Enacting Formula, as amended, was
added to the Bull,
The Trle was added ta the Bill,

DR. KARAN SINGH ‘1 beg to move*
“That the Bill, as amended, be passed”
MR. CHAIRMAN
“That the Bill, as amended, be passed”

st meweR T (NET) oAb
WEXEH, JgF AT AT AT 4T qAATAY
&7 %7 graey &, ¥Wo % fAg A IA 9T
o faare e fnd €, efer d 9 @
gEna A g1 § 97 @ e swg e
fx ag v fawg 9z gafaare %)

FEwAT § B aamlt =1 sifaam
zn oo frar v § fr g el
w1 rEdAfen 7 N § wwwar g s
T AR R €W g7 I w7 OF
xfrwe atr uefafrdfexr oW @
gy &, afFT @ wwd W Defesa
o @ @A wrfgw AT weEw
g favare & 5 s f fergramar
] aifeamie w1 *1§ dwme, av 0
fafreer, a1 & 7z NE gridfew
G ? & guwar § f5 Qar ww
ag’rglfavgwmﬁ@@trﬂm
fagrera & W T GEr WY
awd Fh—Ffam # Twwadr sy
WTAT AT SwET wrar § AT W 9w
dqda wwfs § afrs off fene § 4

: Motion moved:
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¥ %1 E%-TNT AT ST aWTH AR
a3 afy §, W e faarearo @
FETC WY TF Foreawyn § 1
feafr ¥ § «ft wvwwar s fergem
% fedt WY wudfas zw w1 W
dag-guey et o a@e @ gridfen
w1 &9 sO1 ¥ fed Rw fafeew
wg ¢ f& s $Yf dngm agAr
yreefedt w18 fomr 2, @Y s
aeTet wat oy e wnfew

afit g7 § ¥ ag faaw s
&mmtnﬁmfﬁmmﬁ
FETS ¥ qraT ALY FY 7 | 2 WY ®Y
a7 # AT AT T@T o4r, g
TaET mwgmtwamﬁmm
¥Y wHT FAT g7 § o q@ qw e
PA ATATAATE  ATEH gE | WA
AT AR @S & fow, Sy cgagar
aam ® R E, sgawaga &
yrafaaa®s & 1| vl wERa =
39 29 7 &, faws dxei-gar) =i
d vadgar gam & wm fAare 9w
aut § Jwam § gardly 81 qv
ara-urd gt, fadi, g3 T e
g0 | e WEET A AT AT HER
sarar A §

T AR o wifgar M a=
I 3w & & faw @ we
0 wgafa 7 Wt @, 3fwx J<
ATy Tro wifgar A, A TF WET
T W ) OFT UWE v ) XY
faq & wgan § & oo wf fog xw
fagz qt gafaare &%) dor fe 97
g7 &, AT Qo o AT THoqH o Qo
aqaT  amgafzr g fawr &
o oY aurdt aff @ wifieg)

ugt W ey wr ware §,
srgardl F Gt ww¥ wdw sl 9%
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frrlt & e fafreed & wT oo
eaafan $ fag e dara gs, av fafa-
wd AR ww f5d ) X ffaw
[N &1 ] oRwA v AvATE R
&1 3% ® faaw «ff aTAT Infge
%w ferg & s wrgan § v agwrwen
ffera 0% ¥ F[|Wr AR AR
AT qqATA% faan  qrfeume
Regdi a¢ An) ag g wrfeg i wwe
wof fog argw awarg €1 Ay T
WIHT T AW G arEy F A g
& T 2 wFar § 1 AR W& g
gft | 1 SeTedRl § a8
grar ¥ FaT & A AT wF, @
fre feqr AT 1 HUT ] qWHG T
& g gy g frg g e At
a3y wfeg fe gw samg w3

gz qwrEfE aw 29 W
Q- fafreet 4 awd @w g,
afeT gy gandr wd@ gk ¥
gTge avarx g fr ag Wt W,
o2y aamdt ¥ & Sfex ?
gagar § f ag fraw gag-wewit a2
vy, Y grar wifge | @ AT 3
frewr wr wefafaifer aff &1 =g
ArAET SfeRT F 1 AAN A R
TR & qET R W W g
§1 ag feafs o aff Ot wlgm
F awg § & TWo a1gF W N
qafwars 3 stC ¥ faaw w1 ww
% €

st qeo o Wil (¥THYY)
yamfy wdew, W @ & At
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SHRI C. M. STEPHEN (Muvattupuzha):
I felt like speaking on this Bill when I
heard a forceful plea baing made by certain
friends that as a category Parliament
Members, as a class, should be above check-
ing; in other words they should not be sub-
ject  to checking for security purposes. 1
want to raise my voice against this conten-
tion, as that will be fundamentally wrong.
Checking is taking place, not on the basis
that every Indian is a hijaking person. Equa~
lity of troatment before law is the fundamen-
tal law of this country and if any Indian is
liable to be checked, every Indian must be
80. There .is no insinuation that every
Indian is a criminal. 1t is only in order to
avoid danger that this precaution is taken.
If a Member of Parliament is to bo above
such a liability, thers aro many other cate-
gories of citizens who are certainly above any
suspicion. We have got professors,
doctors and scientists. One may say that
they must not be searched. Thero are
Government  officers,  political leaders,
trade union lcaders etc. One may say
that they must not be searched. If you
are going to categorise people like that
saying that they must not be checked, you
are hitting against the fundamentals or basis
on which our society and Constitution ate
functioning. It will be an insult to Members
of Parliament if they are trcated as persons
not liable to be checked. According to m»,
Members of Parliament should be the first
persons to offer themselves to be checked,
and thoroughly checked, so that there may be
no heart-burning among the others who are
Md.
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This Bill takes certain precautions for
the convenience of the passengers, and
particulasly of the foreign passongers. Birds
have to be kept away from the airport.
The acronautical scrvice and industry in
our country have advanced so much, but
there are certain aroas in this country which
can only look with envy because in their
places acronautics has not developed to
that extent. We have very often raised the
cases of many places, the case of certain
airports in my State like Cochin and Trivan-
drum. Trivandrum is the capital of a great
stato with two crotes of people, literate,
advanced, cultured, industrially coming up,
with Kovalam tourist resort nearby, but you
find that in place of an airport, if I may
say so we have a hut where more than 50
people cannot stand, let alono sit. Sucha
miserable place in the capital of a State. As
1fly from there and come (o Hyderabad,
I find a huge palacc being opened. My
congratulations to my friends of Andhra
Pradesh and to Dr. Karan Singh who went
down to open that great airport. But
therc was a magnificent airport there, and
in the place of that, a new airport is coming
up. But in Trivandrum, the capital of a
State, it is so small that it cannot be called

an airport.

Cochin is the hub of industrial activity
of Kerala, where the ship-building yard 1s
coming up. It is the industrial capital of
Kerala so to say. Tourists are pouring
in, industrialists are coming and going,
but they do not have any facility. They
will have to fly all tho wayto Trivandrum
and then go back to Cochin. Cochin is
very much advanced, but the people of
Cochin have not seen a Boeing because it
cannot land there. The extra solicitude
evinced by the Bill for the convenience of the
passengers must be applied equitably and
on an equal basis to everybody. When I
come from Cochin to Delhi, T take my plane
at 10 O’Clock in the morning and I land in
Delhi at 10.30 in the night. What is the
justification? Why should T travel by plane?
When the fiying timeis onyly 2} to°3} hours,
what is the justification in asking me to
spend twelve hoursto reach the capital of the
country?

If a foreigner loses his luggage and has to
the polico station, he will jose two hours®
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You want to avoid it. If that is the soli-
citude for a particular traveller, should you
not show this much of solicitude to those who
are coming from Cochin to Delhi?

That solicitude is not given. If removal
of carcasses and birds and chopping of
trees is what is needed, we can give the
assurance that that will be available more 1n
our State than anywhere else. Thercfore,
I would repeat what has been already re-
peatedly stressed on the floor of ths House
and 1n representations submitted by res-
ponsible citizens that Kerala be given an
airport m the heart of the State,
so that people who want to go
down to the Kashmur of the southern
up of India may have the facility
to go and come back in comfort. Letnot
the tourist traffic be stified.  Let not
persons trying to reach Kerala take the vow
that they will never go there agamn because
they can never go and come back tn comfort.
The consideration and solicitude which the
munister demonstratod while moving the Bill
on behalf of the travelling public, whether
forcigh or domestic, may hindly be extended
to this poor State also. With the same
spirit with which I said that there should be
noexemption to Members of Pai hameat with
respect to subjecting them 1o inconvenwence,
with that same spirit [ say, there should be
exemption to Kerala with respect to subject-
ing them to thesc hardships and difficul-
JPS' With these words, I support the Bill.

SHRIMATI SHEILA KAUL (Lucknow):
I am very happy to learn that the hon.
Minister has plans to improve the Bombay
airport, because i1t needs a lot of brushing
up. Last year, in September I bappened to
arrive at the international airport at Bombay
from London. The time was about 4 O clock
in the morning and with me there were a
few foreign ladies also. We all went into
the airconditioned international lounge.
But. when we moved into the toilet,
1 am sorry to say that there was a
big woman lying on the floor and we had to
jump over herto got near the taps. She
was on duty, butshe was sleeping there ana
we did not disturb her. It does not matter
whit happens to us, Indians but with people
from abroad, we have to be a littie careful.
These 1adies washed their hands and they
wanted to dry them up. In other interna-
tional airports, there are dryers, You just
switch it on and your hands are dried.
Byt in Bombay airport there was no dryer;

CHAITRA 8, 1894 (SAKA)

Aircraft (Amdt.) Bill 230

there was not even a towel and it was very
dlmt}!.l". 1told the ladies, “Please take your
hankies out and dry up your hands; I am
sorry”. These are lttle things which do
matter in international aspects of living,
The lounge should be a little more cooler;
it should be better air-conditioned. It should
have some carpet or durry on the floor.
It was just bare when T saw it. So, if we
could do something about the international
lounge, that would be quite helpful.

ot ore wr Fag (5€) : awmfy
REIET, HdT AT ¥ WY fadgw 99
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Then, my hon. fuend, Shn Stephen,
apart from his remark about soarching,
mentioned about the service to Keiala.
Trnvandrum 18 a capital of one of our great
States and we have, therefore, extended
Boeing service to Trivandrum although,
strictly speaking, the traffic potential perhaps
does not justify it, But for this very
purposc that 1t is @ capital city we have
extended 1t to Patna, Lucknow and s0 on,
we have extended to Trivandrom.

DR. HENRY AUSTIN (Ernakulam):
It has been represented to you already that
by extending Boaing service to Trivandrum,
you are not guing to get enough passengers
and that it will be commercially not a
profttable cancern. If onthe other hand,
the plane had touched Cochinand then
Trivandrum, then it would have been found
commercial proposstion.

DR. KARAN SINGH : 1 may explain
that. I may clarify a point which was raisod
by many hon, Members. Tt is not our inten-
tion o concentrate only on international
awrports. In fact, four international
atrports as 2 result of the Bill passed in this
House during the last scasion are from
the 1st of April going over to the Inters
national Airport authorities. We have 90 amxt
odd airparts in our country and we operate
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services to 70 of them. We are trying to
draw a list of priorities, I am trying to give
first priority to State capitals because, after
all, in a federal structure, State capitals have
importance of their own. A mention was
made of a very nice building in Hyderabaa.
I am giving first priority to State capitals of
the country.

1 am giving second priority Lo places which
are frequented by fourists. For example,
Agra is not a State capital; Khajuraho is
pot a State capital. A lot of tourists go
there. This is very important.

The priotity No. 3 is given to other places
which have a lot of commercial impor-
tance and 80 on.

I can assure the House that with the
Iimited resources at our command, we will
pay attention to other places also. It is
not as if they will be neglected.

Cochin 1s a veory special case. Cochin
isnot a State capital. But evidently it is
the main hub as far as traffic in Kerala is
concerned, Unfortunately, the prosent
airport in Cochin is situated in such a man-
ner that there are moving docks and rail-
way lines and all that. I have sent three
different teams there. T am told it is simply
not possible to extend the present airport.
1 would have very much liked to do it.
The Indian Airlines is very keen
to run Boeing service therc because they
will make a lot of money. But it is
simply not possible to extend the airport
there to makeit Bt for Boeing service. What
is the alternative ? The only alternative is
to develop an entirely new airport in
Cochin. That is a thing which costs a lot
of monoy. 1 have already taken up one
major now airport at Calicutat a cost of
Rs. 1} crores, My total budget for tourism,
for developing sirports, in this Plan, was
about Rs. 2 crores originally which was
increasod to Rs. 5-6crores.  Now, asum of
Rs. 14 crores is already to go foran airport
at Calicut. Therefore, T am afraid we will
haveto wait a little before we can take upa
asw fult-Aedged airport at Cochin.

DR. HENRY AUSTIN : 1t is reported
that the Kerala Government has taken a
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decision that they will acquire all the neces-
sary land for the airport and give it to you.
That is for an afternative site at Edakats
tuvayal. One of your surveys has alrcady
proved the suitability of the place. It is
now scen thatthis place is an ideal place for
military airport also. In the light of this,
would you, therefore, avail yourself of this
facility offered by the Kerala Government to
develop a new airport at Edakattuvayal
which could serve both military and civil
purposcs 7 Would you consider that ?

DR. KARAN SINGH : If the Kerala
Government would be good enough to
acqurre land and give it to us, it will
certainly help. I do not want to give any
assurance that we will complete it within a
certain time., But certainly the Kerala
Government would be very well advised to
acquire land and give it to us so that it will
be possible for us then to plan it on a more
firm basis. I hope, this offer really takes
concrete shape,

Shrimati Sheila Kaul mentioned rather
an unhappy experience that she had in
Bombay airport. I am sorry about that,
In fact, toilets are one of our weak spots
throughout the country. Wherever I go,
the first thing that I inspect is a toilet,
Everythingelse is kept clean but toilcts are,
unfortunately, kept dirty. I have tried my
best to get special staff sanctioned so that
the toilets are kept clean, Iam really very
mortified to  loarn that there is a charge
on using toilets in the international sirport,
1 wish the hon. Member had brought it to
my notice earlier and I would have taken
immeaiate action. But 1 can assure her
that we are fully aware of this problem.
(Interruption)

About the question of payment in some
places, I was in Bombay recently; my
colleaguc, Dr. Sarojini Mahishi, and J were
inspecting the Bombay Airport and some-
body brought up this point: when a foreign
tourist comes, where is he going to bring
25 Paise from to pay ? We have passed
orders on the spot that, at least before they
are clearod by the Customs, they should not
be asked to pay when thoy arrive, It is
absurd to expect a foreigner to bring a
25 Paise coin with him from somewhere
because he wants to gointo the toilet. That
is something we are looking into,
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[ Dr. Karan Singh ]

Shri Virbhadra Singh mentioned one or
two points, As I said, I am, 1 fact, sorry
that Kulu has not been taken up so far.
The land has been acquired. There was
some dispute. If I remember correct, with
regard to the land—its acquisition, 1ts
location and so on. Some probiom is there. |
am myself hoping to vitsit Kulu this summer
and I will look into the matter mysclf ana
see what can be done.

I W fF 9 wWEd | ne
& s qgrg A Iwfa gt walgg 1 e
o 8, orewer Wiy, § w4 9T
*T g AT g, Foramr gy {6 g T
¥ IEY ST AW IEIE ¥ S
gafog &Y 9% a1 & 41 & I gt
qETE § HFLATY T I &A1
MR. CHAIRMAN : The question 1s:
“TIhat the Bill, as amended, be passed.”
The motion wus adopted.

O

16.52 hrs.

MARINE PRODUCTS EXPORT
DEVELOPMENT AUTHORITY BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : 1 beg to move® :

“That the Bill to provide for the
establishment of an Authority for the
development of the marinc products
wndustry under the control of the
Union and for matters connected
therewith, be taken into consieration.”

The marine products industry 3s one of
the few industrics which have maintatned
a steady but heartening rate of growthin
export earnings over the last few years,
From a meagre export of Rs. 4 crores durtng
1961-62, it rose to Rs, 17 37 crores during
1966-67, the year of devaluation, and it
was of the order of Rs. 35 crores in 1970-71,
This year we arc hopeful of attaining, and
even going beyond, the target, and it is esti.
mated that this year our exports will be to
the tune of Rs. 39 crores,

Even though India has come up from a
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low position in the world shrimp market to
occupy the second place 1n the list of export-
ing nations recently, yet it has touched only
a fringe of the vast potentialities availablo
for the industry. Shrimp, at present,
constitutes the principal item of export,
1.e., about 85 per cent, from India in
frozen, canned and dried forms followed
distantly by frozen lobstertails. Besides
effectmg an increase in the volume and
value of exports of shrimps and lobsters,
there 1s a considerable scope for exportling
other varietics of fish and fish products
like tuna, sardines, pomfret, Bombay
duck, bream, carabs and eels, otc.

Seafoods have assumed great importance
as an export-oriented industty on account of
the increasing overseas demand. Accord-
ing to a survey conducted by the Indian
Institute of Foreign Trade n 1969-70, it
was csimated that our exports of marine
products could bo increased to about Rs. 61
crores by 1973-74 and to about Rs. 118
crores by 1978-79. For this, cerlain posi-
tive steps ate to be taken. The achievement
of this level of export perfurmance would
necessitate the development of this industry
on a sound footing at a much faster rate than
hitherto realised. It 1y also essentsal
to strengthen the supply base by mobilsing
and intensifying efforts m the area of deep
sea and off-shore fishing and effecting
improvements in the processing methods and
marketing mechamsm.

The marine products industry is at pre-
sent not subject to any discipline or rogu-
lation. This has resulted in an unecven
and unhealthy development of fish proces-
sing sectors thus affecting adversely its
economic operation and better realisation
of the unit value of export products. Such
an unregulated growth has aiso led to pro-'
blems connected with inadequate facilitics
on shore relating to fresh water, power
and timely internal transport and shipping
arrangements,

The Estimstes Committee of the Lok
Sablra 1n its Forty-third Report on Fisherics
Development (April 1968) has referred to
tho adverse effects of theé indiscriminate
growth of the industry on the trade as well
as in the forcign markets and to the fact
that underthesc circumstances this industry

* Moved with the recommendation of the President,
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cannot have any higher standards nor any
stability and this situation wiil tell upon
foreign markets. The Committee also
felt, neoessary that a very good check has to
be exercised on the indiscriminate growth
of exporters by even fixing certain mini-
mum standards for technical corapetency,
financial backing and hygienic and sanitary
standards,

The problems faced by the marine pro-
ducts industry in the country call for a
strategy for rcgulating, organising and
developing marine products on economic
lines by 2 central agency vested with adequate
authority and necessary organisation directly
involved 1n the co-ordinated development
of the industry in relation to raw material
supply, processing, storage, transport and
export markeling.

The detailed study undeitaken by the
lndian Institute of Foreign Trade has indi-
cated the nccessity for sctting up of such
a contral agency. After careful consi-
deration, the Government of India has
come to the conclusion that a statutory
authority to be known as The Marine
Products Export Development Authority
should be set up under the control of the
Union.

The Authority is proposed to be consti-
tuted, among others, with representatives
of the Governments of States having sea
coast, interests of owners of fishing vessels,
processing plants, storage premises, interests
of doalers, and persons employed in the
marine products industry and also interests
of research institutions engaged in connec~
tion with the marine productsindustry.
The functions of the Marine Products Export
Promotion Council will be taken over by
this Authority.

The Authority will be responsible for
laying down specifications and standards
for items of equipment for hanaling, refri-
geration and processing, to ensure quality
of the products, to assess the standards of
quality of the processing equipment and
recommend measures for improvement,
to proscribe and enforce lay out of the pro-
cessing plants and equipment, to prescribe
and enforcs norms and standards for in-
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plant inspection from the time the product
is landed, till export, to encourage intro-
duction of mechadisation for diversification
of various processes and to undertake
product diversification of the industry.

Power has also been taken by the Cen-
tral Government to prohibit and control
the imports and exports of manne products.

It is proposed to vest the authority with
adequate powers to undertake suitable
measures for the development of the marine
products industry, such as, promoting
exports, undertaking market promotion,
market intclligence and other activities,
with a view to increase the exports of marine
products and for organization, co-ordi-
nation, rcguilation and growth of marine
productscxport industry with special emphasis
on the quality of the raw materials, includ-
ing those from coastal, off shore and deep
sca fishing, processing and packaging,
storage and transport, shipment, inspection,
marketing and attendant investigations,
It is proposed to fevy a ccss at a rato not
exceeding 3 per cent ad  valorem on all
marine products exported, but it is proposed
to levy only one percent intho beginning,
The Bill gwves power tothe Central Govern-
ment to make rules to carry out the purposecs
of the Bill.

17 Hrs.

The Authority will work in closc asso-
ciation with the State Governments and
appoint agents to discharge on its behalf and
of its functions, wherever possible and when-
over feasible and operate some of its func-
tions through such governmental ageacies
of the Central or the States concerned, as
the Authority foeels.

The marine products indutry has been
identified in the Export Policy Resolution
as one of the few industries having immense
export potential, if proper incentive and care
is givon to the industry. This industry is
at present not subject to any discipline and
regulation. Absence of regulated and
organised growth of matine products indus-
try has resuited in uneven and unheslthy
development of the fish processing sector
adversely aftecting its economic operations
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and better realistation of the unit value of
export products. It is, therefore, proposod
to enact alegislation for theestablishment of
Marine Products Export Development
Authority as a corporate body.

1, therefore recommend the Marine
Products Export Developmeat Authority
Bill for consideration of the house.

MR. CHAIRMAN : Motion moved :

“That the Bill to provide for esta-
blishment of an authority for the
development of the marine pro-
ducts under the Control of the
union and for matters connected
therewith, be taken into considera-
tion.”

There is amendment No. 1 by Shri
Shivnath Singh.

SHRI SHIVNATH SINGH (Jhunjhunu):
I beg to move:

“That the Bill to provide for the esta-
blishment of an Authonity for the
dovelopment of the marine products industry
under the control of the Union and for
matters connectedt therewith, be referred to
a Sclect Committee consisting of all mem-
bers, namely : (11) Shri Chhuttenlal,
Shri Hiralal Doda, Shri Indrajit Gupta,
Shri Nathuram  Mirdha, Shri Lalit
Narayan Mishra, Shri Amrit Nabata,
Shri Birender Singh Rao, Dr. H. P.
Sharma, Shr: Ram Deo Singh, Shri Atal
Bihari Vajpayee, and Shri Ram Chandra
Vikal with instructions to report by the last
day of the first week of the next session.” (1)

MR. CHAIRMAN :The amendment is
also before the House. Shri Madhuryya
Haldar,

sSHRI MADHURYYA HALDAR

(Mathurapur) : Mr. Chairman, Sir, the
hon. Minister has introduced the Bill to
regulate the export of marine products and to
carn forcign exchange theroby. This is &
welcome stop as tho forsign exchange
carnod through this source can be profit-
ably utilised for various purposes in the
country.
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We find that this Bill is export oriented
and adequate attention has not been paid
to our starving internal market. During
the past few years the price of fish has
soared high stooply inside the country and
particularly in West Bengal from where 1
come. Even though some fisheries have
been set up to grow more fish, yet the
prices have not come down. The fish pro-
duced in our rivers, canals, ponds etc., are
wholly inadequate to meet the internal
demand. Sit, to quote an example, in the
North Avenue, South Avenue, Vithalbhai
Patel Houso etc., where we stay while in
Delhi, thore is no supply of fish. Therefore,
I will say that the internal market should
not be neglected when we cndeavour to
augment our exports.

Sir, in Bengal during the regime of late
Dr. B.C. Roy, an attempt was made to
augment the fish production and some fish-
ing trawlers etc. were imported from Japan
for the purpose. But we have a sad experis
ence that all these were handed over to a
particular favourite of Dr. Roy who collcc-
ted fish at a very cheap rate of Re. 1.00
a sear and supplied that stuff to the market
at an exorbitant rate of Rs. 4 to Rs. 5 a
scar thereby pocketing a huge personal
profit. The smaller fishermen were
not actually benefited. I will sound a
note of caution to the Government that
they should ensure that the large num-
per of small fishermen in Sunderbans etc.,
are not aeprived of their legitimate profits
ty the large fish magnets who act through
their agents. The ‘catch’ of theso smaller
fishermen are mormally purchased by the
agents of these fish magnets at a very low
prico and later on sold by thom in the big
market at a very high price. In this way
they earn huge profits at the cost of the small
fishermen. This sort of exploitation shoukl
be checked,

1 also find, Sir, that the Bill envisages an
administrative body which comprise of
large number of officials. My apprehen-
sion is that like all other Govermment
organisations, the mombers of this agency
also will bewasting much of their time and
Government money on tours, meetings ete.
and no worthwhile purposo will be served
by appointing such & top-heavy buresu-
cratic sstup. Thisshould be guarded against

*The original speech was delivered io Beagall,
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and Government money should be
fruitfully utilised. What is really needed
is that tho Government should devote itself
sincerely to raise the production of fish,
both for internal and export neads and see
that the exploitation of the small fishermen
who actually toil and sweat to raise the
produco is checked. With these words
Sir, 1 conclude my speech.

SHRIC. M. STEPHEN (Muvattupuzha):
I rise to support this motion. This Biil
18 a very well-intentioned Bill, seeking to
moot an urgent need with respect to the
development of the fisheries industry in our
country.

1 was histening with rapt attention to the
iatroductory remarks mado by the hon.
Minister. Ho was hoard to say that as a
result of the passage of this Bill and with
such powors as are sought to be vested in
the Authority, the lacunae in the picture of
the development efforts for fishing will be
filled. Although I am supporting the
niotion for consideration, still [ have many
doubtswhenlgo throughthe Bill.

Although professedly this Bill is for the
purpose of introducing control and giving
powers for developmoent aod the concern-
od clauses really invest power on the autho-
rity, I shall presently show that unless clause
9 is properly amended, the powers will not
be adequately vested in the Authority,

As far as tho problem of ﬁsﬁiug is con-
cerned, it is not that the fishing industry is
not developed. Development has taken
place because of the initiative and measures
and activities of the fishing community.
The real problom, if X may say 8o, is not lack
of development or lack of control either but
the real problem is that the projects and
proposals which have been adumbrated in
the Five Year Plans ars not being imple~
mented properly and the targets are not
being met. I have beon goingthrough the
Planning Commission's Mid Term Appraisal
of the Fourth Plan. There you find para-
graph by paragraph observations that we
are falling shovt of the targst. As regards
improvement and development, rate of
growth targeted was 6.40 per cent, but
taking Into account the last three years the
compound rate of growth has boen only 5.6
per cont pur annum.
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In regard to inland fisheries, the assoss-
ment is that although quite a sizeable pro-
portion of the fish catch and the fishing
industry has got to be doame by tnland
fisheries, in that sphere we are not making
any headway at all.

“For the development of inland
fisheries, there are a number of
inter-connected programmes in
the State Plan soctor....,. It
will be scen that the progress
during the first two years 1s not
quite satisfactory, specially in
regard to the programme of fish
production.”

“In Kerala and West Bengal, a pro-
gramme for brackish water fish
farming in reclamed swamps is
also envisaged in the Plan..... .
Evidently, much remains to be
done in this direction.”

The progress has been far from satis.
factory.

In regard to mechanisation of fishing
also, wo are far behind the target. The
target for tho Fourth Plan is the introduction
of 5100 mechanised boats.

“The progress during the first two
years of the Plan isinadequate as
only 1529 boats have been
mechanised........ It will be
observed that except for Mysore,
all other maritime Slates are
quite behind the schedule, and
at this rate, these States may not
be able to achieve the target
earmarked for the Fourth Plan.”’

As for deep sea fishing the same remark
is givon in the Appraisal :

“In the marine soctor, offshore and
doep-sea fishing has so far failed
to receive adequate attention in
view of the non-availability of
requisite number of fishing traw-
lers, insufficient facilities,..,..”

About trawlers, the difficulty is not that

persons are not prepared to put in money
to buy them. Quite & number of proposals
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are there; persons are coming forward to
buy and the potentiality is immense. But
unfortunately, certain Ministries of the
Government India have taken the stand
that if they import one trawler from abroad
they will have to buy one indigenously-
made. It is an unfortunate fact that the
indigenous product is mere junk. Some
such trawlers arc there on the coast of Goa;
they are not able to do anything at all. While
purchase of foreign trawlers helps us to
bring foreign exchange by being able to
catch more fish and export it, this compul-
sion to buy an indigenouly-made trawier
acts as an inhibiting factor. Yesterday or
the day before, I saw a statement by Shri
Shinde that a relaxation has been sanctioned
in this, but even that relaxation is only this
that if two trawlers are to be taken
from overseas, one will have to be pur-
chased indigenously. That means, hc has
to put in additional money to buy a mere
junk. That has impedod the development
of deep sca fishing. Money there is
to be invested in buying foreign trawlers,
persons are prepared to invest, fishthere are
to be tapped in the deep sea which will
definitely bring us foreign exchange, but
because of this absurd idea of import sub-
stitution knowing full well that the indi-
genously-made trawleris more junk for this
purpose, deep sea fishing has also faltered.
Now the mistake is being realised a little
bit by easing the condition but the casing
does not help to the extent required.

In regard to fishing harbours there is the
same story. A few major ports have been
sanctioned but work is not being proceeded
with.

“For the development of major ports,
against an allocation of Rs. 1350
lakhs, only a sum of Rs. 29 lakhs is
reported to have been utilised by the
end of 1970-7f. This presents a
rather disquieting picture. The major
port of Madras, which was sanctioned
in 1968, has yct to make adequate
progress.”

Although the development of Bombay
port was sanctioned in 1969, the work has
only just begun, while in the cass of
Cochin, as usual, the sanction is still to issue.
For Cochin, if the sanction isissued, they
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will take it up, but there, the sanction is
still to isswe. With respect to the other
thing, sanction has been issyed but the work
has not boen taken up. Anyway with
regard to the mafor fishing ports, that is the
position.

With regard to the minor ports, it is stated
that some progress hms been maae; there is
some progress in the marketing process
and storage; but progress has still got to be
made. Refrigeration facilities have got to
be developed. Ice-producing plants have
still got to be doveloped. In everyone of
these items, according to the appraisal
given in the Planning Commission’s report,
we are behind the target. That is the
present position.

Then again, about the Ceatral Rescarch
Institute. The fourth five Year Plan pro-
vided an outlay of Rs. 320 lakhs against
which asum of Rs. 29 lakhs only has been
utihsed duning the first two years of the Plan.
That is the picture. It says that, “there are
soven all-India co-ordinated rescarch pro-
jects included in the fourth Plan basod on
multi-disciplinary approach for cffective
utilisation of available resources to tackle
the various important probloms facing the
fishing industry.” They go on to say that
these objectives are not hkely to be achieved,
and the progress on the schemes is more or
less not nil. That is the observation they
have to make.

17.16 Hrs,
[sHRI R, D. BHANDARE i the Chair]

The purpose of my reading these cxtracts
from the midterm appraisal is to pinpoint
the real problem in the fishing industry,
We have got our ideas about the develop-
ment and our schemes for development.
Money has been sanctioned in the fourth
five yoar Plan, and the appropriate authori.
ties aro functioning in the different arcas.
Nevertheless, in an area whero foreign ex-
change without much of capital investment
can just be collected fromthesea, we are not
able to make any headway. That is the
real problom. That is the problom that has
to be solvad today.

The quostion is, how this marine authority
that wo are now establishing through this
Bill will be able to meet this problem. There
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aro different sectors with different schomes.
They are not proceeding further. What
has got to be dono ? Unless wo invest
this marine authority with proper power for
the co-ordination of these schemes which
have been sanctioned by tho Government,
whether it is the Central sector or the State
sector, and for the evaluation of the pro-
gress that is being made and have the power
to go ahead and to fill up the gap so that
where there i1s a bottleneck, that bottleneck
can be removed, and the work is proceeded
with, unless this marine anthority is vested
with those powers, unless we do that, the
problem in the industry wili not be solved
and we will still recmain stuck up some-
where and we will not bo making any
Progress,

As far as I am concerned, that is the
touchstone of the adeguacy of the powers
and the adequacy of the way the Bill has been
framed, If thisisthe touchstone, I would
just like to invite your attention to the
provisions given in clause 9 of this Bill. What
do woe find therc ? We find :

“It shall be the duty of the Authority
to promote, by such measures as it
thinks fit, the development under the
coatrol of the Central Government of
the marine products industry with
special reference to exports.”

I find in this Bill in several clauses, you are
emphasising two phrases: “Under the con-
trol of the Central Government® or “under
the authowity of the Central Government.”
Theygiveus the impression that the Govern-
ment are nervous as if somebody -else
will come into the picture. That is very
funny, because, again, sub-caluse (3) of
clause 9 says :

“The Authority shall porform its
functions under this section in
accordance with and subject to such
rules as may be made by the Central
Government."”

They have dofinitely stated it, carlier, but
they are not satisfied withit. In clavse after
caluse, you say, “under the authority of the
Contral Government” or “ynder the control
of the Central Government.” I do not know
for what purpose these repetitions ase made.

CHAITRA 8, 18%4 (S4K4)

Export Dev. Authority Bill 230

Of course, fishery is a State subj.ct under
our Constitution. It is a Contral subject
only if fisheries and fishing are taking
place beyond the territorial waters of
India. Fisheries is not a Central subject,
but by this Actit has been made a Central
subject, by making a declaration as in
clause 2 of the Bill which says:

“It is hereby declared that it is oxpe~
dient in the public interest that the
Union should take under its control
the marine products industry.”

We are going to deal with it, which under
the Constitution hasbeen reserved for the
State Governments. Al right. If we
are going to do it, we have got effcctively
to operate it in formulating the
measures. Otherwise, therc is no justifi-
cation. 1do not know whether this was the
fecling that compelled the Government to
reiterate in every clause of the Bill that it is
“under the authority of the Central Govern-
ment’’ and 30 on. Tam only saying that it
is redundant and makes the Bill appear
unscemly and unwholesome wherever it ig
unneccssary, it should be dropped. This ig
a passing reference that  wanted to make

In the Statement of Objects and
Reasons they say that the marine products
industry is at present not subject to any
discipline or regulation. I8 it a question of
advancement and development or discipline
and regulation ? In clause 9, they say
that it shall be the duty of the Authority to
promote the development of the marine
productsindustry. That isa generalsection,
We como to specific provisions, What are
the powers ? Registration of vessels, fixa-
tion of standards and specifications, regulat-
ing the export of marine products and
improving the marketing of marine pro-
ducts outside India —whatever it may mean —
registering of exporters, collection of statis-
tics, etc., carrying out of inspcction, If
you really mean to develop the industry and
seq that the projects that arc approved by the
Government and the Planning Commis.
sion are implemented properly and pull up
those who are not implementing them, the
authority given under clause 9 is far from
adequate.  Specific authority has to be
given, You may by notification and rules
be able to give some power but the enumera-
tion section should be dovetailed with the
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Staternent of Objocts and Reafons so that
we may know: herc is an Authority which
has full powers, with full awareness of its
responsibilities and it will see that this is
implemented. That is a lacuna.

In the matter of the constitution of the
authority there is the same old burcaucratic,
bourgeois approach. We have got in India
a fishing community, which was fishing in
our country for very long time. Mechani-
sation has now come in. Has anybody
thought of that community ? Some of them
have even mechanised boats, 1 come
from 2 fishing area. In Quilon it is donc on a
big scale and it is one of the premier ports
of Kerala. The fishing community there ar¢
stil  economically backward and are
toiling and arc being exploited; they have no
housing and live under extreme hardships.
Certain persons who had nothing to do
with fishing had come forward and taken to
fishing and they had become millionaires;
they have pumped money in  mechanised
boats and all. In this Bill they have been
given vepresentation.  Representation is
given to dealers, middlomen, owners of
boats, and conveyances, and storage houses
and processing apparatus; there is some
small represontation for employees, whatever
it may mean. But that section of the people
who are doing fishing, some of them with
mochanised boats given by the Government
but not owning them, not being employed
by anybody and so not earning wages in
that sense but still contributing considerably
to the development of the fishing industry,
have no representation.  Middlemen and
mon who make money by exploiting others
are there in the picture, as also dealers
who ecarn crores by manipulating foreign
exchange but the toiling people are nat
there. Hereafter let us change the old
standard. Formerly whenever there was
some authority constituted, you equated
the producer withthe man who puts money
but you never equatod the producer with the
man who put his sweat into the affairs.
The same pattern is still there. T raise my
voice of protest against such sortof consti-
tution of authority. T submit that the
different classes of interests who are engaged
in fishing must be there, If at all anybody
must be rated last, it must be the owner of
the veasel. Tdo not say hic must not hethste,
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There is no danger even if he is avoided,
What is the purpose of the Bill 7 It is
regulation, control, registration, licensing,
oxport marketing regulation otc. There,
the persons who are interested in getting
those licences, if 1 may say so, must not be
on the authority, sothat they may not be
their own judges that should not b the
pattern,

Then again, in the constitution of the
Authority different Ministries come in,
Agriculture is there becauso fishing is part
of agriculture. Finance is there, because
they must give you money. Foreign Trade
is there, I can understand that. 1 do not
really understand why Industry should be
therc. I really do not know why Shipping
and Transport shoukl be there. But why
is not the Ministry of Labour and Employ-
ment representad, because the measures that
have to be taken ate measures which would
affect labour. Therefore, if different
Ministries ought to be represented, 1 think
that the Ministry of Labour and Employ-
ment also must be represented inthes Board.
1 have given notice of an amendment, I do
not know whether, it is coming up.
Anyway, that is one of the suggestions that
I have put forward. More powers have got
to be invested in this authority, and the
constitution of the authority must also cer-
tainly change. Otherwise, the picture will
be very different. 1 have given notico of
cortain amendments, They were given
only today. Therefore, I am not ontitled
to say that they must be considered. But I
would definitoly request the Minister to go
through the amendments and give consi-
deration to them if they are not absolutely
foolish, if there are certainthings which are
fairly presentable in thom. They wore given
with the bonu fide purpose of giving this
Authority proper effectiveness.

The Marine Authority is being establish-
ed. Very good. It has a great function to
perform, and I hope that under the banner
of that Marine Authority, the fishing indus-
try will develop and the targets fixed by the
Planning Commission will be achieved.
In that commection, ¥ submit a word on
behalf of the State to which I belong. This
is one of the industries to which Kerala
can make a clain, bocause from the statistic
you will find that Kerala is the foremost in

the fishing industry. Thoe total expendi-
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ture that is contemplated in the Fourth
Plan is Rs. 4,870 lakhs, of which Rs. 1,170
lakhs is set apart for Kerala because that is
the main fishing industrial sector. In
mechanisation of boats, out of 5,100 Kerala
has got to give 1,600 -—a little over one-
third. In fish catch also, the picture is that
Kerala is to catch more than one-fourth of
the fish to be cought in respect of the
targets also, we are doing more than our
share. When the quostion of the location of
the headquarters of the Authority is consi-
dored, the claim of Kerala has got to be
taken into account, because if fishing is to
develop, and 1if that is what you mean,
researches have to be taken up in 2 major
way. Harbour development has to betaken
upinamajor way. Atthe very contre of the
fishing activity, this Authority must have its
hoadquarters. Next to Kerala, comes
Tamil Nadu. These are the two areas in
the forefront as far as fishing 18 concerned.
Harbour dovelopment should be given the
highest prionty but that has not been sanc-
tioned.

It 18 for the mumster to reply to the
proposal to refer the Bill to a Select Com-
mittee. As faras I am concemed, it is a
very urgent measure. We aro lagging far
bohind tho target. Therefore, this Authority
has got to bo set up immediately and it
should start functioning very early. Con-
coding there are somodefocts inthe Bill, the
defects could be cured at this stage itself
without referning it to a Select Committee.
Immeduate discussion should take place and
Bill should be passed, so that the Autho-
rity starts functioning very early and the
valuable fish catch may not be wasted.

With these words, subject to the amend-
ments which 1 have tabled, I support the Bill.

TwTaTe wredlY (YeAr) o awaf
wgew, afew FETe frair fww
wfuwe firda® 1972 ®1 F wwda
T { ¥ Prigw 1 quda v @ gC
& DB areit & waem F frdaw wow
g §
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fadet 7ET &1 wwE @ 1 gt aw
et A &, 4% oW F & way
g fr mw o g S wom Al
B Fredr ag W v oge R
¥ o § gaw P AvEr @k
gAY ol Y o 3w & Worr arr A
gt & SavaT § SUTAT ATHEAY g # X |
¥ (yera & fad g fodas F ot oY
A ad W, R wwaw
¥ T ¥ yay wW, frw aw &
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q v ®¢ faw? sy | wafed so
Tt weel & IaTEw St q@ &
qIY-ATY 9T ¥ AYHT ® IQMRT WY
o % fod WY fade goe ¢ arfw
IAFT TRAAT JAQT & @%  a9r
Igwt w97 frgvawr e & o
ey A e arfe R gmt Aw
T HIEST EY |

17 35 Hrs.

[saRrt &. N. TEWARY in the Chair]
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0T T 3 o ¢, ¢§ ford ¢ Aoy
¥ fata @ ot go oY vl W Y
wwar §

arfared, fpc fakew s wrger
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g 5 ara & o soferT & gl oY
wiwy walt gy war , o7 W
faeqa & fear §, 3w aeell w1 afa-
fafer gt e & ST ¥ Tawt afraa &
sfafafa «rfaar &1

¢ feafedz & wfafafa &t 0
srfasTd ®7 gxeq A wifgd | '
sy § & *NGT AqET F =TT
Fada SRar g | €T argw ¥ A
wzT & fr 3wt A< fedfadrdas (I
wx @ fenrddz &) faardie w &
g § var grar wifgd anfe wral *Y
gsa1H ot 7o & I ¥ WY A1 d@A
AT, fewroT $1@ arar £ | 1 gy WY
7z %4 f& 37 ¥ g% 9T gINE
A TEY g1 vRT &, wedy ¥ Y gaATATY
g, Srrd § 3 MAwT Ay WA F @
g S qERT A IT AN AN EE
A7 AFTHTEY AT IE AT AR FL @Y
g, TwAwA AT w136y 7 fAg el
¢ fr S e fréfafainm sama &
sfrfafe ®1 st g § vavsrar wrfgd
aaY Ag SATET FTH FT LT |

FEA AN A g IAw§ AafgT
§ & gawT wgA SaATET ARIT ALY
§1 FIBA ATgw A agAATN ATH ABTIR
FEr & 1 &1 gA aury ey a7 faare 1
¥ g9 fqﬁw_ # qarx fear arar
wfed | grawEi R @ g fadaw
AT AAGT WCATE |

DR, HENRY AUSTIN (Ernakulam) :
Sir, our nation is passing through a period
of cuphoria, thanks to the magnificent
achieve nents of the green revolution. But
U have always maintained that this growth
or achevement will not be conducive to
our allrouna growth unlesss paralie | growths
are registerea in related fields as well.

My hoa. friends have been highlighting
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the importance of the sea foods with respect
to the export potential or possibilities but
my concern primarily isto view this problem
of the development of fisheriesin its relation
to providing our people with a balanced
diet. A nation cannot be satisfied with the
mere production of foodgrains. Food-
grains’ production has necessarily to be
supplemented by proteinaceous food.
If only we exploit the wealth of the deep,
we can have this achievement.

When we talk of the green revolution,
the logical corollary of it should be that we
should think in terms of a blue revolution,
a revolution that would bring forth so
many favourable consequences, Marine
biologists say that one of the main fish
breeding centres namely, wadger bank,
lie very near the coast of Kerala. This wos
discovered as early as nineteenth cen-
tury, but even till today we have not been
able to exploit the tremendous potentiality
of this wadger bank. Marine biologists
would further say that if that wadger bank
alone is exploited, we will be able to give
proteinaceous food almost to all the coun-
tries in south and south-east Asia. When
such abundant potential is available to us,
it is very depressing to see that this facet of
our economic development has not been
attended to. Although late, T congratulate
the Ministry for coming forward with the

~3gproposal to create a statutory central

duthority to give proper direction to this
vital sector of our economy.

Out of no income at all, from fifties when
there was no export of sea food at all, today
we havecome up to about Rs. 38 crores from
sca food export alone. Concurrently, we
have been able to supply this proteinaceous
food—some informed people say that
fishis much betfer than even meat of various
kinds- to increasingly large number of our
people who have been largely dependent
upon starch foods. Our main concern
should be to make our food structure based
on a balanced diet; and fish can provide
the protein component of the balanced
diet that we should provide for our non-
vegetarisn population.

So. both from the point of view of export
and from the standpoint of our concern
for providing protsinaceous food to our
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[ Dr. Henry Austin }

people this effort now being ymdertaken by
she Ministry of Foreign Trade should be
praised. Now, coming to this industry,
1 shoukd say, that this industry has had a
a very lop-sided growth, 1 have been the
President of the Indian Trawlers® Associ-
ciation for a number of years, My main
concern 1n accepting the Presidentship was
to make my own humble coatribution in
igniting the “blue revolmtion.” Prof.
Gerhedson of Norway, one of theleading
marine hiologists of the worla who heaaed
the Indo-Norwegian Project in Neendakara
adjoining my costituency, tokd me that
they had succeeded in locating a shrimp
belt extending from off-coast of Mangalore
right upto southern part of Kerala. He told
me that if this belt iz exploited even by
surface exploitation, we will be able to pro~
vide adequate fish both for internal consump-
tion and for massive export. So ingpired
by this vision of a great scientist, I had been
able to organtse some unions and enthuse
so many poeopie to go into this field.

Today, in Kerala alone, we have about
2,800 mechamsed fishing boats. You will
be surprised to know that on any day many
of these mechamsed boats will be lying idle
merely because of mechamcal troubles and
tack of workshop facilities and spare parts,
There are no proper workshop facilities.
Mast of the mechanised boats are lying idie
for want ol sparo-parts, may be for want
of ono nut or one bolt, The not result is
that lakhs and lakhs of rupees and valuable
foreign exchange earnings are lost bocause
of inability to use the already existing
facilities. So, I suggest that intmediate
steps are taken to create a network of work-
shops. That is one suggestion.

Another suggestion is this. As my hon.
friend, Shri Stephen said, the poor fisher.
man dovs not seemn to benefit from this
revolution. The people who have no wital
involvernent in the industry have recently
entered into this field with the aim of making
easy money and the net result is that the
poor fishermen segment of our society has
becomes a hot-bed for exploitation. So,
Y appeat to the hon. Mimisler to see that
adequate represaatation is given to the
bonn fide fshormen who sacrifico even Lheir
Eves to extract the wealth of the depth.
When the poor fisherman goesinio the sea
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with all sorts of hazards braving the waves
and the cyclones, his wife and children do
not know whether he will come back. The
people involved in such hazardous jobs
should get their due. They should not be
alowed to be exploited. These are the
people who enrich our coffers ako. So,
I would request the hon. Minister to
see that adequato representation is given,
to the real working and toiling class of the
segment in this Authority.

One healthy development in this industry
has boen the emorgenee of profit sharing.
! think, tns is perhaps the largest profit-
shating industry in India. Fven with a
lopsided growth and without any proper
direction, the fisherman gots 30 to 40 per
cent of the not catch of 2 privately owned
mechanised vessel. Howewer, this mdustry
s running at a loss. Hecause of lack of
direction and orgamsation, this industry
has been receiving serious  sctbacks
recently,. That has been evidenced
by the roports of several banks which
advance money for mechanised boats or
for other things, The people involved m
this industry have given a proposal of grant-
ing oil subsidy. This has boen with the
Miaistry for such a long time and the oit
subsidy has mot boen granted. This oil
subsidy is one of the moans by which the
industry can be saved.

In this context, I would suggest that in
order to orgamise the industry and to give it
proper direction, § would suggest, that no
boat should begivento anyindividual. Such
of the mechanmised boats that are available
should be entrusted to genuine boma fide
cooperative societies of fishermen. I say
that the whole industry should be aationa-
lised, Then, thess coopgrative socCretics
alons should be given licence to eéxport
shrimyp and other sea footfs. No indivi-
dual should be allowed to exporf shrimp.
What is happening is that the fishermen
are  exploited and they are actually
becoming & pawn in the hands of the
middle-men who are exporters, Who
are these middie-men 7 As my hon. fitend
pointed out, they are the peopk with no
stake in the welfare of the fishermon, That
is the situation as T see it,

Therofore, it is vory important that we
should have a Central Statutary Aethority
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to give direction to the dsvelopment of this
industry which could play a similar role as
the revolution on the agricultural fromt
With these obscrvations, I would welcome
the creation of a Central Authorityn order
to give a proper direction to the fishing
mdustry whose potentiahitias are tremendous
As 1 pomnted out, the exploitation of the
fishery wealth has yst touched only the
fringes, even today we are exporting
mostly only shrimp, there are a tremen-
dous possibilities of exporting tuna, Bombay
duck, sardinss and other varieties of fish
which have 8 good markets in foreign coun-
tnes Inthe Umted States, when I was a
student, [ had to pay almost the equivalent
of Rs 25 for a shrimp dinner, about three
or four shrimps, whereas at the same time
in my constituency, before the Indo-
Norwegian project was started shrimp
used to be taken and thrown into tho sea
by the fishermen Tt was not considered
to be a hsh worth eating Such are the
dovelop nents in this field  Therefore, I am
glad that the Minstry has moved nto the
matter, and [ hope that, through the
constitution of the Central Authority, we
will be able to contitbute significantiv not
oaly to the promotion of export but also to
provide protemous food to the people of our
country, certain kind of fish could be ear-
marked for internal consumption rather
than for export. In Bengal, Kerala and
many other stales statistics show that a
considerable percentage of our population
like cating fish while thero 1s a general
aversion to cating moat  This aspect of the
situation coutd also be taken advantage of in
ths developmant of the fishing industry

Some amsndments have been moved and
I would suggaat that they may be cansidered
The proposal of sending it 1o the Select
Co nmittee may not bo good because 1t 18 4
matter 1n which expeditious decision has to
bo taken.

Ultunately, when the question of location
of the headquarters of the Authority comes
up, T would suggest that the States which
really have a vital stake in the matter should
b considered, and as my hon friend pointed
out, Kerala State may be considered, ¥ should
not be parochial, but from the pont of view
of actua involvement, Kerala State doserves
spacist-gonmdenation.
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gumafy agy, 38 & ®Y T 8, ¥
®T ST WK &Y AT AT gwer §
ar FAr gl

wIKw ®7 gy feara g faeE

Y TET &, AT AT gAK A Wy
qIW FTw ¥ gw wwd € P Ere
N W woee T & Bar aire qre
Awf T g ¥ ey Y ofr
ft g ww W e ¥ wfaw A
gfe ¥ shtwfa o gfee ¥ foer faeer
N7 wraw da § gwwr  dwww
AYAT STAvaE g I AE gar & ) -
fag s ag g fw. ...

sft wiwnew (afero faesll) :Hem &
w17 w7 frwerr ag wared |

ot wreTqUre et g A g
T g & fe d¥AS wrgfas IearEA
%7 frafer agw Fadvilt s o7 ok 1R
o &, THA A ¥ w0
SAT AT gY | Wt gt qn
At 2w § T O g e e
1 feray feadde @Y & &Y 1 o
wefl wEey g qEw o 7§ oy
vt ofer & A9 1 du o @ @
Fark a3 FAA AT | A AT $F
R 3w T Qe faeet area § afx
e fefieda %Y wfyge, smiaredae st
anfg gawy 3fee & o @radl € wAy
§ gawr g w@ afx AN gfe @
T FT HAT FL a7 ATH IAAY e~
Fd A A g ae AR A
A §— weata freaTe §, wed
§ wgr afew awr AW W e e
# | aga @ A HF oA gL gt
1 AT AETHT TEET JeNEA W
£ afawfes @aQ TG, @ IEI
AT § 3



263  Marine Producis
st sy T A

@l O a7 & 6 g are sl
¢ fF s @t aed ag @A W9A
fr armw N gfw ¥ w1 wrHF—-
W TR WE & ww gy, fsg AT
& AR | woraa W W awefy
JRTEA grY § 9AF gW wrorw o of
®C wd & | ANTOREE, e
wawt gfee & oY W Aoiluw  smaws
§ st A% (&g o wifer <t ok ¢ &Y
g ¥t 7 fow feaa & &), quw §
AT ATAT § A paltry sum of Rs. 2 lakhs
and a recurring expenditure also of only
Rs. 121akhs. iy W@ 71 a9 ow,
Anr Ra7 faega feara s arsr gAY
Y Feararly a3 1 8, IR AT I,
& 43 foqwr A A fras wg A
s=d af, fow & ag avdw IR
g JaeT s A &, IR aATER
fawrr 8, S8 oy /3 form TwTAAR
Ty § %2 0 oy vim §1Ar & 3w oy
frata fear o w%ar €1 AW AT @
a3 AT 9 fR AT o fadey amel
Iy § @A A R wley ¢ ow
U% $947 THT g @A § | JART HTH-
fer @rawar &1 sST W 9T weaEa
& AEE W AT IAFT IwATT E,
s gfee @ & ¥iT w3 & ST frase
TY-AE AR ¥, 2q AT JAT Aq
AT M W4T ®74  @wrarH, iy
A =fas WA TR Tt §)

A A A Ang fr s AT §
W 79 ATH W OER § FAAT qE
sfafafaca fem w1 sarfedt & 7
9% faa% @va dwe & dsfasoy
fxex, T sfafafasr &, owd o
oY ATaTT AYd § 9Ad A ag g
¢ waw wd vy @tand #
wfat a5 Ff@ 9 § 77 WX A
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b wad Gy, pH A,
qfvwsy gz ax &4y snfax e wha-
fafuer wcd 1 oY avr ang® forel) &,
" a7 wefady an Aoy ?
“Such other persons or class of per-
sons who, in the opinion of the Central

Government, ought to be represented
on the Authority*,

T 79q g afeafaa @ aroqy 7 a4
q aweAr § 5 qreaw § o foerare @
gad  wfafafa a3t af @@ At o=
TR wrdy squgfwa feafa @ srdir
qag & w7 arw as A FIer afran
waar #, feeg ®WY w4 2| ) fawar
tf wd§ AF afgw & TR WX
7gaY Aed AEE 4 fag rw A
% WE wWifs we s g O
saEyqT ) &, Wiy %) Ffafae aEr
&, o §w qT RN gwEX £ WrT A
IAET AraaAy gl wifEd aw AEr @Y
? ' EAAY sguewt qraA H2 qg § wrEar
gt Af A a® ST 9T Aq F7F qIHIC
AT oY 7 qTE A T Frg A Aq9-
s ? ofe gy 2w vET &1 TRMEIEA
TEE " EwT A% gATI gART AT
AT, FA7 & FF AT 92 (osed @ ¥y
15T faata o agom, 9617 A YA
WY qgmt  feey weafadt ox ardk ot €
ag fasge @ew g1 Ay | & § AT
q A%y Foar Avgar g f& gz W
IO G awg i ganr ¥ w5 am-
Trgs &, At e | s wiq wd
ard g, AT BYF, THAT FATHL GAE
A BFT MATE 77 €1 AZL R G
wa ¢, qRd Ted §, 08 =it Y fouix
que, I AT aT @S smaen
*® aeaie foreiardy & wre Iww fasmar
AT, Tg TWAT AZT ATAWAE £ qeAv
% A wW qEW AR 7 WG
qME & & F AAT edm 1 WY
Wt sar fagr W '
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*SHRI RAMACHANDRAN KADAN- MR. CHAIRMAN : The hon. M=mber
NAPPALLI (Kascrgod) : Mr. Chairman, may continue tomorrow.
S, I congratulate ths hon Minister for
bringing forward this, ths Marine Products The Lok Sabha then adjourned till Eleven
Biport Davalop naat Authonty Bl of the Clock on Wednesday, March 29,
1972/Chaitra 9, 1894 (Saka)

*The onginal speech was dehvered n ilalzsyala:;.

4 e w e

oday & Tomorrow’s Printers & Publishers. Faridabad—(LS) 26-5-72—1010,





